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HOUSE OF THE PEOPLE 
Wednesday, 16th July, 1952 

The House met at a QuaTteT Past 
Eight of the Clock. 

[MR. SPEAKER in the ChaiT] 

ORAL ANSWERS TO QUESTIONS 
SHARE IN SECURED FUND 

*1770. Sbri S. N. Dass: Will tbe Prime 
Minister be pleased to state: 
• (a) whether it is a fact that India 

is going to have some share in three 
and a half million dollars obtained 
from the sale of prooerty forcibly taken 
by the Japanese during the last war; 
and 

(b) if the answer to part (a) above 
be in the affirmative, what is the 
amount that India is entitled to get? 

Tbe Prime Minister (Sbri Jawabar-
lal Nebru): (a) and (b). India has 
received U.S. $275,290'12 and Yen 
260,896,81 as her share representing 
8 per cent. of the Secured Fund. 

Sbri S. N. Das: May I know the 
names of other countries that have 
taken a share from this fund? 

Sbri Jawabarlal Nehru: The names 
of. the other countries and lheir shares 
are as follows: 

United Kingdom 12 per cent. 
China 20 per cent. 
The Netherlands 12 per cent. 
The Philli. enes 12 per cent. 
Australia 8 per cent. 
France 8 per cent. 
Pakistan 8 per cent. 
Burma 12 per cE'nt. 
Shri S. N. Das: May I know 

whether this fund forms part of the 
reparations from Japan? 
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Sbl'i Jawaharlal Nehru: ThIs does 
nd form part of reparations. It is a 
fund accumulated from the sale of 
property in Japan supposed to have 
been looted by the Japanese during 
war time from other territories. This 
is something apart from reparations. 

Sbri S. N. Das: What is the basis 
on which this fund has been divided? 

Sbrl Jawabarlal Nebru: Presum-
ably this was done, not with our con-
sent, long before, on the basis of 
damage caused to the countries. In 
India the damage was the least, as it 
was hardly in a little corner. In 
Burma the damage was very great, 
and also in the Phillipines. It is 
obvious that the basis can only be 
this. namely, where the looting was 
most. 

YARN NOT LIFTED BY STATES 

*1771. Sbrl S. !!t. Das: (a) Will· the 
Minister of Commerce and Industry be 
pleased to state whether it is a fact 
that a very large number of States have 
not been lifting their aUotted quotas of 
yarn fully for the last three or four 
months? 

(b) If so. what are the reasons for 
their doing so? 

(c) What are the total quantities of 
yarn that different States have refused 
to take so far? 

Tbe Minister of Commerce and In-
dustry (Sbrl T. T. Krlsllllamachari): 
(a) Yes. 

(b) The reasons are stated to be 
lnck of demand and sufficient stocks 
already with dealers. 

(c) A statement is laid on the Table 
of the House. rSee Appendix VIII, an-
nexure No. 40] 

Sbri S. N. Das: May I know whether 
the restrictions on oroduction and dis-
tribution of yarn have been relaxed, 
and if so. to what extent? 

Sbri T. T. Krishnamacbari: It is a 
wide question in regard to which I 
think I have given the information to 
the House on previous occasions. 
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The mills have been permitted to. 
sell· all yarn manufactured from fQreign 
cQttQn, and up to. 33 1/3 per cent. yarn 
made Qf Indian cQttQn tQgether with all 
such yarn rejected by. the State nQmi-
nees to. licensed buyers Qf their Qwn 
chQice. SimultaneQusly the eXPQrt Qf 
yarn Qf fQreign cQttQn UD to. 6000 bales 
fQr shipment by the end Qf June 1952. 
and anQther 6000 bales fQr shipment 
the.reafter till the 31st August 1952 has 
been allQwed. Also.. eXPQrt Qf yarn cf 
Indian CQttQn packed in April 1952 and 

Qf priQr manufacture have been allQw-
ed freely fQr shiDment uo to. the end 
of 31st August. CQntrQI Qn the postal 
transmissiQn Qf yarn has been lifted 
with effect frQm 10th May 1952 and 
mQvement permits have not to. be taken 
with effect frQm the sam" date for 
mQvement and free sale Qf yarn frQm 
the mill-end to. the buyers in the States. 
This is all that has been dQne in re-
gard to. relaxatiQn Qf cQntrols. 

Shri S. N. Das: To what extent. the 
~onsumDtion of yarn by handloom in-
tiustry in India has decreased? 

Sbrl T. T. Krisbnamacbari: It is 
very difficult for Us to estimate with 
.. ny orecision the extent to which there 
has been a decrease. because our statis-
tics in regard to handlooms is extreme-
Iv PQor. as the last fact-finding Com-
mittee's report is abQut 9 years old. and 
Is therefore completely out of date. 
But judging from the complaints re-
ceived frQm the handloom weavers and 
I.he master weavers and also from the 
orices that obtai,.. fnr handloom cloth. 
We feel that trade in handlQom c1Qth 
is not in a very E'ood state tonay. and 
t.herefore automatically the Qfftake Qf 
yam from handloom weaver'!=; i~ also 
relatively poor. 

Rbrl S. N. Das: What is the present 
position 01 stocks of yarn? 

Rbrl T. T. Krisbnamal'bari: am 
Afraid that it is rath"r ilifficult to say 
anrthinE' nreciselY on the subject. ·T 
~"n only saY about thp position of mill 
.u,c,ks. The stocks of yarn in the 
mills are just about one month's stock. 
The~e concessions that we have given 
have oDerated to the benefit of the 
mills. ~ncl the storks h;:!vp mov~n. It i~ 
very rlifficult to ~~v whrtf is thE' Ollan-
titv of stocks in the hands of dealers. 

!o;bri S. V. Ramaswamy: Are the 
~overnment m~kim! :lnV ;lttpmnts t~ 
hTinS! un thpir knt)wlpr1.e:e of fact~ anr} 
their f=tFltLc::tif'<= wit.h reeard to hann-
lo.om up to date? 

Rbrl T. T. Krishnamacbarl: It is a 
matter with which we ar" not noW 
mainly concerned. I think we have 
to mak" that attemot before lonE'. But 
T CRnnat say that I hav~ the matter on 
nand. 

Shri Veeraswamy: May I know the 
Quantity of yarn required by the hand-
loom weavers in Madras State, and the 
Quantity supplied' to them? 

Shri T. T. Krisbnamacbari: I think 
it is rather difficult for me to answer 
that question off hand. 

Sbri Nana Das: The hon. Minister 
stated that large quantities of yarn 
are lying with the dealers; may I 
know whether it is due to the high 
prices of yarn ? 

Sbri T. T. Krisbnamacbari: It may 
i>~. There are severa! factQrs which 
Imoede the off-take of yarn at higher 
prices. One of the oprating factors 
may be the concept in the minds of 
the people who buy yarn that prices 
are high now and that they are likely 
to come down. 

:ik; ~ ~ : "'"' +rRifTlf ~ 
~T 'f<IT ~ fll; ~ ~ 'f'~ mq 
'J if~ foR; W t, ai\<: ~ ~~ ~ 
i!W if'~m ~ ~T ~'fT 'fii:'!f ? 
Mr. Speaker: The question is 

whether it is being sold at lesser than 
r.ontrol rates? . 

Sbrl T. T. Krisbnamachari: It is a 
verY haopy position. Sir. if our rates 
are not followed. and the rulling prices 
Hr" less than controlled rates. 

Setb Govind Das: Under these cir-
cumstances. is there any proposal to 
remove the control on yarn. when 
orices of these are going down? 

Sbri T. T. Krisbnamacbari: If prices 
have gQne down below the limits fixed 
hv Government. as I said. that is a 
nosition which we welcome. But that 
does not mean that we should lift cnn-
tT"r)lo;: hp(,<ln<:p thpre is no ~uarant~ 
t.hat thp Drice. will stav at that leavel. 
My information is that in the case Qf 
mHnv cRtegories of yRm and cloth. the 
DJ ices are movin!! a little upward. 

BHAKRA DAM 

*1772. Sbri R C. Sllmanta' la) Will 
thp Minister of Trrisratinn and Po.wpr be 
nlpasen to ~t",tp hoW f~r thp construC'-
tion of the two Divprsion Tunnels "'It 
the 'Rh~kr~ D~m h~n progressed upto 
thp ~lst March. 1952? 

(h) What are Ihe diameters of the 
Tunnels? 

(c) What is the estimated cost of 
these two Tunnels? 

Tbe Minister o.f Finance (Sbri C. D. 
Desbmukb) : (a) A statement slIow-
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jng the progress of work on each of 
the two Diversion Tunnels at Bha!<ra 
upto 31st March 1952 is laid on the 
Table of the House. r See Appen'Ux 
VIII, annexure No. 41] 

(b) When completed inside dia-
meter of the two Diversion 'Tunnels 
will be 50 feet each while the excavated 
diameter upto rock is about 56 feet. 

(c) Rs. 3·26 crores approximately. 

Shri S. C. Samanta: May I know 
from the hon. the Minister as to how 
these two tunnels will be utilised when 
the Bhakra dam will be completed? 

Shri C. D. Deshmukh: They are there 
for diversion while the work is being 
completed. After carrying the cables, 
one of the channels will not be need-
ed. 

Shri S. C. Samanta: May I know the 
surface of inner diameter of the tunnels, 
has been constructed. whether with 
gravity type concrete or anything else? 

Shri C. D. Deshmukh: I want notice. 
Shri B. R. Bhagat: May I know 

whether the work on these tunnels is 
according to schedule or whether there 
has been any delay? 

Shri C. D. Deshmukh: I do not 
think it is very much behind hand. 
There was a little damage last year 
on account of floods, which delayed 
matters a bit. 

Shri B. K. Das: May I know whe-
ther the cost mentioned by the hon. 
Minister is the recent estimate, or 
whether it is previous one? 

Shri C. n. Deshmukh: The latest 
estimate, Sir. 

TRADE WITH U.S.S.R. 
*1773. Shri S. C. Samanta: Will the 

Minister of Cftmmerce and Industry be 
pleased to state: 

(a) what quantities of jute and tea 
were exported to U.S.S.R. in 1946-49, 
1949-50 and 1951-52; 

(b) whether it is a fact that no jute, 
tea and castor oil were exported to 
U.S.S.R. in 1950-51; 

(c) if so. what are the reasons; and 
(d) the extent to which the imports 

from U.S.S.R. have increased since 1948-
49 (year by year and item by item)? 

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari): 
(a) A statement giving the required 
information is placed on the Table of 
the House. r See Appendix VIII, nn-
rexure N~. 42] 

(b) Yes. Sir. 
((') There wa, no export of raw 

jute due to short supply in the country. 

The other items were apparently not 
needed by the Soviets during these 
periods. 

(d) A statement giving the required 
information is placed on the Table of 
the House. r See Append!;x VIII, an-
nexure No. 43J 

Shri S. C. Samanta: Sir, the state-
ment shows that our export to U.S.S.H. 
is decreasing year by year. May I 
know what are the main reasons for 
this and why raw jute was not export-
ed in 1950-51? 

Shri T. T. Krishnamachari: Sir, in 
regard to decline of trade, as the hon. 
Member knows, the normal trade fac-
tors do not operate in this particular 
instance. It is a question of two Gov-
ernments acting and the only surmtse 
I would make at this moment is that 
the Soviet Government does not wish 
to import the articles which they were 
importing in the past. So far as raw 
jute is concerned, I have aiready said 
i~ is in short supply in this country 
and the policy of, this Government is 
not to encourage the export of raw 
jute. 

Shri S. C. Samanta: May I know, 
Sir, the sort of arrangement or agree-
ment on trade with the U.S.S.R.? 

Shri T. T. Krishnamachari: It is on 
a Government to Government basis and 
very largely on the barter basis. 

Shri Raghavaiah: There was an 
offer made by the Soviet representative 
at the Bombay exhibition. Have the 
Government considered the possibility 
of enhancing trade with the Soviet 
Union on the hasis of the offer of 
the U.S.S.R. to supply goods and accept 
payment in Indian currency? 

Shri T. T. Krishnamachari: I am not 
at the moment able to recollect the 
offer. If the hon. Member puts down 
a question. I will make an attempt to 
answer. 

Shri Nana Das: May I know, Sir, the 
principal aritcles that we imported 
from U .S.S.R.? Is there any possibili~y 
of importing capital goods? 

Shri T. T. Krishnamachari: In I<!-
gard to the first Dart of the question. 1 
would invite the han. Member's atten-
tion to the statement laid On the 
Table. In regard to the second part. 
I have no information. 

Shri Punnoose: Has it come to the 
notice of the Government that the 
U.S.S.R. offered to slIpDlv us with food. 
and not only with food. hut also machi-
nery. provided wp are prepared to give 
our articles in return? 

Shri T. T. Krishnamuhari: I can 
take that information from the han. 
member. 
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Ik. P_ S. Deshmukh: Is it a fact 
that in these barter deals the Russian 
Government has been too exacting 
and the negotiations had to be pro-
longed and protracted over a long 
period because of the difficulty in satis-
fying the U.S.S.R. Government? 

Shri. T. T. Krishnamachari: I have 
no infor!p.ation. 

JUTE MANUFACTURES 

*1774. Dr. Ram Subhag Singh: Will 
the Minister of Commerce and Indus· 
try be pleased to state the effect on 
orders from the U.S.A. for jute manu_ 
factures as a result of the reduction of 
the export duties recently? 

The Minister of Commerce and In-
dustry (ShriT. T. Krishnamachari): 
American purchases of burlap in India 
increased from 26 million yards in 
April 1952 tv 119 million yards in May 
1952, June purchases are expected 
to be good. 

Dr. Ralll Subhag Singh: May I know, 
Sir, whether the reduction in the ex-
port duty on raw jute has enabled 
India to underquote her European 
rivals? ' 

Shri T. T. Krishnamachari: That is 
cOl:rect, Sir. 

Dr. Ram Subhag Singh: May I know, 
Sir, whether the Government expects 
to win ba~k the lost market in jute ~s 
a result of this reduction of export 
duty? 

Shri T. T. Krishnamachari: That is 
also right, Sir. 

INTERNATIONAL FILM FESTIVAL 

*1775. Shri S. C. Samanta: (p.) Will 
the Minister of Information and Broad-
casting be pleased to state how many 
and which countries participated in the 
International Film Festival organised 
in India in 1951-52? 

(b) What was the number of dele-
gates from each country? 

(c) What was the total expenditure 
incurred by the Government of India 
for and in connection with the Festival? 

(d) Is India invited in similar Festi-
vals in other countries? 

(e) If so, which of the Festivals were 
attended by India since 1947? 

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) and 
(b). A statement giving the "equired 
information is laid on' the Table of the 
House. rSee Appendix VIII, at:!-
nexure No 44] 

(c) Rs. 82,158-4-0. 
(d) Yes, Sir_ 

(e) A statement is laid on the Table 
ot tne House. r See Appendix VIII, an-
nexure No. 45] 

Shri S. C. Samanta: May I know, 
Sir, how many feature films and 
documentaries were shown in this 
festival at Calcutta, Madras, Bombay 
and Delhi? 

Dr. Keskar: Sir, this is given in the 
statement with the names of all the 
feature films that were shown. 

Shri S. C. Samanta: May I know, 
Sir, whether films for children and 
'puppet' films were also shown? 

Dr. Kesker: A few films for 
children and 'puppet' films by 
foreign producers were also shown 
at this festival. 

Shri S. C. Samanta: May I know, 
Sir, what arrangements are b8ing 
made by our Government to produce 
children's films and 'puppet' films? 

Dr. Keskar: One of the main 
objects of holding this festival was to 
show to our producers the utility and 
popularity of such films, and we hope 
that after seeing these films they will 
also take up similar production. 

Shri Raghavaiah: May 1 know, 
Sir, what arrang!!ments had been 
made by the Government of India for 
the tour of the film delegates in this 
country? If so, what is the expendi-
ture incurred by the Government of 
India towards that? 

Dr. Keskar: Sir, this delegatio" 
toured at their own expense and we 
did not incur any expenditure for 
their tour. 

Sardar Hukam Singh: Which were 
the towns in India to which this festi-
val moved during its e~hibition? 

Dr. Keskar: The festival was held 
in Calcutta, Bombay, Madras and 
Delhi. 

Sardar Hukam Singh: Was the res-
ponse encouraging? 

Dr. Keskar: Yes, Sir. The festival 
was very successful. 

KOSI PROJECT 

*1777. Shri L. N. Mishra: Will the 
Mini,ter of Irrigation and Power be 
pleased to state: 

(a) whether it is a fact that the Ad-
visory Committee on the Kosi Project 
has recommended immediate construc-
tion of Belka Dam Scheme in view of 
the urgency of the Kosi flood problem; 

(b) if so, whether the Government of 
India have accepted the said recom-
mendation; and 
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(c) how Government propose to ap-
portion financial responsibilities 
between the State of Bihar and the 
Government of Nepal? 

The Minister of 
Deshmukh): (a) 
vlsory Committee 
commended the 
storage dam at 
Nepal. 

Finance (Shri C. D. 
Yes, Sir; the Ad-

ha ve inter aLia re-
construction, of a 
Belka Hill site in 

(b) The Government of India have 
asked for the preparation of a revis-
ed project estimate report, incorporat-
ing the main features of the Advisory 
Committee Report along with other 
features to give increased food pro-
duct.ion, and. have authorised Jleces-
sary field studies for t.he purpose. 

(c) The question of apportioning 
the financial responsibilities between 
the State of Bihar and the Govern-
ment of Nepal does not arise at this 
stage. 

Shri L. N. Mishra: May I know, 
Sir, the estimated comparative cost of 
this Belka Dam and the old Kosi Dam 
project? 

Shri C. D. Deshmukh: As far as I 
remember, Sir, the estimate of the old 
Kosi dam project was about Rs. 135 
crores, and that of the Belka dam pro-
ject Rs. 66 crores. 

Shri L. N. Mishra: Is it a fact that 
in view of the smaller expenditure 
and greater immediate corresponding 
gains, the Government of Bihar have 
shown their preference to the Belka 
dam scheme? 

Shri C. D. Deshmukh: The final 
project is not ready, but it is probable 
that the Government of Bihar may 
prefer the latter pro.iect. 

Shri L. N. Mishra: In reply to part 
(c). may I laww. Sir, whether there 
are some international conventions 
on such matters? 

Shri C, D, Deshmukh: No, Sir. 
Shrimati Sushama Sen: May I 

know, Sir, what relief the Central 
Government propose to give to the 
5 lakhs people who have been affect-
ed by the recent. Kosi flood? 

. Shri C. D. Deshmukh: The ques-
tion of immediate relief . .sir. lies with-
in the province of the State Govern-
ment. 

libri B. R. Bhagat: May 1 know. 
Sir. whether it is the intention of Gov-
ernment to prepare an integrated pro-
ject estimate of the Belka-Kosi pro-
jecl or to take up this dam piecemeal? 

Shri C. D. Deshmukh: Well, Sir, the 
information given shows that we are 
aiming at a smaller but still an in-
tegrated project. ' 

MANGANESE ORE AND MICA 

*1778. Shri L. N. Mishra: (a) Will 
the Minister of Commerce aad indus-
try be pleased to state whether it is a 
fact that of late there has been a fall 
in the demand from abroad for 
manganese ore and mica? 

(b) If so, what are the reasons for the 
same? 

(c) What has been the loss of Reve-
nue on this account in the year 1951-52 
as compared with the figures for the 
year 1950-51? 

The Minister of Commerce and tn-
dustry (Shri T. T. Krishnamachari): 
(a) There has been a fall in the 
demand from abroad for certain varie-
ties of mica. There is no fall in the 
demand for manganese ore. 

Ib) The demand for mica has al-
ways been of a fiactuatinll: nature. 
The immediate cause for a decline in 
exports is said to be the improved 
stock D()sition in some of the buying 
=!riel. 

(c) 'lla;;rc has been no loss of Reve-
nue on this account. 

Shri L. N. Mishra: Is the fall in 
demand a temporary one or something 
like permanent? 

Shri T. T. Krishnamachari: We 
hope it is a temporary one, Sir. 

Dr. l'. S., Deshmukh: Sir, do the 
Government of India keep figures of 
stoc.ks in the country, and if so. what 
are the stocks of manganese ore and 
mica at the present moment. 

Shri T. T. Krishnamachari: I have 
no information, Sir. 

Shri Nana Das: Will Government 
be able to tell us how long this lull 
in the demand for mica from abroad 
will continue and whether Govern-
ment proposes to take any steps to 
obviate the danger and save the mica 
industry? 

ShIi T. T. iKrishnamachari: The 
first part of the question, lam afraid, 
is a thing which I am unable to 
answer with any precision. As re-
gards the second. I would like to have 
notice. 

Shri M. S. Gurupadaswamy: May 
I know whnt :1re the countries to 
whj('h mica. and manganese are ex-
norted and what i, the total value of 
t.hat export? 
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8hri T. T. Krishnamachari: Man-
ganese are is exported to U.K., Swe-
den, Norway, Western Germany, 
France, Italy, Japan, Canada, U.S.A. 
and several other countries besides. 
The quantity exported in 1951-52 was 
2.28.61.120 cwts. and the value was 
nearly Rs. 16 crores. 

8hri T. N. Singh: May I know 
whether the falling off in demand of 
mica is due to the production of syn-
thetic varieties of mica abroad or is 
it due to. any deterioration in the 
quality of the mica produced here? 

Shri T. T. Krishnamachari: The 
general belief is that it is due to 
stockpiling, mainly. 

~hri Meghnad Saha: Will the han. 
Minister kindly indicate whether 
there is any plan for the processing 
of manganese ores before they are ex-
ported? 

Shri T. T. Krishnamachari: 
would like to have notice. 

Shri Meghnad Saha: That is, in-
stead of exporting ores we could ex-
port the metal. We could set up a 
factory for making the metal and then 
export the metal. Otherwise you lose 
a large amount of money. 

Mr. Speaker: He need not argue 
now. He may ask for information. 
Can the han. Minister give that in-
formation? 

Shri T. T. Krishnamachari: As 
said, I would like to have notice. 

Shri Bhagwat Jha: Has the ~tten
tion of the Government been drawn 
to the fact that there is a big deposit 
of manganese in Singbhum hills down 
to Mayurbhanj State and that it still 
remains untapped? 

Mr. Speaker: He is giving informa-
tion. 

NAVIGATION IN HOOGLY 

'1779. 8hri M. L. Dwivedi: Will the 
Minister of Irrigation and Power be 
pleased to state: 

(a) the position with regard to the 
improvement of the navigational pro-
blems in Hoogly between the Bay of 
Bengal and Calcutta as a result of the 
experiment carried out at the Poona 
Research Station; 

(b) whether Government propose to 
lay on the Table of tlle House a copy 
of the report of the Research Station 
for the current year; 

(c) the number of other model pro-
jects in hand at the Poona Research 
Station; and 

(d) the number of Research Stations 
of the type at Poona working out such 
experimental model projects? 

The Minister of Finance (Shri C. D. 
Deshmukh): (a) The experiments for 
improving navigability of the Hoogly 
River and its estuary are still in pro-
gress at the Central Water and Power 
Research Station, Poona. Difficult 
reaches such as Sankral. Fulta Point 
and James and Mary Reach-Eastern 
and Western Guts are being success-
fully tackled. A repelling spur 
which will improve Sankral Reach 
has been finalised and results are 
being communicated to the Port Com-
missioners. Calcutta. 

(b) Technical report of the Station 
for the current year (1951) is still 
under preparation. A summary of 
the same is, however, placed on the 
Table of the House. [Copies placed 
in the Library. See No. P-57/52.] 

(c) Twenty-four other' model ex-
periments for various projects are 
in hand at t.he Poona Research Sta-
tion. 

(d) Five. 
Shri M. L. Dwivedi: 

whether proper funds 
for the working of 
station? 

May I know 
are available 
this research 

Shri C. D, Deshmukh: Yes, Sir. 
Shri M, L. Dwivedi: During my 

last visit to Poona I noticed that the 
work of this Research Station was 
suffering because of lack of funds, 
and therefore I asked this question. 
May I know if this year proper ar-
rangements have been made for the 
financing of this Research Station? 

Shri C. D. Deshmukh: The Depart-
ment has received no complaint about 
inadequacy of funds. 

Shri M. L. Dwivedi: May I know 
whether the researches made in Poona 
in connection with the Madras Port 
have been successful? 

Shri C. D. Deshmukh: I require 
notice, Sir. This question was in 
connection with the Hoogly, now we 
have gone down to Madras. 

Shri Meghnad Saha: Are any ex-
periments being carried on regarding 
the Ganga Barrage scheme? 

Shri ,C. D. Deshmukh: Well, now 
we have gone UP to the Ganga Bar-
rage. 

Mr. Speaker: His point as I have 
understood it is that experiments in 
respect of all places in India are 
beIng carried on at Poona. So, is any 
eXDeriment in connection with the 
problem at Ganga Barrage being car-
ried on at Poona. 
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Shri C. D. Deshmukh: That is what 
I am pleading. Sir. This question 
"elated primarily to the navigational 
problems of Hoogly, and I require 
notIce in regard to the Ganga Barrage. 

~ ito If'o m~ : anft ~ <r<f-

<I'm flf; q~ 'iI1 ft«'i iT ~T ~ m 
f<l'~ q~ <f; 3PiimT 'li'T Cf"{'ii ~ 'Ii'~ 

lli<T 'l1fT 'li'T ~ ~ I 'M Ii' GfTif ~ ~T 
~ f'!; ~ ~ ~., <'iliff '!iT ar:r;n 
fu:pf rn ~ full roil" 'li'T ~T ~, 
llm "I'1;r~ 'f~ 'f"if<lT ~ ~ full 
~ <n aft~ 3lN'Ii' ro;r T.fT~li ~ 
~l:T fqq<r l'j" ~r ~~R '!it{ l/i1r ;r@ 
<ti1 ~ ? 
~ mo ~To ~~I!f: ~+rr't qT~ tit 

~l:T'!i'T 'Ii'~ ;;rr;r'!niT ~ ~ I 

1'lhri MeJ:'hnad Saha: Is the Gov-
ernment aware that if the Ganga Bar-
rage scheme comes into operation the 
Diamond Harbour Scheme will be ab-
!-Oolutely unnecessary? 

Shri C. D. Deshmukh: I am sorry, 
"ir. r have j!ot no information. 

~ ~lifo ~o ~ : ~ ;i;ft lf~
~ e ;;rr;:r;:rr T.fT~r ~f,!\"'!.;rr ~~ 
<m<:: ~ 'f1'<f': f~ ~~~ If' ~T <f; 
n:m- if;;rt ~" fif;l<r l'J1lT ~, ~ 
~'!\"~ ~ ~r <mtf"fa" flf;ln ~ ? 

~ ~To ito ~I!f: ~ Cf'!\" ~ 

Gfl"fCfT t ~ ~ ~ f.rm anft Cf'!i' 

~ <f; q-m;riff ~T.fT I 
YARN AND CLOTH CONTROL 

*1780. Dr. Ram Subhag Singh: (a) 
Will the Minister of Commerce and 
Industry be pleased to state whether 
it is a fact that Government propose to 
relax the existing controls on cloth and 
:yarn? 

(b) If so. when this relaxation is 
likely to be given efft>ct to? 

The MinisteJo of Commerce and In-
dustry (SlIri T. T. Krishnamachari): 
(a) and (b). The aosition rel'!arrlinl( 
"nntrol, on cloth and yarn is kept 
under constant revipw ~nd changes 
:UP. made as anrl when found neces-
1;ary. 

Dr. Ram Suhhag Singh: Is it a fact 
t,hat some of the big2er States like 
Bombay and Madras are against con-
Unuance of cloth control! 

Shri T. T. Krishnamachari: I have 
had no communication from them on 
that subiect. Sir. 

Dr. Ram Sub hag Singh: May r 
know how long the free sales con-
cession given to textile mills will be 
kept in force? 

Shri T. T. Krishnamacharl: In re-
gard to coarse and medium cloth the 
concession extends up to 31st August. 
1952. in regard to fine and superfine 
it extends up to a month more-that 
is the present position. 

Dr. Ram Subhag Singh: In view of 
the fact that the cloth and yarn 
supply position has become easy at 
the moment. may I know whether 
Government propose to further bring 
down their prices? 

Shri T. T. Krishnamacharl: One 
has nothing to do with-the other. 

Shri B. S. Murthy: May I know 
whether Government I~ In communi-
~ation with the State Governments in 
re.gard to liftini: of control In this 
matter' 

Shri T. T. Krishnamachari: The 
Central Government have not taken 
any initiative in this matter. 

Dr. P. S. Deshmukh: Has there 
heen any relaxation so far as the con-
trol on cloth is concerned and. if so. 
what is the present position so far 
as that relaxation is concerned? 

Shri T. T. Krishnamacharl: I am 
"fraid this ouestion has been asked 
:::tnn an~wer~d. Thp. relaxation ha~ 
heen marlp. in reeard to movement and 
.a\p of roarse anrt medium cloth un 
to 80 ner cpn!. of the arorlur.tion of 
~ mill "nrt t.hat rplaxation will oMain 
,mtil thp. 31st AUl'Ust. 1952. Similar 
("nn("e~~ioTl~ have been made in re-
r::r~rd to flnp ~nti ~n1'lerflne I'"lt"Jth and 
th"se will nbtain till the 30th Sep.-
tember . 1952. 
m-~m~:'M~~ 

~~~ ttFl'rm""~~ 
~ ~ ~ ~ <I' iitm f1I;l(T ~. <IT 
~ '3m: m ~q:e rnr ~ il<I'T 
~'!\"T~~it? 

~"ri T. T. Krl~hDam!\Charl: As T 
".,rierc:;tand it. if it i~ a ouestion of 
thr.- U. P. Govp.rnment C"Q-onerntfn.!::! 
with us. T think T mav s'lY t1,Ht w .. 
"rp ""ured th~t th .. U. P. Govern-
ment will do its best. 
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Shri Velayudhan: May I know whe-
ther the existillli: control reculatioDS 
amount to decontrol at the distribu-
tion stage? 

Shri T. T. Krishnamachari: It is a 
matter of opinion. 

INDIA'S FOREIGN TRADE 

*1781. Dr. Ram Subhag Singh: Will 
the Minister of Commerce and Indus-
try be pleased to state the figures of 
India's foreign sea and air borne trade 
on private and Government accounts 
since the beginning of this calendar 
year? 

The Minister of' Commerce and In-
dustry (Shri T. T. Krishnamaehari): 
The information is not available. 

Dr. Ram Subhag Singh: How long 
would Government take to make this 
informatIon available? 

Mr. Speaker: It is not a question 
of trying for tile information. He 
said that it 1S not available at alL 

Shri K. K. Basu: Do the Govern-
ment oropose to setup some machi-
nery fa collect this information? 

Mr. Speaker: Order, order., 
ADVISORY COMMITTEE IN RESPECT OF 

BIHAR MICA MINES 

*1782. Shri N. P. Sinha: Will the 
Minister of Labour be pleased to state: 

(a) whether any Advisory Commit-
tee to advise the Central Government 
on matters arising out of the adminis-
tration of Mica Mines Labour Welfare 
Fund Act, 1946 has been constituted so 
far for Bihar; 

(b) if so, who are the members of the 
Committee; and 

(c) who represents the interests of 
labour? 

The MiDister of Labour (Shri V. V. 
Girl): (a) Yes. 

(b) a"Ild (c). (1) Shri R. S. Misra, 
Welfare Commissioner--chairman. 

(2) Shri M. R. Huda. Mica Control-
ler, Bihar-Vice-Chairman. 

(3) Shri B. P. Singh. Commissioner 
of Labour, Bihar. 

(4) Shri Sukhlal Singh, Member, 
Bihar Legislature. 

(fi) Shr; R.G. A~nrw"la. ') Ropro.ont 
(6) Shri Bandhanram Bha- ~ the mica 

dani. I own .... 
(7) Rbri RamAohwRr Pandey. J of Bihar. 
(8) Shri Hitnarain Singh. ') R"prespnt 
(9) Shrimati Radhika Devi. ~ the Mica 
(10) Shri Shah Rarnzan Ali i :nino,,' 

Shah. J association. 

Shri N. P. Sinha: How many sit-
tln![s did this Board hold during 1951? 

Shri V. V. Giri: I have not got the 
information at present. I will be able 
to inform him later. 

Shri N. P. Sinha: ·May I know if the 
Board has advised the Government 
that the water near about the mica 
mines is highly malarious and some 
effective arrangements should be 
made for supply of good drinking 
water? 

Shri V. V. Giri: take the infor-
mation from the han. Member. I 
shall issue necessary instructions. 

Shri Nana Das: May I know whe-
ther a similar Committee has been 
appointed in the Madras State, and 
if so. who are its members? 

Shri V. V. Giri: There is an advi-
sory committee for the mica miners 
in the Gudur area. 

Shri B. S. Murthy: What are the 
functions of this committee and how 
far are its decisions binding? 

Shri V. V. Giri: Its function is to 
advise on various matters relating 
to the welfare of the miners. 

Shri K. K. Basu: Arising out of 
part (c) of the question, may I know 
what are the specific qualifications of 
the labour representatives? 

Shri V. V. Giri: They should be re-
presentatives of various labour orga-
nisations. 

Shri A. M. Tbomas: Since the sup.-
plementaries in regard to questions 
1783 and 1784 are likely to overlap, 
may I suggest that these two ques-
tions may be taken together? 

Mr. Speaker: Is the han. Minister 
agreeable? 

Shri T. T. Krishnamacharl: I am 
entirely in the hands of the House. 
H you so desire, I am prepared to 
answer them together. 

Mr. Speaker: Then Mr. Rama-
swamy may put both the questions to-
gether. 

Shri S. V. Ramaswamy: 
not likely to overlap. 
different. Still. I shall 
them together. 

They are 
They are 

put both of 

HAND LOOM CLOTH (EXPORT) 

*1783. Shri S. V. Ramaswami: Will 
the Minister of Commerce and indus-
try be pleased to state: 

(a) whether the export of handloom 
cloth has dwindled considerably in 
recent years; 
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(b) if so, the causes of such decline; 
and 

(c) what steps are being taken to 
increase the export in hand loom cloth? 

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari): 
(a) and (b). There has been a dec-
line in export of handloom cloth dur-
ing the last two years owing to lack 
of demand and restrictions in foreign 
markets. 

(c) The Government of India Trade 
Representatives abroad have been fur-
nished with samples of Indian hand-
loom textiles for exhibffing In their 
show rooms and have been especial-
ly asked to give wide publicity to 
Indian handloom cloth. In Trade 
Agreements also the Government of 
India make provision for the export of 
handloom cloth as far as possible. 
Further measures to stimulate export 
<Ire under consideration. 

COMPETITION BETWEEN MILLS AND 
HANDLOOMS 

*1784. Shri S. V. Ramaswamy: (a) 
Will the Minister of Commerce and 
Industry be pleased to state whether 
it is a fact that there is unrestricted 
competition between Mills and Hand-
looms in the production of all categories 
of cloth? 

(b) Have representations been made 
to Government to define the field of 
production of cloth by Mills? 

(c) Have representations been made 
to Government to prevent the Mills 
from producing coarse varieties of 
sarees and dhoties. 

The Minister of Commerce and In-
dustry (Shri T. T. Krlshnamacharl): 
(a) There is no such unrestricted 
competition. 

(b) Yes. Certain items of textiles 
have already been reserved for WO-
duction exclusively by the handlooms. 

(c) Yes. 

Shri S. V. Ramaswamy: Are Gov-
ernment aware that two concrete sug-
gestions were made at the Hand-
100m Weavers' Conference held at 
Salem in April. namely. that the 
Central Government should help the 
hand loom industry firstly by starting 
a Handloom Export Finance Corpora-
tion and secondly by sending out a 
trade delegation to those countries to 
which we have been exporting our 
handloom goods. so that we may 
study on the spot the reasons for tire 

158 PSD 

decline and suggest remedies for im-
proving the trade? 

Shri T. T. Krlshnamaehari: I think 
the matter was brought' to my notice 
by the han. Member himself. 
. Shri S. V. Ramaswamy: Do Gov-

ernment contemplate sending out a 
trade delegation for the purpose of 
studying the position at first hand? 

Shri T. T. Krishnamachari: There 
has been some suggestion from the 
Madras Government that they should 
send out people to various countries. 
or to the countries nearby. This 
matter was mentioned to me by the 
representative of the Madras Gov-
ernment when I visited Madras last. I 
do not know how far the matter has 
progressed. 

Shri S. V. RamasWamy: Are Gov-
ernment considering the other su&-
gestion regarding the starting of a 
Handloom Export Finance Corpora-
tion? 

Shri T. T. Krlshnamachari: Not in 
the terms that my hon. friend seems 
to have in mind. 

Shri S. V. Ramaswam.z; Are Gov-
ernment aware that owmg to lack of 
control over quality our export bas 
fallen. and are Government taking 
any steps to ensure that only quality 
products are exported from our coun-
try? 

Shri T.· T. Krlshnamachari: To en-
sure that only quality products are 
exported in the matter of hand100ms 
means some kind of quality control 
in the matter of production. At the 
moment. I am afraid it Is rather too 
big a step for the Government even 
to contemplate. 

Shri S. V. Ramaswamy: Are Gov· 
ernment aware that there is large 
scale unemployment and acute distress 
among the handloom weavers and 
thousands and thousands of people 
have gone out of the trade and are 
begging even in the streets of Delhi? 

Shri T. T. Krlshnamachari: Subject 
to a certain amount of exaggeration 
in the news tbat is usually put out. 
Government are aware that there is 
distress among the people enagaged 
in this industry. 

Shri S. V. Ramaswamy: The han. 
Minister said that there was no un-
restricted competition. May I know 
what is the restriction? Are there 
defined snheres as between the mills 
and the handlooms. 

Shri T. T. Krlshnamacharl: Yes, 
Sir. Mills are not permitted to pro-
duce sarees with borders exceeding 2 
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inches and there are various other 
restrictions in regard to the produc-
tion of saris. Similarly, as regards 
dhotis, mills are not permitted to pro-
duce dhotis with borders exceeding 
! of an inch width. I can place on 
the Table a copy of the entire restric-
tions. It is a whole page actually. 
That is why I said that there is no 
unrestricted competition. 

Shri A. M. Thomas: May I know 
whether Govermnent, in view of the 
mounting stocks. have issued any 
directions for the purchase of Govern-
ment requirements from handloom 
shops? 

Shri T, T. Krishnamachari: So far 
.. tile State Governments lire con-
cerned. I understand that the parti-
cular State in which my hon. friend 
is interested. namely, Madras. is mak-
ing determined and strenuous efforts 
to make people take more of hand-
loom cloth-I mean, not merely 
Government purchases but purchases 
by private people' also. as far as pos-
sible. 

So far as the Central Government is 
concerned, I think that my hon. col-
league on my riglrt has taken the ini-
tiative in this matter and has given 
directions that stores purchases by 
Government should not be merely 
determined on the basis of price pre-
ference but that handloom cloth must 
necessarily be given some kind of pre.-
ference in the matter' of purchases. 

Shri A. M. Thomas: May I know 
whether the Government have called 
for any statistics concerning the stock 
now in handl 

Shri T. T. Krishnamachari: This is 
a matter orimarily within the compe-
tence of the State Government. I 
might assure my han. friend that I 
am in touch with the oosition. I have 
had discussions. as I said before, with 
the representative of the Madras Gov-
ernment when I went to Madras. I 
have sent out the Deputv Secretary 
who is in charge of textiles in my 
Ministry recently to Madras to have 
a first-hand study of the position 
along with an exoert from the Tex-
!i1e Commis~ioner's office. We are in 
touch with the Madras Government 
so as to find out what the oosition 
is and also to assist them in some 
measure, to the extent possible. 

Shri Damodara Menon: May I 
rlonow, Sir, whether in defining the 
respective limits of production of 
handlooms and mills. Go"ernment 
'-rave taken Into con.ideratio'l the 
demand in foreign m;;lrkets of hand-
loom products? 

Shri T. 'I'. Krishnamacharl: Sir, 
these restrictions were laid down 
some time back and I can tell the 
hon. Member that we propose re-
viewing these restrictions. It is my 
intention to appoint a small committee 
at expert level to review these res-
trictions to find out whether some-
thing more cannot be done. When 
that IS done, the point that has been 
mentioned by the hon. Member would 
be taken into account. 

Shri Venkataraman: kre the Cen-
tral Government aware of the re-
commendations of the Handloom En-
quiry Committee appointed by the 
Government of Madras that cloth of 
the width of 36 inches and less should 
be manufactured in mills and cloth of 
the width of over 36 ioches should 
be left to the hand loom? Has Gov-
ernment taken any decision on that? 

Shri T, T. Krishnamachari: I would 
like to know when that Handloom 
Enquiry Committee was appointed. 
There have been various committees 
appointed-I do not know which com-
mittee the hon. Member has in mind. 

Shri Venkataraman: The Commit-
tee over which Dr. B. V. Narayana-
swami Naidu presided. 

Shri T. T. Krishnamachari: That is 
rather ...... 

Sbri Venkataraman: Then shall 
Write a letter to him. 

Sbri S, V. Ramaswamy: Do Gov-
ernment contemplate starting a 'Buy 
Handloom' movement in order to help 
this industry? 

ACCIDENT IN SINGARANI COAL MINE 

*1785. Sbri Vitta) Rao: Will the 
Minister of Labour be pleased to state: 

(a) tbe causes for the accident' re-
sulting in the death of two workers and 
<erious injury to another in the Birley 
Pit of Singarani Collieries, Kothagu_ 
diurn, during the early hours of the 15th 
April, 1952; 

(b) whether any enquiry was insti-
tuted; 

(c) if the reply to part (b) above 
be in the afPrmative, who conducted the 
enquiry; and 

(d) whether Government propose to 
lay on the Table of the House a copy of 
the findings? 

The Minister of Labour (Shri V. V. 
Giri): (a) The accidpnt "'as due to 
a mass of coal which fell off a slip 
in the corner of a pillar. 
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(b) Yes. 

(c) Shri B. M. Bhat, Junior Ins-
pector of Mines. 

(d) It will not be proper to lay on 
the Table of the House a copy of the 
report as it contains information 
which has been acquired by the 
officer in the course of his investiga-
tion and which, under section 10 of 
the Mines Act, 1952, has to De re-
garded as confidential. 

Shri Vittal Rao: Is it a fact that the 
practice of lending support to loose 
roofs and loose coal seams by means 
of logs of sawn· timber has been 
given up in order to economise ex.-
penditure? 

Shri V. V. Girl: I do not think so. 
Shri Vittal Rao: Is ita fact tltat 

the accident could have been avoided 
if there had been proper inspection of 
mines by the pit manager and the 
assistant pit manager? 

Shri V. V. Giri: There has always 
been a proper inspection and the 
supervising officials are generally 
careful. 

Shri Raghavaiah: Was any com-
pensation given to the families of 
the de<'eased workers? 

Shri V. V. Giri: I am sure. it would 
have been given. 

WORKERS OF SINGARANI CPLLIERIES 

*1786. Shri Vittal Rao: Will the 
Minister of Labour be pleased to state: 

(a) how many workers of Singarani 
Collieries, Kothagudium, have been 
provided with quarters; 

(b) the number of those living in 
the huts; and 

(c 1 the number of those who are not 
provirlec:l either with quarters Or huts? 

The Minist~r of Labour (Shri V. V. 
Giri): (a) 4.500. 

(bl 6.500. 
(c) 500 as they stay in villages out-

side the colliery area. 
Shri Vittal Rao: May I know the 

amount set apart for housing for the 
year 1952-53? 

Shri V. V. Giri: I have not got that 
information here. But I may say 
t.hat after the integration' of Hydera-
bad State was effected and the wel-
fare fund was taken over by the 
Central Government the colliery 
owners have been promised a subsidy 
for building houses and today 320 of 
t.hem have been completed up to the 
basement level. A request for sub-
sidy for these lrouses is under con,;-
deration. 

Shri Vitta\ Rao: Out of the sum of 
Rs. 20 lakhs earmarked for housing 
in Hyderabad State, how much has 
been allocated for housing in mine 
areas? 

Shri V. V. Giri: I will be glad to 
have notice of that question and I 
shall answer it exlraustive1y. 

Shri B. S. Murthy: May I know 
whether the mine-owners have anv 
scheme for housing of labourers' ana 
if so. how many houses on a perma-
nent basis are to be constructed dll-
nually? 

Shri V. V. Giri: That depends upon 
the funds available. 

Mr. Speaker: But have they got any 
scheme of regular housing-that is 
his. question. 

Shri V. V. Giri: They are consider-
ing a regular scheme. This com-
mittee is only functioning iust now 
after integration. 

Shri K. K. Basu: Is the Govern-
ment in a position to tell us when 
these 6.000 labourers who are living 
in huts will be provided with living 
room? 

Shri V. V. Giri: As soon as possi-
ble. 

DISPLACED PERSONS TRAINED IN 
VOCATIONAL TRADES 

°1787. Shri Vidyalankar: Will the 
Minister of Rehabilitation be pleased to 
state: 

(a) the number of displaced persons 
trained in vocational trades UP to 31st 
March. 1952; 
. (b) the number of those proposed to 

be trained in the year 1952-53. and the 
expenditure to be incurred for this; and 

(cl the number of displaced persons 
so trained. who are gainfully employed 
in' the same line. and the number of 
those. who are employed in any other 
line, and number of those who are still 
unemployed? 
Th~ Minister of RehabilitatioB (Shrl 

A. P. Jain): (a) 59.673. 
(b) (i) 23.642. 

(il) Rs. 1,35,09,200. 
(c) The information is not available. 
Shri Vidyalankar: Does Govern-

ment keep any records to find out how 
far the refugees have really been bene-
fited by this technical training? 

Shri A. P. Jain: During the course 
of the Budget Debate I said that we 
have not much information about these 
trainees. When a trainee leaves the 
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institution, it is up to him to supply 
the information or not. Unfortunate-
ly. very few of those who receive 
training supp.ly information about their 
subsequent employment or work. 

'" ~o ~o fffiT: <fln If l'fl'l'-
;;1<r W ~ ~ 't ~ ~'R!'r ~ flr. f;r.r 
~ 'Ii't flf." ~ SI'f'f<: <f. q-m 'l>T 
fu~ <IT ;;ncrT if:a-;; fufffif 0I"1m '1>1 
~<: ~T If <?I1T ~T ~ lIT ~1 
~'=T 'fi1l'f if, OI"lf]lH Ql'RrT ~ I arr,= 
<fln ~ 'lft 'I>"rt ~ ~ ~ ann a''I> 

'l>1lI';;@ firm ~ ? 
'" ~o "To *" : ~~ <f. Ifrnff1 

arnr rn ~ 'Ii'l{ 'f>fl'f QfflT ;;@ ~, ~f'f>'if 
Ql'1 f.:rQl'r rn ~~)q 'ij1if ~.r ~ 

for carrying out such a survey has yet 
to be investigated. Whether it would 
we worth while carrying out such a 
survey. I do not know. 

~ ~o ~o f'irQT: ~. ;;n''l''IT 

'iflQi'fT r f<r. ;;it ;;Wr ,<f!t 3l"fifT q-m q~ 
;rr.rr '9T~ ~ ~.i' 'fll'r ~ 'Ii't~ 
!R <>it;; iii ~T if iffT ~ I 

~ ~o qTo ~;;: ;;it ~r, ~T ~ 

m 3I'+rT;;r) ll;'I> ;;~ nnw, f.:r'l1ri'ft 
~ ~f~ ~ ~ q<:jT ~ f'l\' 3fT~;;it 

m~ ~ ~ ifQ ~'~T ~ 'Ii't f~ ;;rTlfq 
'ifT ~ SI'f'f'= <f. 'l>Tl'fr '!it fum 'IT ~ 
<f. ~q I ~ :;mr 'T<: 3l+ro' f'foll'T 

~ 

~ ~ ~ ~~ ~ (if mm '1>1 ORT meT ~;r.mt 
oft'Iiit . flr.I' ;;mft ~ lIT ifQ 3i'liiT 'I>Tl'f 
~ ~ ~ ~ I lfi~ tt« ~ m Q't *~I9U. m. ty)f,(~ orm : ;mr 
m ~. R'QR 'I>Tl'f if@' ~r 31h ~~ ~ i'f1fT f~ lj;f\" ll"ll: .. ~R 'l>T 
~ m Q't m ~ ~T~'I1Tl'f ~ fj11T ~iT f'!;"'TIter ~('I1T~ mr ~ 
f1r<? Wf> T I if OI"T ~ ORT 'ElTCT 1ffui't;;r.r16if « 

Slari B. K. Das: With reference to ~ <f. f'i><r +!'mT 'Ii't ~ ~...r 'l>T 
answer to parts (a) and (b) of the • .,.,... "'-,,-
question, may I have separate figures lr.lflm i1 "II~ I'I>~ <rtf ~ ll' ~I~-
with regard to West Bengal? l!T~q' ~FllT"'T-~'IT~'l' 'l>T ,!f;[ q' 

Shri A. P. Jain: The number of dis-
placed persons trained in West Bengal ~ ~.r ~m? 
in vocational trades up to 31st March 
1952 was 7,528. The number pro- The Minister of Finance (Shri C. D. 
posed to be trained in 1952-53 is 11,970. Deshmukh): The Government of India 

have not directly undertaken any 
Sardar Hukam Singh: Have Gov- river valley project in India. How-

ernment considered the ,question of ever. they are financfng the execution 
taking up a survey to find out what of the Hirakud, Bhakara.-Nangal and 
number or percentage of trainees have Damodar Valley Projects. A state-
really been employed in any vocation? ment is placed on the Table of the 

Shri A. P. Jain: I cannot promise House indicating the areas benefited 
that. It is a question of money. The by these schemes and the year in 
trainees are spread all over India and whic,h they will begin to help in fur-
what would be the amount requjred ther food production. ---

STATEMENT 

Name of Project AreaB to b~ benefited Year from which further food 
____________ ~p"'rc:c:0rluct-ion will re~mlt,. 

Bhakra-Nangai Hissar, Rohtak, Kamal and F('roz~pur 195 J -!)2 
districtS of Punjab (1) ; Bikaner divi. 
sion in Rajastha.n and Patialu diStrict 
inPEPSU. 

HirakWld Sambalpur, Cuttack and Puri districts 195;'-56 
in Orissa State. 

Damooar Valley Burdwan,Haov.Tnh, Hooghly ond BunkuTlt, 1B!'i2-53 
Schemes. districts in \Veat Bengal. • 

----
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~<5 'f~ qm: ;;IT ~ lW\'-

'fm o/.iT oft ;f '{l1IT ~, 1M ;a'~' ~ orij' 
~ 'Im'5T.f 'fir ~ oR<T f~ ll'~ <rRT 
ll'f;;rorr/f' 'R # ~ 'RifT q, ~ 'R 

~m I 

... ft ,"0 ~t 0 ~I!I : <rt <rT 'fCfTlTf 

~I 
m; 11~ qm: or~r:ij';;n;m 

~ ~ 'fliff~ ~'f <'51'1 ~~·c 'n[T 

q~~ I 

~~ ~: 3fTq;f <rT m'c 
~~I 
~ 'IT~ qm: :ij';f <rT ~ ~ . 

<fg<r # <'51lT :rQT ;;nrr<? ~ I ~~f~ ~ 
<R<'I' ~ orr.r.n 'm[<rT ~ f~~;ffi ~ 
if ~ ;;rRT 'l\ill ~ ~m I 

~Q'IH ~~lI': ~'c if ~<ir ~ I 

.~ tftfq~ mf: :ij' ~or<'l' ;a"f <fliT 
'Ji'rwm orr;m ~~ I 

Mr. Speaker: Let him put any other 
question. 

'lit u~ ;:m:; GIfflf : ~. ~ orr;;;rr 
~ ~ fir, f;;r;r <rm lfT<if~ 'liT llTif-
<rm ll''fr orr ;f f;;p.if; fq;tlT ~ :a-ulf ~ 
~ 'liT 13'ifT srfu l1T<'I' 'f!lT ~ ? 

'lit ,"0 ito i~'f.I!I: ~r arnlT 
f~ <rT ~ qPJ ~1 ~ I 

Shri B. R. Bhagat: May I know what 
steps Government have taken on the 
recommendations of the Estimates 
Committee for the efficient and early 
lexeeution of these three projects? 

Shri C. D. Deshmukh: The report is 
'Still under consideration. 

~<5 'f)f~ mf : 3fe'l:f1H Il'Q'Rl1', ~. 

3fTcm ~ ~qm 't '.HT 'ifTll:cfT ; t ifu 
~ m<f<'l' f~~r if f~llT lTliT ~, 3Th ;;IT 
~ mI' f<,?:.~l if ~ ~T<? ~ 'R'IiT '3'm: 
fl[«ft if 'f'fT if~l f1i<'l'<IT. ;a';r;t;T \ffl'~ 

3T' ~:JI"r if 'fliT. fl:r<'I'm ~ I 

Mr. Speaker: English is permitted; 
even now I am replying in English. 

m; tftf~ mf: 1{ ~ amrr 
'f>m ~ f.f; ~T ll''fr Il'~T~ fll:~r 
~if<f ~ ~ %-,<:T ~ lf~ ~ ~ 
f~ if ~ I 
Mr. Speaker: I think I shall not be 

within ronstitutional limits to ask them 
to do it. They may do it of their own 
accord. I will never object to that; I 
may encourage that. But, I cannot 
ask them to reply in Hindi. There are 
a large number of Members who might 
feel that they can better understand in 
English. 

'lit u~ ;:m:; or.mf: 1M:ij';;fA 
~ ~ fifi ~ h'R cr<'iT lfT;;fifT i 
l!I'if~f~, ~f.f;5iT~m~'l:U 

~ 'Ii~ ~t~, lfT"<rrlf ~;f ~;j)l1' 
~ # ~ 'lit lff;r 'lir~, 3Th: lf~ 
'!it ~ m m'f ~ 'f'fT ~ lf~ 

'11: f<f'ifT~ 'Ii~ ~r ~ ? 

'lit «to ito ~'" : ~ ~ f.!: 
~ at'fif. <r<'I' ~ ~ ~!!iT '!U 
if "" ~r itt I 3T"~ ~ ~ ~ 
~~~~~'I 

Mr. Speaker: Next question. 
. Shri Sarangdhar Das: One question, 

Sir. 

Mr. Speaker: I have called the next 
question. 

f,fI(~. ~ 

*tl9<:~. ~ ~ qm: 'fll'T 
'!~ ~r lfl[ q<r.IT;f '!it ~T <R"il' 
fit, ~ ~q-rff 'liT 'Ii<'l' If<'li 'fllT ~, 
~ f'fli'lf1JT ~T~ ;f R~"l'1 
~qfu ~ ;;nf arq;f ~ if f<'l"~T 'IT, 
3T"~ ;;IT or~ if ~ ~ !!iT 
meT o::r Iflit? 
The M:inisler of Rehabilitation (Shri 

A. P. JaID): Information regarding the 
total value of property, which, although 
treated at one time as evacuee pro-
perty" was oubsequently restored to 
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the owners, is not available. In erde!;, 
however, to give some idea of the ex-
tent of restoration, I state the catego-
ries of persons to whom properties 
nave been restored : 

(1) Under a policy decision, proper-
ties have been restored to those persons 
who though declared evacuees had in 
fact never left India. Under this deci-
~on, property has been restored to: 

(a) Meos of Matsya and Gurgaon 
JJum,bering 1.07,500 (some of 
these Meos were resettled even 
though they had migrated to 
Pakistan and h&d subsequentiy 
returned before the introduc-
tion of permit system, 1,70,398 
acres of agricultural land has 
been restored to them, 

(b) Muslims of Ambala and 
Gurgaon district in the Punjab 
who had been displaced from 
their original homes but who 
continued to remain in India, 

Ie) For!ytwo persons to' whom 
individual certificates of res-
tOlation were issued after due 
Inquiry that though declared 
evacuees they had in fact not 
left India, 

(2) Muslims who migrated from 
Uttar Pradesh during the period 
February to May, 1950. ;In their cases 
the Government of India agreed to re-
settlement and restoration of property 
after the Nehru-LiaQuat Pact of April, 
1950. The number of persons who 
have returned under this arrangement 
is 23.991. 

(3) Persons whose cases are covered 
hy Notification No. S,R.O. 260 dated 
:<-7-50 issued by the Government of 
Tndia exempting certain classes of 
\1ersons from being treated as evacuees 
under section 2 (d) (i) of Act XXXI of 
J 950. There are four such cases of 
restoration. 

(4) There have also been four other 
cases, three of them relating to 
foreigners, in which restoration of pro-
perty has been made. The value of 
the property restored to them is 
Rs, 8,73,600. 

~.~ ~:~~~, 

ro ~ ~ ~'rT ~ aih: ~<: 

~ ~ f.tr;;IT ~ f~T if ~ ~ 
~ __ lf ~ ~'I\'q ~Tif ~ 
afr~ m lIi! Of re~ ;;rT<f: "Ori-
ginal notice of 'the question 

received in Hindi " 3i'~~T If .n 
gq: ~ ~ arr<ffu ~1 ~,~ 
;;ror ~OI' ~ f~;:-T if;;mrr ~<:l) ~OI' 

~'fT if ~ f~ if' il:T ~'RT arrq-

q1l"l\' ~ ~1iI'T If' ~TOf<:lT ~ I 

Mr. Speaker: Order, order. I will 
invite the attention of the hon, Mem-
ber to the Question list as distributed. 
On account of certain printing difficul-
ties with the Press of the Government 
(If India, it has not been possible to 
print the original questions in Hindi. 
Therefore. they are cyclostyled and 
these are supplied along with the 
English Questions, The hon, Member 
knows they are always circulated, 

~~m: ~im'l\'m~l 

flf<"iCl'r,~~~1 

Mr. Speaker: I am sorry if that is 
the particular misfortune of the hon, 
Member, 

Some Hon. Members: It is not 
received. 

Mr. Speaker: Let there be no talk 
like that. merely say for the in-
formation of the hon, Member that 
they are being circulated as a matter 
of fac!. Well. it is possible that in 
some cases, due to the slip of the 
persons who arrange distribution of 
papers, some papers might not have 
been included in the list. 

SOIDe Hon. Members: They are not 
drcu I a ted, 

Mr. Speaker: I should like to go by 
what my Secretary says. that all papers 
to be distributed' are put into the 
various pigeon holes for each Member. 
Hon, Members might inquire, There 
is no use of merely saying that they 
are not circulated to them. 

Shri Sarangadhar Das: I have not 
received .. 

Mr. Speaker: Thev will enquire. I 
will also enquire. That is, the only 
way in which we can meet the demand. 
Those who are really interested' in 
having the oril!inal question in Hindi, 
may better make a reQuest and get the 
papers. 

Shri K. K. Basu: That would help 
the Members to learn Hindi. 

Mr. Speaker: I do not think the 
request or the suggestion is made in 
all earnestness. For learning Hindi, 
there are other methods, 
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Shri Veeraswamy: I want to know 
the intention of certain han. Members 
who speak in Hindi. put questions in 
Hindi and also insist on their ques-
tlOns being printed in Hindi. 

Mr. Speaker: This question has been 
discussed very often. The han. Mem-
ber need not take the time of the 
House on this. Let us gO to the next 
quesUOl.I. 

RESTRICTION ON IMPORTS 

*1790. Pandit Munishwar Datt 
Upadhyay: Will the Minister of Com· 
merce and Industry be pleased to state; 

(a) whether it is a fact that Govern-
ment are contemplating a measure by 
which to restrict the imports of such 
articles as are manufactured in India: 

(b) what is the process by which the 
proposed restrictions are to be imposed. 
and 

(c) what are the articles that are in 
view of the Government for such treat-
ment? 

The Minister of Commerce and 
Industcy (Shri T. T. KrishRamaeharl): 
(a) No. Si". 

(b) and (c). Do not arise. 

Pandit Munishwar Uatt Upadhyay: Is 
the Government contemplating to put 
any restriction on the Quantity of im-
ports? 

Shri T. T. Krishnamachari: I do not 
know what the han. Member has in 
mind. If the hon. Member has in mind 
that the import policy of the Govern-
ment is so utilised as to confer positive 
protection to certain industries that 
claim that they are manufacturing 
those articles in tliis cOllntry. I can say 
that that is not the oolicy of the Gov-
ernment. In framing the import policy. 
Government do take into accollnt the 
availability of a narticular class of 
goods. the extent of the goods that are 
available and frame their t)olicy. No 
specific demand from an industry in 
respect of an indirect nrotection of 
that nature is entertained by the Gov-
ernment. 

Pandit Munishwar Dad lJpadhyay: 
Has the Government received any 
representation or complaint that the 
orotection i, nnt being properly used 
in C"ertain eases'! 

Shri T. T. Krishnamacharl: The oues-
tion apparentlv has been switch('d on 
from import control to protection. If 
the han. Member has anv specific 

instance in view. and put. down a 
question. r' shall attempt to answer. 

Shri V. P. Nayar: Do Government 
contemplate any steps to restrict the 
import of foreign capital for manufac-
turing industries which ruin indigen-
ous industries in India? 

Shri T. T. Krishnamacharl: I quite 
concede that capital is also a form of 
goods; but it does not fit into this parti-
cular question. 

Shri K. K. Basu: Is the GoveTnment 
aware of a statement that came out in 
the Press that even the Kriloskar 
industr~es had to close down for three 
months, being unable to compete with 
s,i.milar imported goods? 

Shri T. T. Krisbnamachari~ I am 
not aware. ' 

Mr. Speaker: The question-hour is 
over. 

WRITTEN ANSWERS TO QUESTIONS 
SUBSTITUTES FOR JUTE BAGS AND 

·GUNNIEs 

*1791. Shri A. C. Gnha: Will the 
Minister of Commerce and Industry be 
pleased to state: 

(a) the substitutes now in use for 
jute bags and gunnies; 

(b) how far these can and have been 
able to compete with Indian jute 'pro-
ducts in price and quality; and 

(c) what countries have been manu-
facturing and mostly using these sub-
stitutes? 

The Minister of Commerce and 
Industry (Shrl T. T. Krishnamacharl): 
(a) Paper bags. cotton bags. and pro-
ducts of ,ome other fibres similar to 
iute. 

(b) Paper bags being the cheapest 
have made much headway in U.S.A. 
Jute bags are however once again 
cheap and they have an advantage 
over both naper bags and cotton bags 
from the point of view re-Use value. 
The indications are that the con-
sumption of jute goods will increase 
again. 

(c) Paper bags and cotton bags are 
mostly manufactured and used in the 
U.S.A. Ba!!s from substitute fibres like 
Kanaf Congo jute and StockToo are 
manufactured and used mostly in 
Europe, South America and South 
Africa. 
CONFERENCE ON RIVER VALLEY PROJECTS 

IN WASHINGTON 

°1792. Shri L. N. Mishra: Will the 
Minister of Irrigation and Power be 
pleased to state: 

(a) whether a conference of experts 
in flood control and irrigation was held 
recently in Washington in Which India 
also took part; 
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(b) if so, by whom was India rep-
resented; 

(c) the subjects of discussion with 
reference to Indian river valley 
projects; 

(d) whetber the question of control 
of Kosi River was also discussed there; 
and 

(e) if so, the reaction of the confer-
ence on the said scheme? 

The Minister of Finance (Shri C, D, 
Deshmukh): (a) The hon. Member is 
presumably referring to the meetings 
held in Washington from 7th May 
1952 at the Headquarters of the Inter-
national Bank for Reconstruction and 
Development which were attended by 
Engineers from India and Pakistan 
together with the Bank Engineers. 

(b) Shri A. N. Khosla, Additional 
Secretary, Ministry of Natural 
Resources and Scientific Research. 

(c) The study of Dossible technical 
measures to increase the supplies of 
w.ater available from the Indus System 
of rivers for purposes of economic 
development. 

(d) No. 
(e) Does not arise. 

MUSLIM PILGRIMS IN INDIA 

*1793, Shri Ganpati Ram: Will the 
Prime Minister be pleased to state: 

(a) whether it IS a fact that a body 
of 58 Muslim oilgrims from Pakistan 
arrived at Panipat; 

(b) if· so, on what terms they were 
permitted to come to India; and 

(c) whether there was any arrange-
ment made for ·their journey by the 
Government of India and if so. in 
what way? 

The Parliamentary Secretary to the 
Prime Minister (Shri Satish Chandra): 
(a) Presumably the han, Member is 
referring to the party of 68 Muslim 
pilgrims from Pakistan which visited 
panipat in June, 1952. 

(b) The pilgrims were given a col-
lective permit for entry into India "ia 
Hussainiwah and travelled under 
Police escort by the Hussainiwala-
Ferozepore Ludhiana-Ambala-Karnal 
Panipat route and back. 

(c) The Punjab (India) Government 
arranged the !)olice escort and made 
arrangements also for protection of the 
oarty during their stay at Panipat. 
Food was provided on payment. 

POWER ALCOHOL 

*1794. Shri S. V. Ramaswamy: Will 
the Minister of Commerce and Indus-
try be pleased to state: 

(a) whether there is any sugar 
factory in Madras which produce power 
alcohol; and 

(b) what would be the productive 
capacity of all tJu, SUg(,T mills in India 
for producing power alcohol? 

Tbe Minister of Commerce and 
Industry (Shri T. T. Krishnamacharil: 
(a) No, Sir. 

(b) Sugar mills do not produce power 
alcohol. It is Droduccd in distilleries. 
Their tolal installed capacity fOr power 
alcohol amoun!s to about 12'7 million 
gallons per annum. 

RECOMMENDATIONS OF FILM ENQUIRY 
COMMITTEE 

*1795. Sbri N. P. Sinha: Will the 
Minister of Information and Broadcast-
iilg be pleased to state the steos taken 
to implement the recommendations of 
the Film Enquiry Committee relating 
to 'Reforms' of the film industry? 

The Minister of Information and 
Broadl'asting (Dr. Keskar): The recom-
mendation of the EnQuiry \:ommittee 
arc under active consideration of Gov-
ernment 

PAKISTANI RAIDS 

'1796. Shri A. C. Guba: Will the 
Prime Minister be pleased to state: 

(a) whether within the last three 
weeks Government had any reports of 
raids bv armed forces of East Bengal 
into Indian territory; 

(b) if so, (i) their 'number, 
(ii) the places where the raids took 

place, and 
(iii) the ca5ualties in the raids; 

and 
(c) whether there have been any 

raids into Indian territory by private 
individ uals from East Bengal? 

The Parliamentary Secretary to the 
Prime Minister (Shri Satish Chandra): 

(a) Yes. 

(b) (i) There were ten such inci-
dents reported during the period from 
15th May to 15th Juoe 1952, six on 
the West Bengal border and four on 
the Assam border. 

(ii) Nadia, West Dinajpur, Murshid-
abad, and MaIda districts of West 
Bengal and GoalDara, Cachar and K. 
and J. Hills districts of Assam. 
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(ill) There were no casualties. 

(c) Yes' There were two such inci-
dents in MaldH and Murshidabad dis-
tricts of West Bengal. , 

PROPERTIES REQUISITIONED AND 
ACQUIRED 

*1797. Sbri Vidyalankar: Will the 
Minister of Works. Housing and Supply 
be pleased to state: 

(a) the number of properties requi-
sitioneel and acquired up to date under 
the Requisifioning .and Acquisition of 
Immovable Pr.operty Act. 1952 within 
Delhi and New Delhi Municipal Areas: 

(b) whether any of these properties 
have been requisitioned for non-
Governmental purposes and given to 
private individuals or corporations: 

(c) if so. the names of such persons 
and organisations: and 

(el) whether it is a fact that Govern-
ment lJave received a number of com-
plaints that certain requisitioned hous-
es remain unoccupied for a long time. 
anel stn1 they are not returned to the 
owners? 

The Minister of Works. Housing and 
Supply (Sard .. Swaran Singb): (a) 
The number nf propertie~ requisition-
ed and acquired ar€' as follows: 

Reql1isit,ionf'd Acqniroo 

New. Delhi 
Old Dehli 

(b) No; Sir, 

1ft 

(c) Does not arise. 
(d) No; Sir. 

Nil 
Nil 

WORK-CHARGED ESTABLISHMENT ON 
RIVER VALLEY PROJECTS 

*1798. Stlri Vidyalankar: Will the 
l\linister of Irrigation and Power be 
pleased to state: 

(a) the number of work charged 
establishment employed in:-

(i) Damodar Valley Proiect. 
(ii) Bhakhra Nangal. and 
(iii) Hirakud Project: 

(b) the number Elf quarters provid-
ed by Government to the workers of 
the work charged establishment at each 
of the· abovementiO'l1ed projects; and 

(c) what steps Government propose 
to take for providing sufficient number 
of quarters for the workers? 

The Minister of Finance (Shri C. D. 
Deshmukh): (a) 'to (c). The informa-
tion is, being collected and will be laid 
on tho Table of the HO'fse as sOOn as 
available. 
156 r5~ 

ABDUCTED WOMEN 

*1799. Sbrl Dbusiya: W!ll the Prime 
Minister be pleased to state: 

(a) the latest number of abducted 
women recovered from Pakistan who 
have been brought to India; 

(b) how many out of them have 
been married or remarried and what 
assistance. if any. they are gettine: in 
this matter from Goverl>ment; and 

(c) the main sources' of such recO-ver- -
ed women as are unattacb@d to earn 
their bread? 

The Prime Minister (Shri Jawabar-
lal Nehru): (a) 8.206 up to the 30th 
.Tune. 1952. 

(b) and (c). Government have no 
machinery for arranging matrimonial 
alliances for recovered persons. Soon 
after recovery. most of the recovered 
nerSf1T\S arp restored to their original 
famil ies. The remaining f"eJV. whose 
relatives are not traceable. are sent 
to Rehahilitation Homes run by the 

"rinus State Governments. where they 
ar~ treated in the same war as other 
T'pfuO'Pp. women ~nd are helped to re-
hahilitate according to their individual 
indination. 

I"DIAN TEA 

*18110. Sbri Bhagwat lba: Will the 
Minister of Commerce and Industry be 
pleased to state: -

Ie) whether it is a fact that Indian 
tea h;:!s lost f"rr)l1no in countries like 
Australia and New Zealand: 

(b) if so. whether Gove)'nment have 
set uo any Enquirv Committee fflr the 
investigation into the causes therefor . 

. and 

(0) what further action or actions 
Government orODose to take to wit 

• back such lost m·arkets? 

The Minister of Commerce". and 
Tndp.try (Sbri 'T. T. Krishnamacbaril: 
(a) Durinot recent months our exports 
show a fall.. 

(b) No. Sir. 

(c), The matter is under considera-
tibn 

BLAST FURNACES 

*1801. Shri Bbagwat lba: Will the 
Minister of Production be pleased to 
state: 

(a) what' steps are being taken by 
Government to stlirt their own propos- . 
ed blast furnaces either in Orissa "f 
ill \Vladhya Pradesh; 
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Ib) how far the work has been com-
r>lete:l- and w~]en Government expect to 
start It: 

(c) tJoe estimated cost of construc-
tion; and 

(d) the estimated produce from. such 
furnaces per year? 

The" Minister of Production (Shri 
K. C. Reddy): (a) and (b). Negotia-
tions are in prol:ress for the setting 
up of the necessary l'i"ant but it is not 
possible to ~y at present when the 
project will materialize or where it 
will be located. 

(c) and (d). Final details have not· 
yet been worked out. 

PIG IRON FACTORY 

°1802. Shri Bhagwat Jba: Will the 
Minister of Production be pleased to 
state: 

(a) whether it is a fact that an offer 
was received from Japan io invest a 
certain per cent of the total cost in the 
construction o.f a pig iron factory in 
India; • 

(b) whether it is a fact that the Gov-
ernment of India proposed to set tIt> a 
dele~ation to visit Japan to explore the 
possibilities of the s~me; and 

(c) if so. whether the 'delegation ~a;; 
started workin~. and what is the ;>ro-
gress of the work? 

The Minister of Production (Shri 
K. C. Reddy): (a) Yes; 

(b) Yes; 

(c) No; negotiations are still going 
nn through the Indian Embassy in 
Tokyo. . 

STUDY OF COTTAGE INDUSTRY IN JAPAN 

°1803. Shri B. N. Roy: Will the Minis-
ter of Commerce and Industry be 
pleased tn state whether there is any 
proposal by Government to send somp 
Indians to Japan for special study In 
Cottage Industry? 

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari): 
No, Sir. 

AMERICAN AND BRITISH INTEREST IN 
INDIAN OIL REFINERIES 

°1804. Shri Kri~hna Chandra; Will 
the Minister of Production be pleased 
to state: 

(a) whether the Government of 'ndiH 
guaranteed ,American and British 
PTiv~ illterests a&ainst nationalisati9n 

of their projected oil refineries for a 
period of twenty~flve years; 

ib) whether any of these refineries 
have started work; 

(c) if so, what quantity has been 
produced upto May 31, 1952; 

(d) whether any formal agreements 
have been made with these firms; and 

(e) if so. what their terms are? 

The Minister of Production (Shrl 
K. C. Reddy): (a) Yes. 

(b) No .. 
(c) Does npt arise; 
(d) No formal agreements have been· 

exef'uten but the proposals received 
from the Standard Vacuum Oil 
Compan~' of New York and from the 
Burmah·Shell group of London were 
accepted by mutual exchange of 
letters; 

(e) The main terms of the proposals 
arcepten by Government have been pub-
lished already in Press 'Notes dated 
~Oth November 1951 and 15th De-
cember 1951. 

H,NDU SWEEPERS IN PAKISTAN 

. *1805. Shri Ralmiki: Will the Minis-
ter of Rehabilitatiou be olea sed to 
state: 

(a) whether Government are aWllre 
that Hindu sweepers are still left in 
West Pakistan: 

(b) if so .. their approximate number; 
(c) how many of them have come 

to India on leave during 1951-52 to 
their villages; 

(d) how many of them have been. 
rhallannen on . refusing to go to 
Pakistan; 

(e1 wh"th"r it is a fact that Hindu 
.-:weeners who ;:'Ire residents of IncUR 
are comnelled to ~o to Pakistan; and 

(f) if so. reasons therefor? 

The Minister of Rehabilitation (Shri 
• ... P. Jain): (a) Yes. 

(b) Approximately 74,000. 
ir) As no separate statistics caste-

wisp are kent. it is not possible to 
~ivp thi~ information. 

(rl) and lel. No separate statistics 
raste-wise and cllmmunity-wisEl are 
1--n1)t of persons prosecuted Hnner In .. 
flu" from Pak'istan Act. But, it is 
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highly un4ikely that a Hindu sweeper 
who IllUY have come frot11 Pakistan Dr, 
a temporary' permit rnay have peer.. 
prosecuted and for(,ed .. to retllrn tc 
Pakistan. 

(0 Does not arise. 

STEEL PnODUCI!'lG CENTRE IN BIHAR 

*1806. Shri G. P. SiQ.ha: Will the 
Minister of Commerce and Industry be 
pleased to state: 

(a) whether there was any expert 
report favouring location of a Steel 
Production Centre in Bihar; and 

(b) the total amount of steel import-
ed in 1951 and 1952? 

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari): 
(a) The three Steel Consultants ap-
pOinted by the Government of India 
m 194R to survey the possibilities of 
"recling new steel pJants in India. con-
SIdered several sites in Bihar. but did 
not recommend the location of a new 
steel plant in that State. 

(b) 177.54!! tOilS in 1951 and 102.875 
tons upto 30th June. 1952. 

WOHKING PAHTIES Fon ENGINEERING AND 
TEXTILE INDUSTRIES 

*1807. Shri Bansal: Will the Ministe: 
of. Commerce and Industry be. pleased 
~da~: • 

(a) whether the Government of India 
appointed Working Parties for heavy 
engineering industries and cotton textii-
es ill accordance with the recommenda-
tions made by the Standing Committee 

• of the Central Advisory Council of 
Industries; 

(b) if so. wh9ther the Working 
Parties on heavy engineering industries 
and the cotton textile industry have 
submitted their reports to Government; 

(c) if so. the main recommendations 
of the Working Parties; and 

(d) whether the same have been 
examined by Government? 

The Minister of Commerce and 
Industry (Shri T. T. Krishnamacharil: 
(a) Yes. Sir. 

(b) The Workin£ Party for Heavy 
Engmeering industries has submitted 
Its report, while the report of Working 
Party for Cotton Textiles industry is 
still awaited. 

(c) A list of the main recommenda-
tions made by the Working Party for 
Heavy Engineering Industry is placed 

on the Tal,le ~f the House. [Sep Ar 
pendIX VIII. annexure No. 46.1 

(d) YES. 

DHI"KING WATER IN'COAL MINES 

* 1808. Shri R. B. Shah: Will the 
Minister of Labour be pleased to state: 

(a) whether it is a' fact that there is 
always acute shortage of drinking 
water in the coal mines of Chhindwara 
District of Madhya Pradesh on account 
of which there is great discontentment 
in labour quarters; 

(b) whether it is a fact that in 1945 
Government deputed Mr. Berry, a Civil 
Engineer. to sur.vey a scheme of water 
'upply in Perch Coal Field Area, who 
submitted his detailed reoort suggest-
ing construction of a Dam across the 
Perch River; and 

(c) if so why water supply problem 
is still not solved? 

The Minister of Lahour (Shri V. V, 
Giri): (a) There is shortage of water 
m the coal mmes of Chhindwara Dis-
trict in summer. There is. however. 
no information that the shortage is 
acute or that it exists always or that 
there is great discontentment in' 
labour quarters on this score. 

(b) Yes. 
(c) In view of the excessive cost In-

volved in the execution of the scheme. 
the' Central Government had to drop 
it. Steps are being taken to request 
the State Government to set· up a 
Water Board on the lines of Jharia 
Water Board. When this Board is set 
up, the situation is likely to impro"". 

m: 
*~to'l,. II1i 3TT(o ~o mro 
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. The Minister of Commerce and 
Industry (Shri T. T. Krishnainachari): 
(<I) Out of about 200 slate tactane, 
scattered m the country, 152 are situat-
ed in the State of Maaras (mainly in 
Markapur, Cum bum and Gojjala-
konda) , 5 in Bombay (Bijapur District) 
f, in PEPSU (Ateli), 28 in Punjab 
(Kund) and 16 in DeihL 

(b) Mostly in the Kurnool District 
in Madras and the Kanl(ra Valley. 

(c) Yes, Sir. 

(d) Export figures fOr slate are riot 
recorded separately in Trade Accounts. 

NAGPUR ANI> AURANGABAI> RAmo 
STATIONS' 

"1810. Shri K. G. Deshmukh: Will the 
Minister of Information and Broadcas.-
ing be pleased to state: 

(a) what is the KW. strenl:th of the 
transmitters fixed at Nagpur and 
Aurangabad Radio Stations respective-
ly; and 

(b) whether it is a fact that a trans-
mitter of 50 K W. strength is going to 
be fixed at Nagpur Radio Station in 
the near fu ture? 

The Minister of Information and 
Broadcasting (Dr. Keskal'): (a) Nagpur 
and Aurangabad have I K.W. and half 
a K.W. medium-wave transmitters res-
pectively. 

(b) No, Sir, A 10 K'.W. medium-
wave transmitter is under installation 
at Nal:pur. 

COMMUNITY PROJECTS IN MAI>HYA 
• FRAI>ERH 

"1811. Shri K. G. Deshmukh: .Will the 
Minister of Planning be pleased to 
.tate: 

(a) at how many centres the work in 
connection with Community Projects. 
under Ford Foundation Scheme, has 
been started up till now in Madhya 
Pradesh; 

(b) what area comes undel 
·"Amravati Centre" in Madhya Pradesh; 

(c) the progress made at Amravati 
Centre, under this Scheme; and 

(d) the total amount sanctioned for 
the Amravati Centre towards the ex-
penditure for the operation of this 
Scheme? 

The Minister of Finance (Shri C. D. 
Deshmukh):' (a) One. . 

(b) A rural community project of 
the basic type under the Indo-U.S. 
Technical Corporation Alreemen t ilia 
been allotted in the Amravati Dfatrlct 

in Madhya Pradesh, The area is 52;; 
sq. miles. situated down the hills. 
separatmg the Amravati, District from 
Betul and Cljhindwara districts and in 
the plams of the Purna river in Morsi 
and D~ryapur Tahsils. 

(0) Work in the .project area is to 
begm by 1st October 1952, 

(d) The estimated 
a rural community 
type, is Rs. 65 lakhs 
~ years, 

expenditure on 
project basic 

for a period 01 

FOREIGN CAPITAL IN PAPER M.ILLS 

*1812. Shri K. G. Deshmukh: Will the 
Minister 01 Commerce and Industry be 
pleased to ,tate how much forei&n 
capital is invested in the paper mills 10 
India': 

The Minister of Commerce and in-
dustry (Shri T. T. Krishnamachari): 
Approximately Rs, 119 lakhs up to 
;lU-ti-194S. Later figures are not 
available, 

IMMIGRANT, (EXPULSION F'ROM ASSAM) 
ACT 

*1813. Babu Ram Narayan Sin.:-h: 
W ill the Prime Minister be pleased 
to state: 

(a) how long the Immigrants (Ex-
pUlsion from Assaml Act No, X of 
1950 has been administered and since 
when; 

(b) the number of Immigrants dealt 
with by this Act and wIth what result; 

(e) the procedure followed in the 
admmistratlOn ot this Act; 

(d) the machinery by which tbis 
Act was admmistered; and 

(e) The expenditure incurred till 
31st March, 1952? , 

The Parliamentary Secretary to the 
Prime Minister (Shri Satish Chapdra): 
(a) The Immigrants (ExpulsIOn from 
Assam) Act No. X of 1950 which 
came into force on the 1st March 
1950. was proceeded by the Immi-
grants (Expulsion from Assam) Or-
dinance, 1950. The Ordinance was in 
force trom the 6th January to the 
1st March and the Act from the 1st 
March to the Sth April, 1950, Under 
the Prime Ministers' Agreement of 
t\1e Sth April, 1950, it was decided that 
the Act should be kept in abeyance. 

(b) The number of Immigrants ex-
pellE!'d from Assam under the Ordin-

_ ance and the Act is 354, Some per-
sons who returned to Assam were ar-
rested and prosecuted, The eXllet 
number of such persons· cannot be 
ascert~!ned. 

• 
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(c) On receipt of a police report 
shuwmg sufficient grounds agamst any 
person Justifying expulsIOn, the DIs-
~net iVlagistrate or Sub-Dlvlsiunal 
.lvlagistra te is empowered to pass an 
uruer ill expulsion. The Act requires 
the per SOil expelled to be escorted to 
tne border of Assam. 

(d) No special machinery has been 
<et up to administer the Act. District 
and :;ab.-Divlsional Magistrates are em-
puwered \0 take action. 

(e) The information is being collec-
ted and will be laid on the Table of' 
the House as soon as possible. 

FACT FINDING COM."<UTTEE 

'1814. Shri K. C. Sodhia: Will the 
MillIster of Production be pleased to 
state: 

(a) whether the report of the Fact 
Findmg Committee. set UP to inv~, J-
gate into the question of surplus 
Hioour in ltauway CollIeries hus been 
receIved by Government and if. so, 
what are Its maIn recommendations; 

(b) how much time Government pro-
pose to take for the consideration of 
their report: and 

(c) wnether Government propose to 
puollsh this report? 

The Minister of Production (Shri 
_ K. C. Reddy): (a) Not yet. 

(b) It is not possible to fix any time 
limit, but consideration of the Report 
after it is received will be expedited. 

(c) The suggestions will be consi-
dered after the report has' been re-
feived by Government. 

PRINTING EXPERT 

"1815. Shri K. C. Sodhia: Will the 
Minister of Works, Housing and 
Supply be pleased to state: 

(a) whether the printing expert 
available under the Colombo Plan has 
started working with the Government 
of India; 

(b) the duration of his appointment 
and the terms of his service; and 

(c) whether Government propose 
amalgamation of any of their printing 
presses and if so, which? 

The Minister of Works. Housing and 
SUPply (Sardar Swaran Singh): (a) 
Yes, Sir. 

(b) The Government of India have 
nbtained the services of the Printing 
Expert for a period of two years; the 
United Kingdom Government will 
meet the co.t of basic PII7. overseas 

allowance, equipment allowance and 
expenditure durmg the voyage of the 
eXOQn. in addilton, the expert WIll 
receIve from the Government of Inclia . 
certaJn facilities and allowances, the 
details of which are given in a state-
i.Ih:I11 l.:no on tne i'able.. I See Appen-
ClIX VIII. annexure No. 47 J . 

(c) It is proposed to attach the 
Government 01 india Photo Litho Press 
at Queensway. out as a separate 
" ing, fa the Government of Jndia 

Press ,New Delni, "fter tne extension 
of the Press building has been com-
pleted. 

TYPE-WRITERS 

"1816. Shri K. C. Sodhia: Will the 
Minister of Works.. HOUSing and 
Supply be pleased to state: 

(a) the total average annual expendi-
ture of the last three years on purchase 
01 type-writers in all the otlices of the 
Government of India; 

(b) what Indian firms manufacture 
type-writers and what is their annual 
output; and 

(c) how mue}1 of the Government 
purchase consisted of (i) Inrlian manu-
lacture and (ii) foreign manufactures 
J1 these type-wrIters? . 

The Minister of Works, Housing and 
Supply (Sardar Swaran Singh): (a) 

'fts. 10.41.775/-. 

(b) There are no Indian firms which 
manufacture typewriters. The ques-
tion of their output therefore does 
not arise. 

(c) (i) Nil. 

(ii) 4.329 typ~writers of foreign 
'nanufactitre were purchased during 
the last three years. 
PRESS REPRESENTATIVES WITH CULTURAL 

DELEGATION. TO CHINA 

'1817. Shri B . .s .. Murthy: Will the 
Prime Minister be pleased to state: 

(a) whether any press representative 
'Vas sent at Government cost to China 
along with the Indian Cultural Mission 
to China; and 

(b) if the answer to part (a) above 
-is in .the affirmative. the amount spent 

on him by Government? 
The Prime Minister (Shri Jawahar-

!al Nehru): (a) and (b). No one was 
.:lent at Government cost as a press re-
presentative to China with the Indian 
rultural Delegation. A representative 
nf the Press Trust of India accompani-
~d the delel!ation. but thia was not at 
90vernment expense. 
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Two representatives of the Indian 

Press were members of the Indian Cul-
tural Mission to China. They went 
as del ega tes anp not as press repre-
sentatives. 

RAMAPADA SAGARA PROJECT 

*1818. Shri B. S. Murthy: Will the 
Minister of Planniug be - pleased to 
state: 

(a) whether Ramapada Sagara Pro-
ject will be include," in the Five Year 
Plan; and 

(b) the estimated cost for this pro-
iect and thE' area to be served? 

The. Miuister of FiuaRce (Shri C. D. 
Deshmukh): (a) The matter is under 
examination by a technical committee 
and the decision must await their're-
port. 

(b) The estimated cost' of the Pro-
ject is Rs. 129 crores and the area to 
be served will be 23'96 lakhs acres. 

COMMUNITY PROJECTS 

·1819. Shri' H. N. Mukerjee: Will 
the Minister of Planniug be pleased to 
state: 

(a) whether there is. or is going to 
be. ,appointed, a Centr~ Committee to 
administer the Community Projects; 
and 

(b) if so, the composition of thE' 
said Committee? 

The Minister of Fiuance (Shrl C. D. 
Deshmukh): (a) and (b), The Plan-
uing Commission has been designa-
ted as· the Central "Committee for the 
purpose of supervising the adminis-
tration of the Community Projects. 

ADVISORY COMMITTEES FOR A, L R. 
STATIONS 

"1820. Shri Madiah Gowda: Will the 
Minister of Information and Broadcast-
iug be pleased to state, 

(a) whether advisory committees 
have been formed for each o! the A.LR. 
Stations; 

(b) what powers and functioQs are 
assigned" to ,these committees; and 

(c) how often they meet in a year? 

The Miuister "of Information and 
Broadcastiul{ (Dr. Keskar) : (a) Pro-
gramme Advisory Committees . have· 
been constituted for all stations of All 
India Radio. 

Rural Advisory Committees have 
been constituted at 12 Stations and are 
in process of being formed at 7 more 
Stations. 

(b) The functions of the ProllraJTho 
me Advisory Committees are to kee~ 
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the Director-General in touch with 
local public o.pinion in the matter of 
pWl(ramme construction and to advise 
the Sta tien Director on varIOUS as-
pects of planning and presentation ef 
programmes. 

(c) About once a quarter, 

TYPEWRITERS AND CALCULATING 
MACHINES 

'1821. Shri M. Islamuddiu: Will the 
Minister of Commerce and Industry 

• be ple'lsed to state: 
(a) the number and value of type-

, writers- and calculating inacljines 
imported from America during the last 
three years; 

(b) the number and value of Reming-
ton Typewriters imported from the 
United Kingdom; , 

(c) the amount saved by Govern-
ment by purchase of Remington Type-
writers from Remington Rand Inc, 
India as agents of Remilll(ton Rand 
Company of U,K.; and 

(d) whether duplicators and calculat-
ing and accounting machines are being 
manufactured in India and if so, to 
what extent? 

The Miuister of Commerce and In-
dustry (Shri T. T. Krishnamacharil: 
(a) A sta:tement is laid on the Table 
of the House, [See Appe'ndix VIII, 
annexure No, 48.] 

Information in respect of calculating 
machines is not readily available, 

(b) Information about imports of 
particular brands or makes of type-
writers is not readily available. 

(c) A statement is laid on the Table 
of the House. [See "Appe'adix VIII. 
annexure No, 49.] 

(d) Only duplicators are being 
manufactured in India. 1560 were 
manufactured in 1951 and 383 up to 
June. 1952. 
LEASING, OF LAND IN FARIDABAD 'COLONY 

"1822. Shri Punnoose: Will the Minis-
ter of Rehabilitation be pleased to 
state: 

(a) whether Government are leasing 
out land in Faridabad Colony for in-
dustrial purposes and if so, on what 
conditions; 

(b) how much of such land has al-
ready been leased out and the number 
of industrialists who have availed of 
it; " 

(c) what quantity of eledricity pro-
duced at Faridabad is being consumed 
by the Colony; and 
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. 
(d) the number of houses built after 

the date on which the Government of 
India took charge of the Colony and 
the conditions on which they are given 
to displAced persons? 

The j\finister of Rehabilitation (8hri 
A. P. Jain): (a) Yes. A statement 
giving the conditions of lease is laid 
on tne Table. [See Appendix VIII, 
annexure No. 50.] 

(b) l1:l.44 acres have been leased 
out to 23 private industries. 

(c). 500 k.w. 

(d) The total number of houses built 
so far is 5.156. The houses are allot- • 
ted to the registered displaced persons 
of the townships on a hire-purchase 
basis at a monthly instalment of Rs. 
11 /14/- for esch house for a period 
of 30 years. On account of poor eco-
nomic conditions of the displaced per-
sons, they are being charged at pre-
scnt at the rate of Rs. 6 per month. 

FRUITS EXPORTED TO PAKISTAN 

·18~3. Shri B. S. Murthy: Will the 
Minister of Commerce and Industry be 
pleased to st"te: 

(a) the money value and the various 
categories of fruits exported to Pakis-
Ian riuring 195"0-51 and 1951-52: 

(b) the duty, if any, imposed by the 
Pakistan Government and the rate 
thereof; and 

- (c) the appro><imate loss suffered by 
the exporters due to cU3tom delays'? 

The Miliister of Commerce and 
Industry (Shri T. T, Krishnamachari): 
(a) and (b l. A statement containing 
the Information is placed on the Table 
of the House. [See Appendix VIII, 
annexure No. 51.] 

(c) Go~ernment are not aware of 
any delays in the clearance of fruits 
for export to Pakistan causing loss to 
exporters 

CLOTH PRICES 

*1824, Shri M. Islam uddin: Will the 
Minister of Commerce and Industry be 
pleasen to state whether the cloth. 
orices for the quarter July-September 
have been revised and if 90. what is 
'pe result of the revision? 

The Minister of Commerce and 
Industry lShri T, T, Krishnamachari): 
Yes. There has been an increase in 
the prices of coarse cloth by 5.55.per 
cent. to 6.75 per cent. and also in the 
prices of fine cloth by 8:9 per cent. to 
11.0 ocr cent In the case of medium 
Rod superfine ~loth, however. there has 
beer; decrease of 0.63 per cent. to 1,58 

per cent. and 8.3 per cent. to 13.8 per 
cent. respectively, over the previous 
prices. A cupy of the Notification 
issued by the Textile Commissioner is 
laid on the Table of the House. [Copy 
placed in ,the Library. See No. P-58/52.] 

MACHKUND PROJECT 

*1825. Shri Sanganna: Will the Minis-' 
ter of Irrigation and Power be pleased 
to state: 

(a) whether the Government of 
India have any control over the work-
ing of the Machkund Hydraulic project 
in the District of Koraput (Orissa): 
and 

(b) if so. what is the nature of con-
trol? 

The Minister of Finance (Shri C, D, 
Deshlllukh): (a) No, Sir. 

(b) Doe~ not arise. 

DUTIES ON TEA 

*1826, Shri Muniswamy: 
Minister of Commerce and 
be pleased to state: 

Will the 
Industry 

(a) whether Government have. re-
ceived any representation from the 
members of the Central Tea Board of 
India regarding the Export and Excise 
nuties on tea: and 

(b) if so. what action has been taken 
in the malter? 

. The Minister of Commerca aDd 
Industry (Shri T. T: KrishDamachari): 
(a) Yes, Sir. 

(b) The recommendations of the 
Central Tea Board will be considered 
in the light of the report. of the Special 
Committee appointed to investigate 
into the problems of the tea industry .• 

RIVER VALLEY PROJECTS IN ASSAM 

*1827. Shri Beli Ram Das: Will th .. 
Minister of Planning be pleased to 
state: 

(a) whether any river valley projects 
are under contemplation of Govern-
ment in respect of the rivers of Assam: 

(b) whether any survey has been 
made in this respect: and 

(c) what are the results? 
The Minister of Finance (Shri C, D. 

Deshmukh): (a) Yes, Sir. 

(b) and (c). Discharge and silt ob-
servations are beinli: carried out at 
presell~ 
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GLASS BOTTLES· (IMPORT) 

"1828. Dr: Amin: Will the Minister 
of Commerce and Industry be pleased 
to state: 

(a) whether import licences are be-
ing issued for the import of empty 
/(lass bottles like aerated water bottles 
and milk bottles; 

(b) if the answer to part (a) above 
is in the affirmative, the total value of 
such lice!l~es issued during the' periods 
.July-December. 1951. January-June, 
1052 and July-December, 1952 and 
the reason L,r the same: and 

(c) the total ,amount of foreign exC 

change spent on the import of empty 
glass bottles durin/( these periods? 

The Minister of Commerce and 
Industry (Shri T. T. Krishnamacharil: 
(a) Yes. Sir. 

(b) The total value of the Licences 
issued is as follows:-

July-Dccmub<>r. 19,;1 
.J.muary-June 1952 
July-December, 19'i'j2 

Rs. 276,191 
R". 6.17.761 

So far no Ii£'-
en~e8 have 
been i~ued. 

Licences were issued for the import 
uf special types of glass botUes not 
made in the country in sufficient 
quantities to meet the requirements of 
actual users. 

(c) The total value of imports. of 
empty glass bottles .durin/( the penod 
1st July 1951 to May 1952, is Rs. 11.46 
lakhs. (Figures for the month of June 
1952 are not availab.le yet.) 

IRON A~D,TIN SHEETS FOR MADRAS 
STATE 

*1829. Shri A. K. Gopalan: Will the 
Minister of Commerce and Industry be 
pleased to state: 

(a) the quarterly quota of iron and 
of tin sheets allotted for Madras State 
during 1950. 1951 and 1952; 

(b) whether there has been any re-
duction in the quota from Quarter to 
.quarter, and if so for what reasons; 

(c) whether any allocation is sanc-. 
tioned for cottage industries prOdUclOg 
'Panchamritam' tins in and around 
Palni. Madras State: and 

(d) if answer to part (c) above be 
in the affirmative, what is the total so 
allo(,ated and whether there has been 
any reduction in this for the last three 
years, if so why? 

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari): 
~a) A statement is laid on the Table 
of the House. [See Appendix VIII. 
fll1neXljre No. 52,J 

(b) Yes. in the case of Pig Iron on 
account of reduction in the quantity 
available for distribution. 

(c) and (d). The information is nat' 
readily available. 

ZIP MANUFACTURE 

·1830. Shrl A. K. Gopalan: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the number of Zip manufactu-
rers in India manufacturing Zip fast-
eners and allied goods and the names of 
these factories; 

• (b) wheth~r it is a fact that Messrs. 
Link Industries Ltd., Madras is the 
only majO<' concern in India in the 
line of manufacture; 

(c) whether the inclusion of zip 
fasteners for protection in the T~riff 
Amendment Bill of 1952 was made on 
the application Or representations of 
the Link Industries Ltd. to Government; 

(d) whether any inquiry 
dueled by the Tariff Board 
need for protection of this 
and 

was con-
into the 

Industry; 

(e) if the answer to part (d) be in 
the affirmative whether inquiry was 
conducted before the inclusion of the 
Industry in the TarifI Amendment Bill 
and what were the rec"ommendations 
of the Tariff Board? 

The Minister of Commerce and 
IndusW,y (Shri T. T. Krishnamacharl): 
(a) and (b), Mis. Link Industries 
Ltd.. Madras. are the only manu-
facturers of Zip Fasteners in India at 
present. 

(c) No, Sir. The inclusion was made 
on the recommendation of the late 
Indian Tariff Board which conducted 
an enquiry into the industry. 

(d) Yes, Sir. 
(e) The enquiry was conducted be-

fore thp inclusion of the Industry in 
the Tariff Amendment Bill, The re-
commendations of the Tariff Board are 
embodied in the Government Resolu-
tion. copy of which is laid on the Table 
of the House. r See Appendix VIII. 
~nnexure No. 53.] 

ACCIDENT IN SI.'iqARANI COLLIERIES 

·1831. Shri Vittal Rao: Will the 
Minister of Labour be pleased to state: 

(a) thoe causes for the accident on 
22nd .Tune, 1952 in Incline No, 2. Sina.-
rani Collieries, Kothagudium; 

(h) the number of miners injurell 
algi killed; illlcl 
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(c) whether any enquiry official or 

.non-official was held; it so, the findings 
of such enquiry? 

The MiDister of Labour (8hri V. V. 
Giri): (a) to (c). The information is 

. being collected and will be placed on 
the Table of the House in due course. 
EMPLOYMENT OF SKILLED WORKERS AND 

ARTISANS 

*1832. 8hri Badshah Gupta: Will tbtI 
Minister of Labour be pleased to state 
whether Employment Exchanges secure 
employment for skilled factory workers 
and artisans? 

The Miuister of Labour (8hri V. V. 
Giri): Yes, Sir. 
MINIMUM WAGES ACT (IMPLEMENTATION) 

42R. Dr. Salyawadi: Will the Minister 
of Labour be pleased to lay a state-
ment on the Table of the House show-
ing the progress made by the varioua 
States regarding the implementation of 
the Minimum Wages Act for the 
inferior subordinate employees under 
the local authorities? 

The Minister of Labour (8hri V. V. 
Giri): A statement is laid on the Table 
of the House. [See Appendix VIII, 
annexure No. 54.] 

COAL SHORTAGE 

429. 8hri Ganpati Ram: Will the 
Minister of Production be pleased to 
state whether it is a fact that shortage 
of wagons is th.e main reason for the 
non-availability of coal in various 
Eastern districts of Uttar Pradesh for 
well construction and building pur-
poses? 

The Minister of Production 
K. C. Reddy): Yes, combined 
difficulties of transhipment 
Mokamehghat 

RUBBER GOODS 

(8hri 
with 

at 

430. 8hri Badshan GUpta: Will the 
Minister of Commerce and InJlDStry 
be pleased to state: 

(a)' the names of rubber goods with 
their respective values in terms of 
rupees imported during 1951-52 from 
different countries; and 

(b) the names of places in India 
where the rubber !toads of the variety 
mentioned in Dart (a) above are manu-
factured? 

The Minister Of Commerce and 
Industry (Shri T. T. J[rishJWDaChari): 
(a) only such types and sizes of rub-
ber goods. as are not made in India are 
allowed to be imported. A statement 
1s laid on the Table of the House. -[See 
Appendix VIII, annexure No. 55.] 

(b) Bombay, Calcutta and Madras. 
158 PSD 

LaBoUR UNIONS 

431. 8hri Pateria: Will the Minister 
of Labour be pleased to state; 

(a) the total number of Labour 
Umons in the country upto March 1952 
and their respective strength of mem-
bers; 

(b) the number of Unions affiliated 
to (i) Socialist Party; (ii) Communist 
Party; (iii) I.N.T.U.C.; and (iv) In-
dependents; 

(c) whether there is any arrange-
ment in the country for training labour 
leaders; and 

(d) how many AgrIcultural Labour 
Unions have been registered so far? 

The MiDister of Labour .(8hri V. V. 
Giri): (a) 2,853, according to the figures 
for 1950-51, which are provisional. 
Figures for 1951-52 are not yet avail-
able. 

(b) Information regarding the affili-
a tions of Unions is not being collected 
and hence not available. 

(c) A list of institutio~ where train-
ing is available is. attached. [See Ap-
pendix VIII;'annexure No. 56.] 

(d) 90, a~cording to the figures for 
19(>0-51, ~hich are provisional. In-
formation for 1951-52 is not yet avail-
able. 

i)ELIn EMPLOYMENT EXCHANGE 

432. 8hri Ajit Singh: Will the Minis-
ter of LaboUl' be pleased to state: 

(a) how many persons got them-
selves registered in the Employment 
Exchange in Delhi in 1952 under (i) 
skilled (ii) semi-skilled and (iii) un-
skilled categories and out of them how 
many have been provided with jobs 
in each category; and 

(b) how much expenditure is being 
incurred on tllis Exchange (1) recur-
ring (li) non-recurring and (iii) on 
peons, clerks, assistants and officers 
separately1 

The MiniIItIeI' of Labour (8hri V. V. 
Giri): (a).-

I NO. regi816rod /N;.:t:;:;; 
Oategory during J an.,- during the 

May,' 52. ........ period. 

(1) Skilled and 4,910 711 
""";-skilled 
technicians . 

(2) U!l8killed 11,158 2,134 
worken 



1847 Written Answers 16 JULY '1952 Written Answers 1848 

(b) The average monthly expenditu~e. 
is as follows:-

(i) recurring . 
(ii) non-recurring 

(iii) On Peons • 
Clerks 
Assistants 
Officers 

· Rs. 12,140/-
· Rs. 200/-
· Rs. 1;008/-
· Rs. 3,997/-
· Rs. 390/-
. Rs. 3,480-

RENT CONTROL 

433. Shri Radha Raman: Will the 
Minister of Works, Housing iUld Supply 
be pleased to state: 

(a) how many cases of rent control 
were filed with the Rent Controller 
during 1950-51 and 1951-52; 

(b) how many of them could be dis-
posed of during each of the above 
years; 

(c) in how many cases rent was fix-
ed lower than that fixed previously; 
and 

(d) how many of ·these cases went 
on appeal and with what results? 

The Minister of Works, Housing and 
Supply (San\ar Swarau Singh): (a)-

1950-51 305 
1951-52 351 

(b) 320 cases were disposed of dur-
ing 1950-51, of which 93 were those 
filed during that year. 317 cases WEre 
disposed of during 1951-52, of which 
173 were those filed in 1950-51 and 
132 in 1951-52. 

(c) The exact number is not avail-
able but I understand that in most 
the rent fixed was lower than that 
charged by the landlord previously. 

(d) Out of the cases registered and 
disposed of during 1950-51 and 1951-52 
175 cases went on appeal with the 
following results:'-

(i) ~umber of ca.ses in which 
the deci!'don of the Rent Controller 
were upheld 25 

(ii) Number of ef18eS in which 
the deci~ions of the Rent Controller 
were ,<;ot s6ido. ... 7 

(iii) Ca.~es sent b<:Lck for fresh 
hearing 5 

(iv) CaAe~ in which the decisions 
of the Rent Controller were modifi-
ri 3 

(v) Resllits of appeals not yet 
known. 135 

Total 175 

TRADE DELEGATION FROM AUSTRALIA 

434. Shri B. S. Murthy: 'Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether any Trade Delegation 
from Australia ·has come to India for 
trade negotiations; and 

(b) the items to be discussed? 
The Minister of Commerce and In-

dustry (Shri T. T. Kris1mamachari)~ 
(a) No, Sir. 

(b) Does not arise . 
Bidis AND CIGARETTES 

435. Shri M. Islamuddin: Will the 
Minister of Commerce and Industry be 
pleased to stale: 

(a) the quantity and value 'Jf Bidis 
manufactured in India· 

(b) the quantity and va'lue of Bidis 
exported; and 

(c) the Quantity and value of ciga-
rettes and cigars imported? 

The Minister of Commerce and In-
dustry (Shri T. T. Irishnamacharl): 
(a) On a rough estimate about 
126.667 milD:on (number) Bidis villu-
ed at about Rs. 63.33,35.000 are manu-
factured in India every year. 

(b) Figures of exports of Bidis are 
not available. 

(e) A statement is laid on the Table 
of the House. [See Appendix VIII, 
annexure No. 58.] 

STAFF ARTISTES OF A. I. R. 
436. 'Shri K. Subra.hmanyam: Will 

the Minister of Information and Broad-
casting be pleased to state: 

(a) how many staff artistes are em-
ployed by th e All India Radio; 

(b) what are their conditions of 
service. scales of Day etc. and whether 
they are treated as full-fledged Govern-
ment employees; 

(c) whether their jobs are perma-
nent, or are they employed on a con-
tract basis for fixed Deriods renewable 
after the expiry of the same; , 

(d) whether the staff artistes are 
entitled to medical and other benefits; 
and 

(e) whether they are entitled to Gov-
ernment accommodation? 

The Minis1er of Information and 
Broadcasting (Dr. Keskar): (a) The 
number of staff artists employed on 
30th June 1952 was 840. 

(b) The staff artists of All India 
Radio are whole time employees of 
Government. They are engaged on a 
contract basis and are paid a monthly 
remuneration. But as the· na tur" of 
their work does not easily 1ft into the 
normal pattern of Government service. 
they aTe governed by sDecial rules 
regarding recruitment, remuneratior, 
increments, leave, travelling allow-
ance and gratuity etc. 
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The monthly remuneration of a stall' 
artist is fixed after taking into account 
all relevant factors such as merit, 
suitability and general availability of 
talent for the work for which the per-
son concerned is appointed. No uni-
form scale of pay can be applied to 
staff artists as the availability of 
talent and the merits of artists vary 
from place to place and from indivi-
dual to individual. 

(c 1 They are employed on a con-
tract basis normally for a period of 
three years (in special cases tor a 
shorter period). The contracts are 
renewable for further periods of 3 
years or less according to the require-
ments of All India Radio. 

(d) Yes. 
(e) No. 

RESCUE STATIONS 

437. Shri B. S. Murthy: Will the 
Minister of Labour be pleased to state: 

(a) the number of Rescue Stations 
in South India as per Indian Coal 
Mines Rescue Rules. 1939: 

(b) the total number of persons who 
received benefit due to Rescue Stations 
during 1951-52; and 

(c) the total expp.nditure incurred 
on the Rescue Stations during 1951-52? 

The Minister 01 Labov (Slui V. V. 
Glri): (a) None; the rules apply only 
to the Jharia and Raniganj coalfields. 

(b) and (c). The information is be-
ing collected and will be placed on 
the Table of the House in due course. 

CASTOR OIL (ExPORT) 

438. Shri A. K. GopaIan: Will the 
Minister of Commerce IUId Industry 
be pleased to state: 

(a) the amount and value of exports 
of crude and refined castor oil during 
the years 1948 to 1952: 

(b) the countries to which they are 
exported; 

(c) the names of the firms exporting 
them: 

(d) how many of the above firms 
(c) are foreign owned and controlled; 
and 

(e) whether export of caster oil has 
priority on shipping? 

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari): 
(a) and (b). A statement is placed 
on the Table of the House. [See 
Appendix VIII. annexure No. 58.] 

(c) 'and (d). :Accurate Information 
in this regard is not available. 
, (e) There are no priorities in ship-
ping. 

PIT-HEAD BATHS IN COLLIERIES 

439. Shri VittaJ Rao: Will the Minis-
ter of Labour be nleased to state: 

(a) how many pit-head baths are 
there in coal mines at Kothagudiam 
and Bellampalli: 

(b) how many 3re proposed to be 
constructed; and 

(c) the total amount allocated for 
the construction 01 pit-head baths for 
the year 1952-53? 

The Minister of Labour (Shri V. V. 
Giri): (a) None; a few, however, are 
under construction. 

(b) Under the Rules. five pit-hea:d 
baths are required to be constructed. 

(c) It is the responsibility of col-
liery owners to provide pit-head 
baths at their own cost. The Coal 
Mines Labour Weltare Fund however 
pay a subsidy equal to 10 per cent. 
of the cost of construction subje;,t to 
certain ceiling limits, if the baths are 
completed and put in commission to the 
satisfaction of the Coal Mines Wel-
fare Commissioner by the 12th Novem-
ber 1952. 

MIGRANTS (SCHEDULED CASTES AND 
TRIBES) 

440, Shri Rup Narain: Will the Minis-
ter of Rehabilitation be pleased to 
state: 

(a) how many members of Schedul-
ed Castes and Tribes have migrated 
to India from Pakistan; 

(b) what is the total amount spent 
for their rehabilitation by the Govern-
ment: 

(c) the number of houses built for 
the Scheduled Caste and &heduled 
Tribes Refugees: and 

(d) whether any colony has been 
established for them separately? 

Th.e Minister of RehahUltation 
(Shn A. P. lain): (a) Information 
h~s not yet been compiled by the Re-
glstrar General, India. 

(b) Separate figures of expendi-
ture incurred eXclusively On the re-
habilitation of scheduled castes and 
tribes are not available, 

(e) About 2.000 houses have been 
built exclusively far these classes of 
displaced persons but they are also 
entitled to allotment under general 
housing schemes like other displaced 
persons. 

(d) Yes. 
DISPLACED STUDENTS (SCHOLARSHIPS AND 

STIPENDS) 

441. Shri Rup Narain: Will the 
Minister of Rehabilitation be pleased 
to state: 
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(a) what amounts have been spent, 
if any, for awarding scholarships and 
stipends to diSplaced students for their 
studies in High Schools and Colleges 
in different States in 1951-52 and what 
amount is proposed t.o be spent during 
the current year; 
. (b) how many students have benefit-
ed by the scheme; and 

(c) whether there is any contribu-
tion to these amounts by the State Gov-
ernments? 

The Minister of RehabiHtation (Shri 
A. P. JaiD): (a) and (b). A sum of 
Rs. 1,33,57,000 has been allotted to 
the various States for the current 
financial year. The rest of the in!or-
mation is bein& collected and will be 
laid on the Table of the House in due 
course. 

(c) No. 
·ACCIDENT IN KoU.R GoLD MINES 

422. Shri Vitta! Rao: Will the Minis-
ter of Labour be pleased to state: 

(a) the cause of the accident that 
occured in the Champion Reef Mine of 
the Kolar Gold Fields on the 1st July, 
1952; 

(b) the total number of persons kill-
ed and injured in the accident; 

(c) the number of accidents in the 
Kolar Gold Fields mines since 1947 with 
dates and number of casualties; 

(d) what precautions are taken in 
order to prevent these accidents; 

(e) what was the result of the en-
quiry, which according to the Minister 
of Labour, was being carried out after 
the accident on the 19th April. 1952; 
and 

(f) whether Government propose to 
place the report of the enquiry on the 
Table of the House? 

The Minis~r of Labour (Shri V. V. 
Girl): (a) The accident happened as 
a result of a heavy rockburst. 

(b) Two persons are seriously in-
jured and nine are missing. 

{c) The information is being collect-
ed and will be placed on the Table of 
the House in due course. . 

(d) As a result of the inquiry made 
into the cause of accident which oc-
cured on the 2nd November 1951, the 
Inspector of Mines, Oorgaum has made 
certain recommendations, specifying 
the manner in which support should 
be Set and advanced in the levels where 
faults are known to exist, to be im-
plemented by mine managements. He 
also had a discussion with the Superin-
tendents of all mines on further pre-
cautionary measures. The Depart-
ment of Mines are presently studying 
the nature and occurrence of rockburst 
in Kolar Gold Fields which took place 
during the past 25 years with a view 
to formulating measures to prevent 
recurrence of such rockbursts. The 
question of appointing a Court of In-
quiry to go into the question of the 
rockburst of the 19th April 1952 is be-
ing considered and its findings might 
help the Government to decide what 
further precautionary measures should 
be taken. All possible attention is be-
ing paid to the enforcement of the 
Mines Act. 1952 and the Regulations 
framed thereunder. 

(e) 'rhe Inspector, who conducted 
the enquiry, was of the opinion that 
the rockburst could not have been 
foreseen and that all possible precau-
tionary measures had been taken by 
the mine management. 

(f) I would invite the attention of 
my friend to the reply given by me 
today to part (d) of the Starred Ques-
tion No. 1785. 
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HOUSE OF THE PEOPLE
Wednesday, 16th J]ily, 1952.

The House met at a Quarter Past Eight 
of the Clock,

[Mr. Speaker in the Chair]
QUESTIONS AND ANSWERS

(See Part I)

9-15 Ajyi.
MOTIONS FOR ADJOURNMENT 

Use of Force by Pouce in Calcutta

Mr. Speaker: I have received notices 
of three adjournment moticttis. One 
is from the hon. Member Shri Guru- 
padaswamy. He wants adjournment
of the House to discuss ‘'the use of
force, lathi and tear gas by the police
of Calcutta on Tuesday, the 15th of
July against the peaceful procession of 
citizens” which has caiised, as he says, 
a grave threat etc. I need not discuss 
this. Obviously, it is not the concern 
of the Government of India. It is \m- 
doubtedly the concern of the West 
Bengal Government and I cannot give 
my consent to this.

Food Policy re West Bengal

Mr. Speaker: Then there are two ad
journment motions practically dealing 
with the same subject. One is by the 
hon. Member Dr. Meghnad Saha and 
the other by Shri Tridib Kumar Chau- 
dhuri. The first reads as follows:

“The situation arising in west 
Bengal on account of the failure 
of the Government of India to 
take prompt and effective steps so 
as to get the new food policy with 
regard to West Bengal as announ* 
ced by the hon. the Food Minister 
on the 13th of Jupe last and re
iterated on the floor of the House 
93
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in the course of his reply to dis
cussions era the Food Budget, im
plemented by the Government of 
West Bengal, leading to” etc.—with 
which we are not concerned— 
leading to, as he says, “public agi
tation aiid civil disobedience move
ment in the Sterte”.

The second, from Shri Tridib Kumar 
Chaudhuri. reads:

“The situation arising in West 
Bengal by the failure of the Gov
ernment of India to take prompt 
and effective steps so as to ensure 
iTiCreased food supply for the 
Creater Calcuttaf industrial rrea 
and to get the new food policy 
with regard to West Bengal as 
announced by the hon. the Food 
Minister on the 13th of June, 1952, 
and again reiterated on the floor of 
the House during Budget discus
sions, implemented by the Grovern- 
ment of West Bengal.”

Now, I should like the hon. Members 
who have given notices of these ad
journment motions just to tell, in a few 
words as to what speciflcarlly, accord
ing to them, is the fa l̂lure to imple
ment the policy and what exactly that 
policy was. They need not take a long 
time. I merely want to consider the 
admissibility of these motions.

Shri T. K. Chaudhnri (Berhampore): 
The new food policy announced by the 
hon. Mr. Kidwai with regard to West 
Bengal, particularly with regard to the 
Greater Calcutta industrial area was, 
briefly speaking, this: He announced
that the Centre would undertake the 
responsibility of supplying the addi
tional foodgrains— r̂ice and wheat— 
that would be required to feed the 
Greater Calcutta industrial area and 
certain other measures would follow 
as a logical consequence to this policy. 
But it has been announced day before 
yesterday by the Chief Minister of the 
Government of West Bengal that they
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[Shri T. K. Chaudhuri]
have not received any assurance from 
the Central Government that the addi
tional foodgrains required would be 
supplied to them. As ff matter of fact 
the Chief Minister of the Government 
of West Bengal came out with a 
lengthy statemcftit and he also repro
duced the copy of a telegram that he 
had sent to the hon. the Food Minister 
here. But we do not know what reply 
has been sent to that telegram of the 
Chief Minister of West Bengal. Now 
a great confusion has arisen in the 
public mind, and naturally panic has 
been created. I wanted some assur
ance from the hon. the Food Minister 
on the floor of the House during the 
course of the Budget discussions that 
the food policy with regard to West 
Bengal must be announced very dear
ly because there ►Is sr feeling amongst 
the public in West Bengal that the new 
policy which was annou&ced witli re
gard to West Bengal—not the larger 
policy with regard to control and de
control—was not being implemented or 
there was some unwillingness on the 
part of the West Bengal Government 
to implement the hon. Mr. Kidwai’s 
policy with regard to West Bengal. 
And he gave a categorical assurance 
that that policy would be implemented 
by this year and that the additional 
foodgrains required would be supplied. 
But now the Chief Minister of the Gov
ernment of West Bengal has come out 
with a statement that the required 
additional foodgrains have not been 
supplied amd that they are tiot in a 
position to implement that policy. 
Naturally, there is a great discontent.

Mr. Speaker. Does the hon. Member 
Dr. Saha wish to say anything?

Shri M e^nad Saha (Calcutta North
West): No further elucidation is neces
sary.

Mr. Speaker: I shouid like to know 
the position of Government in this 
matter.

The Minister of Rehabilitation (Shri 
A. P. Jain): Government is keeping a 
careful watch on the developments 
with regard to Calcutta and West 
Bengal. The two undertakings which 
the hon. Minister of Food gave with 
regard to Calcutta are the foUow^g: 
The public will get, in addition to their 
usual rice ration at the ration shops ort 
the controlled price, the sale of rice at 
fair price Jhops. The price of this rice 
is Rs. 30 a maund which of course is 
higher than the price of the rice allow
ed in the ration shops. Pair price 
shops have been started in Calcutta 
from July 7th, 1952; so thart that part of 
the uJtidertakfng given by the Food 
Minister is being implemented.

The second undertaking which was 
given by the Food Minister was that 
5ie Government of India will give the 
West Bengal (jovemmetit one lakh tons 
of rice. Out of this 44,000 tons has al
ready becti allotted. The House will 
realize that the transport of rice takes 
some time, and so fser as it was possi* 
ble steps have been taken to imple
ment the second part of the under
taking as well.

These two motions refer particularly 
to Calcutta. The third imdertaking 
given by the Food Minister was with 
regard to the Sunderbans and the 
Nadia districts. He promised that 
15,Q00 tons will be allotted for these 
areas at the reduced rate of Rs. 15 per 
maund. That is, the Government of 
India will bear the difference in the 
actual cost, and the sale will be at the 
subsidised rate of Rs. 15 per maund. 
Now, 15,000 tons of rice has already 
been allotted, to be sold at the rate of 
Rs. 15 per maund.

So. I think, all that was possible has 
been done in this matter. The House 
will realize that the changeover in the 
food policy takes some time to imple
ment amd within the short time that 
has been available at the disposal of 
the Goveniment of India every possible 
step has been taken to implement the 
scheme. Of course, the situation with 
regard to food in Bengal is a somewhat 
difficult one. But on the whole, ever 
since the Food Minister announced his 
policy there has been an earsing of the 
situation, and the House and the hon. 
Member should have a little patience 
and see how the policy is being imple
mented. I bcAieve, so far as my infor
mation goes, that the situation has not 
worsened. In fact, a very highly 
plfifced officer of the Government of 
India has gone to Calcutta to make 
assessment of the situation, to expe
dite the transport and otherwise expe
dite the implementation of the pro
mises given by the Food Minister.

That is all the information that I 
have. As soon as that officer returns I 
think I shall be able to place more 
facts before the Houre.

Mr. Speaker: The information that 
the hon. Minister has given is, in a 
sense, too general. Could he be speci
fic on certain points? A statement is 
made that the hon. the Chief Minister 
of West Bengal sent a wire to the Gov
ernment of India. What specific reply 
hafls the Government sent to him? That 
would be one of the principal points 
on which there should be clarification. 
Then, how many shops are started. 
From what time they are started?
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Shri A. P. Jain: The time I have 
given, Sir. I said from the 7th July.

Mr. Speaker: But ho\^ many shops? 
He said thaft arrangements are being 
made. Is any consignment d^patched 
at all? He spoke of allotment of
44,000 maunds, but the allotment of 
one lakh of maunds is promised. How 
many maunds of rice have already 
left the areas from which the rice has 
to go to Bengal? If he gives specific 
information on these points, it will be 
possible for me to come to any con
clusion as to how far the implementa
tion has been there. The Chief com
plaint here is that certain promises 
were made, and they are not being 
implemented, and the hon. Minister 
will see that time is the essence of 
such things. If he can give thcrt in
formation, if not now, tomorrow. I 
shall be then able to consider this 
point of adjournment motion further.

Dr. S. P. Mo6keriee (Calcutta 
South-East): Would you allow me to
refer to one point which has not been 
mentioned, but which I think is very 
important. The Chief Minister of 
West Bengal has stated that the delay 
in the implementation of the food 
policy in ^ n g a l may be till next year 
on account of the failure of the Gov
ernment of India to fulfil all that they 
said that they would be able to fulfil. 
That is a very important point.

Shri A. P. Jain; As I said. Sir, a 
senior officer of the Government of 
India is in Calcutta to see that these 
policies sere implemented as quickly 
as possible. That officer may be re
turning. and I shall be in a position 
to supply specific facts tomorrow, I 
believe. I hope I shall be in a position 
to give information to the House on the 
points mentioned by the hon. Speaker 
tomorrow.

Mr. Speaker: Unless, of course,
there is specific reply to these, it will 
be difficult to say that the motion may 
not be allowed, because it is a very 
important matter undoubtedly affect
ing vast areas, and we have to be 
specific on the point. I would request 
the hon. Minister to be specific in 
giving information on these points. So 
I postpone the consideration of this for 
the time being.

BUSINESS OF THE HOUSE 
A fternoon Sfttings

Mr. Speaker: Now, there is one 
other matter in respect of which I 
would like to make an announcement. 
I find that the hon. Members are 
nat^ally  anxious or keen to see that

this session comes to an end as ong^ 
nally planned, that is, 31st July, and 
thaft. in any case, it does not extend 
further unduly, and it is, therefore, 
necessary that the House should sit 
longer each day. I am not trying to 
decide the general question as to how 
many hours the House should sit in 
^ tu re , or from what hour to what 
hour. My remarks and the arrange
ments which I hafve considered proper 
after consultation with the various 
parties in the House including Govern
ment, are only for purposes of the 
present ses^on. So, apart from carry
ing on the debates within reasonable 
limits and with as much shortness as 
possible and keeping to relevancy, 
I propose that in addition to the 
morning sessions that we have from 
8-15 to one o’clock, the House may 
for two davs in the week 'In the after
noon from *3-30 to 6-30. That will give 
us six hours in addition. That means 
practically one day. And if we sit on 
Tuesdays and Fridays, th it will give 
some kind of time for the hon. 
Members also to study, for the Com
mittees to meet and the extended time 
for Parliament. If necessary, we shall 
be sitting on more days than two in a 
week. Saturdays will be off days. 
That is necessary, I think, to relieve 
the over-strain on hon. Members, and 
there will be Committee meetings also 
during that period. I think it would 
be possible for hon. Members serving 
on the Committees to sit during the 
hours when Parliament is in session, 
unless some Members have ungent 
work in the House In connection with 
any Bill in the House that they 
cannot afford to be absent. Our rulw 
permit that kind of thing. After all, it 
is our experience that all the Members 
are not present in the House at all 
times, and some of the Members might 
help the early disposal of work by
agreeing to sit for the work of the Com
mittees during the time when Parlia
ment is in session, provided, of course, 
ea^h Member will have the right to 
judge for himself as to whether his
presence is necessary in the House or 
not. •

Shri S. S. More (Sholapur): Can I 
make a suggestion. Sir? Instead of
sitting on onc» and the same day from 
8-15 to one o’clock, and then from 3-30 
to 6-30. we may sit from 12 to six 
o’clock.

Mr. Speaker: If I 'vere to discuss the 
matter here, it means out of the time 
available till the end of the se«5ion, 
half an hour at least will be lost. 
Therefore, let us accept this arrange
ment which is generally agreed to by 
different sections of the House, and for 
the next session and the permanent 
arrangements, the hon. Members might
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reconsider the position, and
the hands of the Hou*e. Whatever
they decide, I shaU accept

Shrl Bocawat (Ahmednacar South): 
Instead of taldn* two daw in a w e tf, 
^ e sd a y s  and Elridays, whar t»ot sit on 
Saturday. Sir?

Mr. Spealm: Order, order.

Bir. Speaker: The question i>r

le JULY 19SI Indion Penal Code and
Code of Criminal Procedure

(Amendment) Bill

ELECTION TO COMMITTEE
C entral  A d v iso r y  B oard or 

E ducation

Mr. Speaker: I have to inform toe 
H/Mica. that upto the time fixed for 
receiving nominations for the C enti^ 
Advisory Board of Education, tlx 
nominations were received. Subse- 
qumtly, three Members withdrew their 
candidature. As the number of the 
remaining candidates was thus equ^ 
to the number of vacancies in the 
Committee, I declare the following 
Members to be duly dected:

1. Shri T. Madiah Gowda.
2. Shri Venkatesh Narayan Tivary.
3. Dr. Syama Prasad Mookerjee.

MESSAGE FROM THE COUNCIL OF 
STATES

Secretary: Sir, I have to report the
following message received from the 
Secretary of the Council of States:

“In accordance with the provi
sions of sub-rule (5) of rule 162 of 
the Rules of Procedure and Con
duct of Busteess in the Council of 
States. I am directed to return 
herewith the Appropriation (Rail
ways) No. 2 Bill. 1952, which was 
passed by the House of the People 
at its sitting held on the 4th July. 
1952, and transmitted to the Coun
cil of States for its recommenda
tions, and to state that the Council 
has no recommendations to make 
to the House of the People in re
gard to the said Bill.”

INDIAN PENAL CODE (AMEND
MENT) BILL

[Amendment or section 302]
Shri Kaimi (Sultanpur Oistt.—North 

cum  Faizabad Dist—South-West): I
beg to move for leave to introduce a 
BUI further to amend the Indian Pensi 
CMc. 1800.

“That leave be granted to intio* 
duce a Bill fu rthn  to amend the 
Indian Penal Code, 1860."

The motion was adopted.

Shii K am i: I introduce the BilL

Pandit Tkaknr Das Bhargava (Gur- 
gaon): Sir, I do not propose to intro
duce at this stage the BUI to provide 
for the prohibition of manufacture 
and import of hydrogenated Vegetable 
Oils.

Mr. Speaker: Very well.

DOWRY RESTRAINT BILL

Skriaati Jayaibri (Bombay-Subur
ban): I beg to move for leave to intro
duce a Bill to provide for restnCuinc 
the taking or giving of dowry in cob- 
nection with marriages and for 
matters incidental thereto.

Mr. Speaker The question is:
“That leave be granted to intro

duce a Bill to provide for restrain
ing the taking or giving of dowry 
in connection with marriages and 
for matters incidental thereta”

The motion was adopted.
Skitmati Jayasbri: I introduce the 

BilL

INDIAN PENAL CODE AND CODE 
OF CRIMINAL PROCEDURE 

(AMENDMENT) BILL

Pandit Thakur Dos Bhargava (Gur- 
gaon): I beg to move tor leave to 
introduce a Bill fuither to amend the 
Indian Penal Code, 1860 and the Code
of Criminal Procedure, 1898.

Mr. Speaker: The question is:

“That leave be granted fo intro
duce a Bill further to amend the 
Indian Penal Code, 1860 and the 
Code of Criminal Procedure, 1898”.

The motion was adopted.

PaaAtt Thakor Das
introduce the Bill.

Bhargava: I
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DOWRY RESTRAINT BILL
Shri M bhl (Kaira North): I beg to 

move for leave to introduce a Bill to 
restrain the custom of taking or giving 
of dowry in marriages.

Mr. Speaker: The question is:
“That leave be granted to intro

duce a Bill to restrain the custom
of taking or giving of dowry in 
marriages.”

The motion was adopted.
Shri Dabhi: I introduce the Bill.

PUNISHMENT FOR ADULTERATION 
OF FOODSTUFFS BILL

Shri Jhunjhunwala (i^ha^alpur Cen
tral): I beg to move for leave to intro
duce a Bill to provide for punishment 
of those found guilty of adulteration 
of foodstuffs.

Mr. Speaker: The question is:
“That leave be granted to intro

duce a Bill to provide for punish
ment of those found guilty of adul
teration of foodstuffs.”

The motion was adopted.
Shri Jhunjhunwala: I introdiace the

BiU.

CONSTITUTION (AMENDMENT) 
BILL

Shri Madhao Reddi (Adilabad): 1
beg to move for leave to introduce a 
Bill further to amend the Constitution 
of India.

I would like to make a statement, 
Sir. ...

Shri Poeker Saheb (Malappuram): 
As there are many Members who do 
not know what this Bill is about, will 
the han. Speaker be pleased to give 
gist of the objects and reasons of the 
BiU, so that the Members might know 
What it is about in order to enable 
them jto exercise ihelr votes?

The Prime Minister and M l J ^ r  
qf External Affa&s (Shn Jawaharlal 
Nehru): The hon Member from the 
other side said that he did not know 
wha't this was. Nobody, in fact, no 
Member of the Government knew 
either what this was. I doubt if many 
Members of the House knew about 
this, except that we have all suddenly 
seen that it is an amendment to the 
Constitution. TAn amendment to the 
Constitution is a rather serious thing— 
it may be a good thing, but it is a

serious thimg. It has to be consider^ 
carefully and properly and not be 
allow ^ to come In by a side-door and 
without the Members knowing any
thing about it. their voting this way 
or that way. I seek your guidance in 
the matter. I submit that I am not 
going to say anything on the merits 
of the question. It may be good or 
bad but when there is a question or 
amending the Constitution, some  ̂
slightly special procedure might be 
adopted either by the Government or 
by Members of the Opposition, and it 
should not come in thCs way, when 
people do viot even know what they 
might have to vote fo r j

Shri R. K. Chaudhury (Gauhati): On 
a point of order. Sir. It has been a 
convention in this House not to oppose 
the grant of leave (Interruptioiis).

Mr. Si>eaker: Hon. Members may 
kindly leave all these matters to the 
Chair. Otherwise, I am prepared to 
vacate the Chair, and they may settle 
the point amottig themselves. Let 
there be no interruptions.

JShri R. K. Chaudhary: In view of
what has been just now said by the 
hon. ihe Leader of the House. I would
.s-;bmit that we are not cognizant of 
many Bills, and we know about them 
only after they are ii^traducea. There
fore, the convention was—it had 
grown up ill the previous House at 
least—that we do not oppose leave to 
introduce a Bill. I know that the 
Opposition has started first the bafll 
rolling by opposing such leave before. 
But that is no reason why we should 
not respect the convention which we 
have created, especially w h ^  that 
convention has been there for a very 
long time, not only in this Parliament, 
but in the previous Parliament as 
also in the Central Leglslsrture before. 
Therefore, Sir, I would ask you, in the 
circumstances menfioned by the hon. 
the Leader of the House, to continue 
that convention.

Dr. S. P. MookerJee (Calcutta—South
East): May I draw your attention to 
one thing? What the hoto. the Prime 
Minister has said certainly deserves 
consideration, thart we should not 
lightly attempt to amend the Consti
tution. But article 368 which lays 
down the procedure for amendment 
of the Constitution reads:

“An amendment of this Consti
tution may be Initiated only by 
the introduction of a Bill for the 
purpose in either House of Parlia
ment............. **
Our rules also do not lay down that 

while a Bill to amend the Constitu
tion is to be introduced. a different 
procedure is to be followed. It can
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only be done by the introductiOD of a 
Bill under the provisions in the rules, 
iinipsis we amend them otherwise.

Shri M. A. Ayyaasar (Tirupati): 
Whether an objection is raised or not, 
if a BQl is to be passed, it must con
form both to the Constitution and the 
rules framed under the Constituticto. 
Under article 368, a special procedure 
has been prescribed for amending the 
Constitution. The Constitution itself 
treats such a Bill in a special way as 
different from the other Bills. Hon. 
Members are aware that with regard 
to financial Bills, there is a particular 
procedure which has been prescrit>ed, 
namely that they can be introduced 
only in a particular House and so on. 
Likewise, the Constitution also is a 
thing which ought not to b3 lightly 
intertered with. My feeling is that at 
this stage itself, whether any objection 
is raised or not, the persons who 
sponsor the Bill must themselves get 
a vote of 51 per cent, majority in the 
House, and also of 66 2/3 per cent, of 
the members that are present. I do 
not frgree with the contention that this 
applies only to the third reading stage, 
merely because it is said that if a 
Bill is passed, it must receive the 
assent of the President. The passing 
of a Bill requires three stages. With
out introduction, there camiot be any 
passing at a later stage. There is no 
question of circumscribing the provi
sions of the Bill or limiting the mean
ing of this article only to ^he last 
s tag e ............

Mr. Speaker: Order, order. That 
question will arise only if those who 
want to i^itroduce the Bill get a 
majority, and not till then. Suppos
ing the motion to grant leave is de
feated, how will th ^  question arise? 
At this stage, it is problematical

Pandit Thaknrdas Bhargava (Gur- 
gaon): May I make a submission 
befojfe the House. Sir? On a previous 
occassion, when Mr. Kamcrth*s Bill 
was sought to be introduced, the 
motioei for grant of leave to introduce 
was defeated at the very first ins
tance. Therefore, it is not true to 
say that in respect of every Bill, per
mission to introduce is given as a 
matter of course.

Shri Jawaharlal Kehro: T confess
that this matter has taken many of 
us by surprise, because we did not 
know what this Bill was: even when 
Members are voting for it, we do not 
know what it Is for. Only about a 
minute or two ago, we saw thart it is 
an amendment to the Constitution. It 
does raise some Important Issues as 
my hon. friend has just pointed out. I

would submit that—yo\^ Sir.
much in regard to this particular
matter, but for fu tile  may
consider this— f̂or the
would, if I may say so, respectfuUy
advise the House not to oppose the
introduction of the Bill.

Mr. Speaker: The quesUon is:
“That leave be granted to 

duce a Bill further to amend the 
Constitution of India.*'

The motion was adopted.

Shri Madhao Reddi: 1 introduce Uie 
BilL

[Mr. Deputy-Speaker in the ChairJ
INDIAN CATTLE PRESERVATION 

BILL

The Minister of Law and Minority 
Affairs (Sliri Biswas): I may te 1 the
House at once that I am not g'^ing to 
oppose the introduction of tne 
But I only wish to make it clear...

Mr. Deputy-Speaker: At this stage 
no speech of any kind is allowed.

Motion moved:
“That leave be gra’nted to intr(> 

duce a Bill to preserve the milch 
and draught cattle of the country.*

Shri Biswas: All that I wish to 
state is, as I hafve already poin ty  out 
to the Mover himself, that this Bill is 
ultra vires of the Constitution, becairo 
it deals with a subject which is in the 
State lis t. The question of preserva
tion of cattle is a matter exclusively 
for the States to deal with, ^ a u s e  it 
is an item included in Lldt No. II. I 
have pointed out also that I do not 
propose to oppose the introduction of 
the Bill, as I do not want to break 
the the established convention in this 
re s p ^ . Having regard to a previous 
ruling of yours given on another 
occasion when a similar Bill was intro
duced by my hon. friend, in 1947. and 
you said that you would not rule it 
out of order, I am not inviting you 
either to rule the present Bill out of 
order now, on the groxmd thflft it is 
ultra vires, but I am only giving 
notice to the hon. the Mover that
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the Bill comes up for consideration. 
Government reserves the right to 
oppose it not merely on the ground 
that it is ultra vires, but on merits as 
well.

Mr. Deputy-Speaker: Rule 72 pro
vides that if a motion for leave to 
introduce a Bill is oppos^, the 
Speaker, after permitting, if he 
thinks fit. a brief explanatory stflfte- 
me»nt from the Member who m ov^ 
from the Member who opposes the 
motion, may, without further debate, 
put the question. I propose doing it.

The question is:

“That leave be granted to intro
duce a Bill to preserve the milck 
and draught cattle of the country/^

The motion was adopted.
w  : A ^

TRAINING AND EMPLOYMENT 
BILL

Dr. P. S. Deshmakh Amravati
East): I beg to move for leafve to 
introduce a Bill to make provision for 
employment and training for employ
ment and to establish a comprehensive 
youth employment service.

Mr. Deputy-Speaker: The question is:

“That leave be granted to intro
duce a Bill to make provision for 
employment and training for em- 
ploymetit and to est;afblish a com
prehensive youth emplojrment 
service.”

The motion was adopted.
Dr. P. S. Deshmukh: I introduce the 

Bill.

ORPHANAGE BILL

% s m  qm-'ft'TiT,
8(fJT ^n:9nr % ^

^  I .

M r. D epaty -S pM ker: Was n o tto t
given in Hindi?

Start M. L. Dwivedi: I , gave toe
notice in Hindi, but was asked to give 
the EngUsb translation also.

Mr. Deputy-Speaker: The question Is:
“That leave be granted to intro

duce a Bill to provide for bring
ing up, maintenance jmd educa
tion of children who have Init 
their parents and have no o t l ^  
person to look after them *ll 
proper manvier.”

The motion was adopted.
5sft 1^0  ftwf! : 4  M in t

MONOGAMY ENFORCEMENT BUJL
Pandit Thakar Das Bharfara (Gur-

gaon): I beg to move for leave to 
introduce a Bill to enforce monogacmy 
and to prohibit and penalise future 
bigamous marriages and to declare 
them illegal.

Shri Pocker Saheb (Malappuram): 
I oppose this motion. It is against the 
fundamentafl rights guaranteed by the 
Co^istitution.

Mr. Deputy-Speaker: I have duly
taken note of the hon. Member’s 
opposition. He is in a minority. The 
question has been allowed.

Shri Pocker Saheb. You may rule
it out, but I raise my objection to it 
on the ground that It is against the 
fundamental rights guaranteed by the 
Co^nstitution.

Mr. Deputy-Speaker: I think the
hon. Member is a little too late.

Shri Pocker Saheb: Not at all. I
have been bawling out from the very 
beginning.

Mr. Deputy-Speaken The ques
tion is:

“That leave be granted to iiatro- 
duce a Bill to enforce monogamy 
and to prohibit and penalise 
future bigamous marriages and to 
declafre them illegal.”

The motion was adopted.
Pandit Thakur Das Bhargaya: I

introduce ’ the Bill.

MUSLIM WAKFS BILL
Shri Kaimi (Sultanpur Distt.—North 

cum Faizabad Distt.—South-WC3t): 
I beg to move for leave to Hitrodu:)e a 
Bill to provide for the better go\ .m- 
ance and administration of Ito  
Warkfs and the supervision of K ita- 
wallis' management of them, in Ii Ua.
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i l r .  e iF r t y - * * * * ;  iThe qpeiUoa is

It JUtAfiitSf Dowfy JtMtlatat̂ 0al ^  

J i r .  JtiW ltjr-apM to  Tb« qumUod Is:

"That lesve be granted to tatro* 
a .BUI to iHrovtde tor the 

better governance afttd adminiatra* 
tion of Muslim Wakfs and the 
supen^ion 6f Mutawallis’ 
knanagement of them, in India.”

The motion was adopted.

Shri K am i: I introduce the Bill.

STERILISATION OF THE UNFIT 
BILL

Shri S. V. Ramaswamy (Salem); I 
beg to move for leave to introduce a 
Bill to prevent procreation of human 
beings of iMdesirable physical and 
nxent&l con<Htions by certain types of 
pepide.

10 AJO.
Mr. Deimty-Speaker: Tnis is the

weamble. In the body it will hffve 
been made clear. (Interruptions) There 
is no provision for any discussion at 
this stage. If any hon. Members want 
to oppose, they may say ‘no’.

Shri Nand Lai Sfaarma (Sikar); Sir, 
I oppose the introduction of the Bill...

An ^loa. Member: You cannot make 
a spec. h.

BIr. iqmty-Speaker: Let him state 
what he has to say.

Shri Naad Lai Shanna: The Bill is 
not only ultra vires but is also against 
all morality. Therefore, I oppose it.

Mr. Depnty-Speaker. The question is:

“T ta t leave be granted to intro
duce a Bill to prevait procr«0tion 
of human beings of undes^able 
•lAgvical and mental conditions by 
oertain types of people.**

The motion was adopted.
Shil 1. V. 

tbe BDL
I introduce

INDIAN PENAL CODE (AMEND
MENT) BILL

/{Amekdmbmt or Sectkhi 497]

Ouf BaUd (Kaira North): I beg to 
moye for leave to introduce a Bill fur
ther to /(mend the Indlui Penal Code. 
I860.

‘̂ThAt leave be granted to iatto* 
duce a Bill further to amend tiM 
Indian Penal Code. I860.*'

The motion was adopted.

Shri Dabhi: I introduce the Bill.

PREVENTION OF BIGAMOUS 
MARRIAGES BILL

Start Pataskar (Jalgaon): I bes to 
move for leave to introduce a Bill to 
provide for the prevention of biga
mous marriages.

Mr. Depaty-Speaker: The c.uestion is:

“That leave be granted to intro
duce a Bill to provide for the pre
vention of bigamous marriages.”

The motion was adopted.
Shri Pataskar: I introduce the BilL

CODE OF CRIMANAI PROCEDURE 
(AMENDMENT) BILL

[Repeal of Sectio.vs 266 etc.]
Shri S. V. Ramaswamy (Salem); I 

beg to move for leave to introduce a 
Bill further to ameftid the Code of Cri
minal Procedure, 1898.

Mr. Deputy-Speakcr: It must have 
been indicated here what exactly the 
section is.

Skri S. V. Bunaswamy: Sir, it re
lates to the jury and assessor system.

Mr. Depaty-Speaker: The question is:
“That leave be granted to intro

duce a Bill further to amend the
Code of Criminal Procedure, 1888”

The motion was adopted.
Start 8. ▼. Baaaawamy: I introduce 

the BUI. .

DO.WRY HESTHAUJT BILL

move for leave to introduce a  BUI to 
restrain the custom of t ^ n g  or giving 
of dowry in marriages.

Mr. Depaty-Speaker The qijestion is:
“That leave be granted to intro

duce a Bill tO'restrain tb«' custom
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■ot taking or givinf of dowry in 
marriages/’

^  pnniention of iuvcni)^ v«gr 
rancy and b « g g ^ .

The motion was ad'^pted.

ShrlmaU Uma Nehru:
the Bill.

I introduce

INDIAN PENAL CODE (AMEND
MENT) BILL.

[Amendment of Sections 53, 121, 132
ETC.]

Shri R. K. Chaudhury (Gauhati): I 
beg to move for leave to introduce a 
Bill further to amend the Indian Penal 
Code. 1860.

Mr. Deputy-Speaker; Tne question is*
“That learve be granted to intro

duce a Bill further to amend the 
Indian Penal Code, 1860."

The motion was adopted.
Shri R, K. Chaudhury: I introduce

the Bill

The motion was adc^ted. 
•ft tjUo ijwo f i# A  : ^

CONTROL OF EXPORT AND 
STANDARDISATION OF 

HANDLOOM CLOTH BILL
Shri S. y . Bamaswamy (Sa?em): I

beg to move lor learve to introduce a 
Bill to control the export and the 
sta^idardisatioa of handloom cloth.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro
duce a Bill to ccmtrol the export 
and the standardisation of hand
loom cloth.”

The motion was adopted.

Shri S. V. Ramaswamy: I introduce 
the Bin.

HINDU DIVORCE BILL

Shri Pataskar (Jalgaon): I beg to 
mov'8 for leave to introduce a Bill to 
provide for a right of divorce armDng 
all Comm unities of Hindus in certain 
circumstances.

Shri Nand Lai Sbarma (Sikar): Sir, 
I oppose the Bill.

Mr. Deputy'Speaker: The question is:

“That leave be gramted to intro
duce a Bill to provide for sr right 
of divorce among all Communi
ties of Hindus in certain cir
cumstances.*’ '

'^he motion was adopted.

Shri Pataskar: I intrcxluce the BllL

FRKVENTION OF JUVENILE VAG
RANCY AND BEOGINOIBILL

«ft ♦ f i # f t  (fTOT. :

f?iwT ^  %

^  s|r ^  11

Mr. Deputy*Speakcr: The question is:

“That leave be CTafnted to intro
duce a BiU to make provision for

MUSLIM KAZIS BILL

Shri Kazmi (Sutanpui Distt.-Ncrth 
cum Faizabad Distt.-South-West): I
beg to move for leave to introduce a 
Bill to provide for the appointment of 
persons to the office of Kazis and for 
performing and keeping a record of 
marriages and for the appointment of 
tribunals for trying and deciding cases 
of divorce and dissolution of marriage 
amongst Muslims.

is:
Mr. Deputy-Speaker: The question

“That leave be granted to intro
duce a Bill to provide for the 
appointment of persons to the 
office of Kazis and for performing 
and keeping a record of marriages 
and for the appointment of tribu
nals for trying and deciding eases 
of divorce and dissolution Of 
marriage amongst Muslims.**

The motion was adopted.

Shri Katffii: I introduce the Bill.

CHILDREN’S PROTECTION BILL
Dr. P. S. Deshmukh (Amravati Efist): 

I beg to move for leave to introduce a 
Bill to provide for protection, main
tenance, 'Tustody, educatCon and em
ployment Of children.
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M r. D epn ty -S peaker. T h e  questton  
is :

T h a t  leave be granted to intro
duce a Bill to provide for protecs 
tion, maintensrnce, custody, educa
tion and emidoyment of childreu"

• The motion was adopted.

D r. P . S. D eshm ukh: I introduce the 
Bill.

S h ri Jh u la n  S inha; (Saran North): 
I am not introducing my Bill today.

M r. D epa ty -S peaker: All the pri
vate Members* business is over.

The House will now take up Gov
ernment legislative business.

INDIAN TARIFF (THIRD AMEND
MENT) BILL

T he M in iste r o f C om m errc an d  Indos- 
tr y  (S h ri T. T . K rish n am a ch a ri): I
beg to move:

‘‘That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration/*
Mr. Deputy-Speaker: Why is the

other Bill, that is the Tea Control
(Amendment) Bill, left over?

Shri T. T. Krishniimai bari: That is
coming up later.

Mr. Depaty-Speaker: Is there any
special urgency for this Bill? Nor
mally when a Bill is already before the 
House and is half discussed, naturally 
hem. Members expect that it should be 
continued unless, of course, there are 
fifny special reasons why it should be 
passed over and some other BiU taken 
up.

S h ri T. T. K rish n am ach a ri: I might 
submit that the order of business is 
arranged by the office imder instruc
tions from the hon. Speaker. I have 
really no part or lot In this excepting 
that I had suggested that the Bill is
rather urgent.

Mr. Depnty-Speaker: Normally, un
less the Minister is anxious and there 
is special urgency, I will not allow two 
Bills to be before the House.

S h ri T. T. K rish n am ach a ri: I do
plead guilty, Sir, that I am anxious.

Section 4A of the Indian Tariff Act, 
1934, as amended by the amending 
Act of 1950 co n fen ^  emergency 
powers on the Central Government, by 
notificsrtion, to direct an amendment
in the Second Schedide to the former 
Act tQ b« inade so as to increase gr

levy an export duty on any article. 
But every notification so issued, by 
reason of the provisions of sub-section
(3) of that amendment, ceased to have 
efiect from the 1st day of March 1952 
irrespective of whether Parliament had 
or had not approved of the tiuties im
p o s t  by these notifications. The pre
sent position is that section 4A has 
become inoperative because of the 
fact that notifications have ceased to 
have effect from the 1st day of March,
1952. The position, as the Govern
ment now envisages, is that Govern
ment need these powers because of 
certain other considerations. The 
levy of a\i export duty, as the House 
will understand, Is not per sc for the 
purpose of collecting revenue for the 
Government. It is more or less an 
economic corrective. The House will 
also understand that the burden of ex
port duties does not happen to fall on 
either the producer or the cotisumer in 
this country but it is passed on to a 
buyer in another country. But this 
question of Government having to use 
these powers as an economic corrective 
Is there under the present conditions 
because I feel that’ the coftiditions that 
existed in December, 1950, when sec
tion 4A wars originally introduced, do 
obtain st>.ll. The administration of 
this particular section by the Govern
ment, as the House w ill have had an 
opportunity of reviewing it, wouid 
dem onstrate that G ovem m ent have 
been using these powers with a great 
amount of discretion The House will 
be aware that recently there herve been  
two large reductions In the export duty 
in regard to jute which has benefited  
our jute industry to a considerable ex 
tent. A question was asked this morn
ing whether burlap enjoys a certain 
amount of preference in U. S. and I 
had to answer in the afflrmsftive.

At the same time there is oftie diffi
culty in regard to Government giving 
up this provision altogether and coming 
to the House by way of an ordinary 
Bill. The matter is one of taxation, 
taxation on goods in which there is a 
lot of speculation. The Government is 
not empowered in the same way it ordi
narily is through the Provisional Collec
tion of Taxes Act which is used for the 
normal imposition of either duties or 
taxes. This question has to be decided 
more or less on the spur of the 
moment taking into consideration the 
prevailing conditions, and lif the ordi- 
nsrry methods of legislation were 
adopted it is possible that people who 
deal in a particular commodity, who 
speculate in that particular commodity, 
might take advantage of Government's 
Intentions and the Government’s tdti« 
mate objectives might be frustrated. 
So, on a review of what has been 
happening all this year and a half or
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year and four months, the Government 
have come to the conclusion that it is 
best to have section 4A as a permanent 
provision in the Tariff Act The con
trol of Parliament over Governmental 
action in this regard is complete 
because no notiflcation issued by 
Gk)vemment can stay put without a 
reference to Parliament as soon as it 
assembles and withoyt Pafrliamentary 
approval. Therefore, Parliament can 
rest assured that that control is there 
and kept intact.

Hon. Members in this House might 
ask: What are the particular articles 
on which you would probably levy an 
export duty at the present moment? 
Weil, I might ask for forgiveness from 
hon. Members because that is a 
matter which I could not disclose, 
because the very essence of it is that 
Government have to act swiftly. I 
might say this much: There are one
or two commoditCfts in which probaoly 
the Ministry of Commerce and Indus
try might have jecommended to the 
Ministry of Finance that export duty 
might be Jevied. which would be to the 
advantage of the economy of this 
country, but we could not do it 
because the powers had lapsed on the 
1st March. 1952.

There is yet another reason why 
clause 3 of this particular Bill is neces
sary. There are four instances 
covering cloth, groundnuts, oilseeds 
not otherwise specified, vegetable oils 
not otherwise specified, in which ac- 
t̂ lon has been taken by the Ministry 
of Fi'iiance, Revenue Division, under 
the powers vested in Government un
der section 4A which have now lapsed 
and the continuance of whCch happettis 
to be necessary.

These are the circumstances in which 
Government have come before the 
House asking for placing this section 
4A on the statute-book. The amend
ing Bill is self-explanartory. In clause 
2(a) the words “a temporary amend
ment** are taken away and the words 
“an amendment** are introduced so as 
to Sndicflfte the Government’s desire 
that it should form part of the Indian 
Tariff Act. Clause 2(b) gives powers 
to (jovemment to rescind— ît is a varia
tion of the original sub-clause (3) 
which indicates that the operation of 
this particular section will come to an 
end with the 1st March, 1952. Here 
it stsrtes that the Government may 
rescind even though a particular 
notification has been* approved by Par
liament—whether it has been approved 
or has not been approved, Grovemmeiit 
can rescind these notifications if other 
conditions demand Ct. Clause 3, as I 
said, is more or less the re-validation 
of the present position because the 
notificatioki in respect of tkese io^2t

commodities has to be kept in force. 
Therefore, Government are asking that 
retrospective effect be given to the 
present amendment. If it is approved 
by the House, then these notifications 
will be kept in force.

I suggest that there are no snags in 
this Bill. Nottoig is concealed. 
No powers are attempted to 
be taken by Government under 
a subterfuge. It is very pl̂ Cin 
sailing, as Members both on my 
side and on the side of the Opposition 
will understand. Whatever the Govern
ment does must ultimately come te 
the House for sanction. If the House 
refuses to sanction a particular duty« 
then the notification will cease to have 
effect. That position is covered and 
maintained and I hope the House will 
pass the consideration motion.

Mr. Depaty-Speaker: Motion moved:
‘That the Bill further to amend 

the Ind.fan Tariff Act, 1934, be 
taken into consideration.**
Sbri K. K. Basa (Diamond Harbour): 

Under clause 2(b), the Central Govern
ment is taking power to rescind rod 
modify any notification which has 
already been approved by Parliament
I would like to know whether this 
power is to be used only during the 
interval and that the notifica
tions will come up before the 
House when the specified period is 
over and Parliament meets again. I 
could not catch the hon. Minister on 
this point

Shri T. T. Krishnamacbari: If the
hon. Member would refer to the ori- 
gina'l sub-section (3) which has lapsed 
and which is now sought to be repro
duced, he will find that it says:

“Subjed to the provisions of 
sub-section (2) of this section and 
section 21 of the General Clauses 
Act, 1897, every such notiflcation 
shall have effect on and from the 
date thereof, but shall cease to 
have effect on the 1st day of 
March 1952.**
Now, Section 21 of the General 

Claruses Act runs thus:
‘'Where by any Central Act or 

Regulaftion a power to issue notifi
cations, orders, rules or b3̂ 1aws 
is conferred, then that power in
cludes a power exercisable In like 
manner and subject to the like 
sanction and conditions if any, to 
add to, amend, vary or rescind 
any notifications, orders, rules cr 
bye-laws so issued."
In the original sub-section this had 

been reproduced. Not that it was 
necessary ^uid it was done. The 
powers under section 21 of the General 
Clauses Act remain, whether it is moi-
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ffihit T. T. KriatanamMhwi] 
. f io a e d  In  tb e  b o d y  o f a  B ill o r  n o t  
'!B ut h e re  w e h a v e  M ade i t  p la io  t l ia t  
t b v  may b e  resc in d ed  o r  Varied.

As the hon. Member will vnder* 
stand, in regard to the Jute duties 
Government reduced them to a cer
tain level at one stage and then they 
reduced them further. The whole 
Idea is this. If actually any increase 
Is made, naturally Parliament wall be 
informed, but if any reduction is 
made, excepting the sending of an 
ordinary intimaticAi to Parliament, 
there is no question of parUamentary 
sanction for the purpose of eCecting 
a reduction. I t  is an economic cor
rective and Government will have to 
take action from time to time. The 
powers that are vested in Govern
ment imder section 21 of the General 
Clauses Act still remain, whether they 
are mentioned or not. But since we 
teve  t^ken away that particular 
dause, the position has been ampUfled 
and it does not mean that the Gov- 
cmment are taking any more power 
So far as varying the duty in a manner 
vfaidi will reduce the duty, it is very 
necessary that the Government should 
first do so.

Mr. Depnty-Speaker; V. hat is sub
section (2)?

Shri T. T. Krishnamacbari: Sub
section (2) remains. It says that 
every such notification shaU be laid 
before Parliament, if it is in session, 
as soon as may be after the issue of 
tb e  notification, and if it is not in ses
sion, within seven days of its re
assembling and the Central Govern
ment sball sedc tbe approvtd of Par
liament to the notification by a resolu- 
tlion moved within a period of fifteen 
'  ' ' on the date on which
________ iktton was issued and if the
Parliament makes any modification in 
the notification or directs that the 
notification shall cease to have effect, 
the notification shall thereafter be 

' issued in sucb modified form or be de
clared to have ccaaed to have any 
effect, as .the case may be, wtthout pre
judice to anything done lireviously 
undCT sudi notificatien. That provi
sion r<!inains.

9 t .  8. P. Moriterjee (Calcutta 8outh- 
£ast>; Some e^Ianation is due from 
tbe Dflnister as to why this amend
ment was not brought forward earlier. 
It pieces the Government in a very 
embnrrassltig position. AiqDarently, 

.under* the 1934 Act, this power given 
to the Government to levy ejq^ort 
duties by notification lapsed on the 
1st March 1952. There was a session 
of Parliament during that period and

we are new jCaoad with an 
otdinaiy situation ia  which the Gov* 
•mment have levCed duties which 
fractically they have no lagal author- 
tty to do. Therefore, we are beiog 
called upon now to validate certadn 
notifications, which were wrongly 
issued. It was due to serious lapse 
on the part of someone in the Govexti- 
ment, for easily this amendment could 
have been made earlier. We have 
been collecting these duties illeully  
and 1 appreciate why the hon. Minis
ter is very anxious that the Bill 
should be passed into law as quickly 
as possible.

Secondly, the ho«. Minister has oot 
explained why he wants to remove all 
reference to the date. Apparently, it 
was thought that this power given to 
the Executive Government should Ije 
limited to a certain date on account 
of the special conditions prevailing in 
the cotmtry. though normally these 
duties are levied by a Bill placed 
before Parliament, when the House 
has a chance to experss its opinion 
before the duty is fixed and not merely 
hold a post-mortem examination. That 
is why the date. 1st March 1952. was 
fixed. There may be a case for exten
sion of the date Government may 
extend it by another year or two 
vears. But is the hon. Minister sfftis- 
hed that it will serve the purpo;;e of 
having the necessary check in such 
matters if we remove the date 
altogether? This matter concerns 
Parliament also. The hon. Minister 
just touched the point, but did not ex
plain what exactly was the necessity 
for withdrawing altogether this outer 
limit from the Bill. What is now 
proposed is thCs. There is no question 
of “temporarjr” amendment. If you 
take away this outer limit of any 
date, then naturally the expretsion 
“temporary amendment" also has to 
be withdrawn. It now becomes a part 
of the normal law and Government cam 
by executive order make any amend
ment and the only precaution is that 
under sub-section (2) to which the hon. 
Minister Ju s tfr^ rv ed  the ou tte r will 
be placed before tbe i^ u se  and the 
&oim may .iw«e a diaiice. of making 
a modification. iBot that nidll be after 
the Government have made a decision 
and ftxed the qun tum  of the duty to 
be imposed and announced It. I ««m 
not disputiog that there may be occa
sions when these decisions have to be 
taken very quickly . and a certain 
amoiurt of secrecy also has to Ije 
observed, because otherwise it may 
lead to all sorts of undesinrtde conse- 
Quences^ I  am quits prepared to admit 
that that contingency may. arise in the 
disturbed economic conditions through 
whidi the country is paasing today, bat
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would it not serve the purposes of 
Ck>vemm0bt if instead of removing the 
date altogether the date is extented? 
Let us extend it to the 1st March 1934 
—two years. Without this, the ulti
mate authority of Pcerliament in nor
mal cases to consider this matter 
before the duty is actually levied will 
be permanent^ abrogated. That is 
the point of view which I would like 
to place before the Minister for his 
consideration.

Shri Pocker Saheb (Malappuram); 
The proposed sub-section (3) in clause
2 reads as follows:

“For the removal of doubts it is 
hereby declared that a*i\y notifica
tion approved bv Parliament, 
whether with or without modifica
tions, may be rescinded by the 
Central Government at any time 
by notificartion in the Official 
Gazette.’*

The purport of it appears to be that 
though under the previous law aa 
order issued by Govenmient had to he 
approved by Parliametit, hereafter 
there is no necessity for such approval. 
I am not quite clear in my m'jid as to 
whether the later notification has to 
be pldced before Parliament or not 
before it is given effect to. If that
condition is there—that the subsequent 
notification of the* Central Govern
ment, either rescinding or modifying 
the previous order has to be approved 
by Parliament—it would be unobjec
tionable. In the absence of such a
provision, it is objectionable. I hope
the position will be clarified by the
hon. Minister.

Shri S. S. More (Sholapur); May I 
ask a question of the hon. Minister? 
Can the Minister give us some idea of 
the totafl amount of illegal recoveries 
that have been made since the lapse of 
tbe notification. We are asked to 
legalise the whole thing; so we should 
at least know the quantimi of the par
ticular duties.

Shri Bansal (Jhi^jar-Rewari): The 
subject matter of this Bill relBftes to 
delegation of fiscal power by this Par
liament to the executive. On this ques
tion there were prolonged discussions 
on two occasions recently: once at the 
end of 1950 when a Bill very similar 
to this was being discussed and theiEi 
later on in March 1951.

In 1950 a very long discussion took 
place on this question of delegated 
authority and the House had to 
adjourn itself in ordfer to come to

some agreement The hon. Dt. 
Ambedkar while dealing with thto 
question, which again rdated to the 
amendment of this very Act, had a 
few things to say. I will quote from, 
the proceeding of Parliament held oa 
4th D^ember 1950. He said:

“I have no doubt in my mind ^iiat 
that is the correct attitude”—that 
is, delegated authority should not 
be given to the executive—“wiilch 
Parliament should adopt in the 
matter of taxation. The power to 
tax is St very important power. It 
is really the one and the only power 
which Parliament possesses to con
trol the Government, to order the 
Government and if Parliament 
were to give its permanent power 
of rising revenue to the executive, 
the executive would not care two 
hoots for Parliament.”
Then later on he went on to say:

**I also came to the conclusion 
tl\at probably from the point of 
view of financial propriety, from 
the point of view of maintaining 
the supremacy of Parliament, it 
wges desirable to make some 
amendments in the clauses as they 
stood in the original Bill.^

After this the House adjourned 
they arrived at a certain agreed for
mula, which provided two safeguards 
in the Bill. One was that this power 
should be restricted for about af year^ 
that is, this Act was to remain in force 
till the 1st day of March 1952. The 
other safeguard was that soon after 
the issue of notification under this Act^ 
the notification should be brought 
before Parliament within a week c€ 
its meeting and discussed within two 
weeks of the placing of the notifica
tion.

The second power is remafining* 
About this second power an hon. 
Member—I am quoting from hi0- 
speech on that occasion—said a» 

follows:
‘‘Well, Sir, I wiU ask my hon, 

friend on the Treasury Benches;
Do they envisage that with a party 
which belongs to them hi the 
House it is possible, for the House 
to say: ^ e  will not accept a fait 
accompli for which the Mifciistry is 
the cause. No; it is not possible; 
even though I may have s  cons
cientious objection to support 
Gkyvemment action, I would stay 
away from the debate rather than 
get up and oppose a measure 
which seeks to put the imprimatur 
on an action taken by my hon. 
friend, the Minister of Commerce 
and Industry.”
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[Shri Bansal]
This was said by my hon. friend 

who is the Commerce and Industry 
Minister today. If it was correct in 
December 1950, I do not know how it 
is invalidated now by his mere trana- 
ference to the Treasury Benches.

I am not against giving this power 
to the executive, because I realise that 
now-a-days we are passint; through 
very difficult times. Goverument have 
to take action about these matters at 
very short notice. They cannot be 
expected to bring forward a Bill before 
Parliament even when it is in session 
because of the speculative element in
volved. I am against the use of the 
power of Ordinance, because it is re
pugnant to democracy. Therefore, 
Government should have some such 
power as contemplated in the Bill. I 
would only request the hon. Minister 
to accede to the request of the House 
that there must be ar time-limit here. 
I do not even say that this power 
should not be given permanently, but 
then it must be open to the review of 
the House every year. So that what
ever notiftcatio«is are issued by Gov
ernment and discussed in Parliament 
may again come before Parliament for 
a general review, so thart whatever has 
happened during the course of the year 

be reviewed by Parliament Tliis 
is after all a supreme body and the 
Ministry or the Minister concerned 
should have nothing to fear if it is a 
legitimate case and Parliament would 
be very happy to gramt the necessary 
sanction for the continuance of the 
Act,

I  have not been able to give tiotice 
t)f an amendment, because this Bill 
was introduced only day before yes
terday and we got the Bill yesterday. 
Within such a short time it was not 
possible to go into the Bill, which 
though it looks very small .̂s a \ery  
important one.. I would therefore re
quest the hon. Minister to brift^ for
ward am oflficial amendment substitut
ing the figures “1953  ̂ or ‘1954” in 
place of *‘1952" in the Act.

I have another small point to make 
which has already been made by Dr. 
Syama Prasad Mookerjee. Obviously 
somebody has been dozing in the 
Ministry, if wot actually sleeping— 
dozing for a continuous period of four 
months. It is surprising that in Gov
ernment such at thing should happen. 
I t would not be tolerated an3nvhere 
else. I suggest that as Government 
had wo authority to levy these duties 
which have been levied from April
1952 up-to-date, as Government have 
no legitimate right to those duties, 
they must be refunded and that would

be a salutary lesson to those people 
who have been sleeping over it.

Dr. S. P. Mookerjee: And recover
it from those who were sleeping!

Shri BaiUNd: No it cannot be re
covered; I do not suggest that. But 
if my suggestioti is accepted they will 
be more vigilant in the future. If you 
gloss over these things I do not know 
how the executive could be made to 
mind their business by this supreme 
body. I take a very strong view of 
this.

The third point I have to make is 
this. The proposed sub-section (3) 
reads thus:

“For the removal of doubts it is
hereby declared that any notifica
tion etc.”
I think this is hardly the language 

appropriate for a*n Act. This reads 
the language of a notification. There
fore, this should come either as a pro
viso or as an explanation. The legal 
experts and the draftsmen of the Gov
ernment of India may look into it. I 
am a novice, I am not an experieticed 
legislator. I would, therefore, request 
the hon. Minister to look Into this. 
This should more appropriately come 
as a proviso or as an explanation 
rather than as a substantive part of a 
section of the Act because the wording 
looks more like that of a notification 
or fif Government order.

Shri Tulsidas (Mehsana West): I
have given notice of an amendment 
which I shall move at the appropriate 
stage. Dr. Syama Prasad Mookerjee 
and my friend Shri Bansarl have al
ready explained the point of view we 
have. I would only like to add that 
these powers are generally for emer- 
gcfncy conditions. After all. an emer
gency does not exist every time. I do 
feel it may be necessary for a year or 
two. But these powers to b3 taken for 
all t'.me to come is rather asking Par
liament to delegate its powers to the 
executive so that we will have, so to 
say, to surrender our supremacy with 
respect to certain things After all, 
taxation must come before Parliament.
I mean every time when any duty is 
enhanced or reduced it has always 
been brought forward before ParKa- 
ment in the Finance Bill. '

Shri T. T. Krisbnamachari: Not
when it is reduced.

Shri Tulsidas: In normal times the 
levy of any xJuty always used to figure 
in the Finance Bill, in the Budget. 
Therefore, hi this case also, when the 
times are normal. Parliament should
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not allow for all time the power of 
levying a duty or of increasing the 
duty iH the hands of the executive. I 
feel very strongly about it. and I tblnk 
some time-limit must be put.

The hon. Minister has said that on 
the spur of the moment or looking to 
the circumstances he may find it neces
sary that certain duties on certain 

 ̂articles may have to be levied or in
creased. I do 'not dispute that these 
powers are necessary for a certain 
time. But there must be a time-limit. 
It is very essential, and the point has 
been made out by Dr. Syama Prasad 
Mookerjee very ably.

As regards the point about refund
ing made by my friend o»i the other 
side. I think Government has to take 
a lesson that the executive must 
always be alert and they should not 
exercise the powers on the pre- 
suppo^:tion that Parliament will give 
them the necessary approval. It does 
not speak well of the Ministry. I am 
tiot pressing for refund, but this is a 
very serious matter.

Dr. S. P. Mookerjee: How much 
has the hon. Member paid?

Mr. Depaty-Speaker: 1 do not
think the suggestion goes so far as to 
say that personally the persons in 
charge must pay.

Dr. S. P. Mookerjee: No. no.

Shri Tulsidas: I feel very strongly 
that these powers must be limited to 
a particular period, may be one year 
or two years. I have tabled an amend
ment in this respect which I shall 
move at the appropriate time.

Pandit Thakur Das Bhar^ava (Gur-
gaon): I have to submit a few words
on this matter. In December 1950 this 
question cropped up in the House. 
And the question was whether we 
should delegate this authority...

Mr. Deputy-Speakcr: If I may in
terrupt the hon. Member, I have a 
doubt, and the hon. Member may also 
speak with reference to it.

The hon. Minister will see that the 
wording in section 4A is “The Cen
tral GovernmeAit may...direct a tempo
rary amendment of the Second Sche
dule”. In the nature of things, by 
this a’mendment it is perpetual. Is it 
not therefore opposed to the provisions 
of section 4A? .

The Deputy Minister of Commerce 
and Industry (Sbri Karmarkar): We
have also proposed an amendment to 
omit the word ‘‘temporary**.

Dr. S. P. Mookerjee: There should be 
another amendment then because sec
tion 4A starts with “Emergency 
power...” The word “emergency” 
should also then go.

Shri X.' T. Krishnamachari: That is 
not correct. The exercise of the power 
is- in terms of m  emergency. But the 
exerdCse of a power in terms of an 
emergency does not mean that a 
statutory provision should always be af 
temporary one.

Dr. S. P. Mookerlee: Emergency can 
hardly be perpetual.

Mr. Deputy-Speaker! Emergency 
may arise from time to time; the 
power is perpetual. The power has to 
be exercised whenever an emergency 
arises. I do not think there is much 
difference. ’

Pandit Thakur Das Bhargava: I was
submitting that this point came up 
before this House in 1950. It was gone 
into at length. I was then of the 
opinion that as a matter of fact we 
were not competent to delegate this 
authority and I quoted our own Cons
titution in this respect. But it was 
held by the House thart since the Cons
titution of Great Britain allowed such 
delegation to be made, therefore it was 
in order and it was resolved by the 
House that this power be given. But 
at the same time I do remember that 
we went into a conference and we ulti
mately came to a compromJlse by 
virtue of which the Bill was passed. 
And we imposed on that occasion cer
tain conditions under which the Gov
ernment should exercise these powers. 
There it w-as that the time was fixed 
upto March 1952. .

Now, I for one am very jealous about 
the rights of the House and I want that 
so far as this Parilament is concerned 
this Parliament is the only body 
before whom all these things should 
come as far as possible and delegated 
authority should only be exercis^ on 
such occasions when the coming of 
those matters before Parliament was 
fraught with certain difficulties or 
w^en it was in the interest of the 
country to do so. I can visualize to 
myself conditions in which the Minis
try may be armed ŵ lth such powers 
and on occasions the Ministry may 
use them for the benefit of the country.
I do not know what these conditions 
were in these four months, and I do 
not know what they are at present. At 
the same time I have got confidence in 
the Commerce Minister and the Minis
try as a whole, and if these powers are 
exercised by them I have no objection. 
But I do want so far as this Parliament 
is concerned that these powers may 
not be delegated as a matter of course.
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[Paodlt Ttiakur Das B httiava]
And I w ould rather su p p o rt tha p ro 
posal ot my hozL friend ur. Mookerjea 
that so far as this Bill is concerned w e 
will be well advised in chanjtfug th e  
date to —h e  says lOM. but I would 
r a th e r  sa y  1953, so thtft subsequently 
whenever it is considered necessary 
the matter again comes to this House. 
As I have already said, we have con* 
fidence in the Ministry and they can 
take it that we are not going to say 
that they cannot exercise these powers. 
But it should not behave in such a 
manner as to usurp the powers of the 
House itself. I wouid respectfully sub
mit for the consideration of the hon. 
Minister that when he himself has 
been quoted in this respect he ought 
to see that his own view while he was 
an ordinary Member of this House are 
respected by him. I would therefore 
beg of him to agree to change the date 
to 1953 so that both the things may be 
safeguarded, namely, the right of the 
executive to take such action as is 
necessary in the interests of the country 
as well as the right of Parliament to 
consider matters which are in Its own 
province particularly and to have the 
final say in the matter. I would there
fore like that the change be made that 
instead of 1st March 1952 it should be 
1st March 1953— though, if the hon. 
Minister wants to take powers for a 
longer time, I will not very much 
oppose such a demand.

In regard to the matters which took 
place four months ago I must also join 
my friend—not in the drastic remedy 
which he propos^, because that is now 
out of the question and we cannot im- 
plemoit it. How can we reach those 
people and make refimds? Who will 
benefit from it? AH these are very 
complicated questions. All the same, I 
cannot but record my sense. I should 
say. of protest, to use a mild word at 
the manner in which things have been 
done Why should for four motoths cer
tain taxes be levied without the sanc
tion of Parliament? It is not a ques
tion of any persons approving or dis
approving of it. On the contrarry I 
would like the hon. Commerce Minister 
to give an explanation to this House 
why this was so. Who was at fault? 
If any particular person was at fault, it 
IS the duty of this House and the hon. 
Commerce Minister to see that that 
person is brought to book. Public 
matters should not be dealt with in this 
manner. After four months, the hon. 
Commerce Minister comes before this 
House and asks us to validate what 
was illegal id start with. This is most 
deplorable.

M a ^  (Calcutta North- 
Eist): I do n o tw lS to  take mud) of

the time of the House; but I think it is 
my duty to add my voice to the voices 
on this side, including, I am glad to 
say, the voice of Pandit Thakur Das 
Bhargava, who tried to point out very 
cogently that Government has done 
something about which certafin ex
planation ought to be offered to this 
House, before we pass this kind of 
legislation that has been placed before 
the House.

It is quite obvious that certain back
stairs methods have been adopted; it 
is quite obvious that the ambit of Par
liamentary legislation has been en
croached ivito by the executive and by 
means of what looks like a footling 
little Bill, by means of a Bill which 
attracts very little notice of the 
Members of this House, certain thicigs 
are sought to be done, which really 
impinge upon the prerogatives of this 
House. I need not amplify the points 
which have already been made. I 
would only say that the process which 
the Government have adopted in re
gard to the changes in the levy of ex
port duties is a process which Is 
against all canons of democracy, and 
if we are now going to rectify certain 
errors which naturally cannot be help
ed at this point of time, let us do that 
with those precautions which are 
absolutely »iecessar>\ Therefore, let 
us not extend the operation of the pro
visions proposed in this Bill beyond as 
short a time as possible. I would sug
gest that 1953 may perhaps be adopted 
as far as the extension is concerned. I 
do not think I should speak any more; 
but I do wish to say thaft the Govern
ment, in this matter, has behaved in 
such a fashion that it owes it to itself 
and to the House to explain its c?onduct 
m regard to this particular legislation.

Mr Depaty-Speaker: This should 
have been introduced before 1st March?

D r. S. P. M o ^ e r je e ' Yes; he should 
have got the Bill passed before the 1st 
March.

Mr. Deputy-Speaker: We cannot go 
into the ?ntire thing now. That wou'.d 
be covered under the Parliamentary 
ruJes. Extending a particular Bill up 
to a particular perl®d; that Is the only 
subject matter. The Minister would 
not have been delinquent in that case.

Dr. S. P. Mookerjee: Quite right. 
Mr. p e p n ty -S p ^ e c  Doe« it make 

any difference? Does any other hon. 
anything? Yea;ivir> Gancibi«

 ̂ IMm RMUMvainui.SlMfî  (Kaxad- 
bagh West): I have to sqy sometb^V'
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Mr. DepatX'Speaker: I have called 
tbe otber hon. Member. I shall call 

the hob. Member later. .

Sbri V. B. Gandhi (Bombay City- 
North): I think the House would be
well advUed to give its approval to 
this Indian Tariff (Third Amendment) 
Bill.

This Bill, we must remember, has 
something to do ith the future of our 
export trade. Whatever happens to 
our export trade is d :termine
in the very near future whatever suc
cess or failure we are going to have ivi 
our many economic plans. including 
our Five Year National Economic plan. 
The Bill, obviously, deals with the levy 
of export duties and the powers that 
are sought to be taken by the Govern
ment are powers that would enable the 
Covernment either to levy immediate
ly duties on new articles or to alter 
the existinj? duties on acrticles which 
have been leviable to duty so far.

There is a question of Imposing a 
time-limit on the operation of this Bill. 
As suggested by Dr. S. P. Mookerjee 
and also my hon. friend Mr. Bansal. I 
would have no objectifAi to some kind 
of roasonnble time-limit beinfi placed 
on the operaf'on of this Bill. I would 
rather hesitate to go as for as Mr. 
Bansal who suggested an annual con
sideration of the Bill. The administra
tion  should have some reasonably long 
tim e wiihiM which t ) operntc Another 
thin^ that we must remember is that 
the nction which the a-dnllnistration 
has to take under this Bill is an action 
thnt it has to take sometimes in cafses 

sw here tho initiative may not always 
lie with tH's Government. Let us con
sider nn inf'trMce. Suppose s^ome day, 
tomovr iw or nny day. the British Gov
ernment decir’cs to ii3ve a further 
devaluation o t the pound, im mediately 
a situation w ill arise in respcct of our 
export trade where the Government 
will have to act promptly and 
immediately. Therefore, such powers 
are necessary, where a delay will be to 
the detrim ent of the revenues of the 
Gover.iment. Perhaps we shall be 
throwing undeserved windfall ppoflts 
into the laps of exporters in the case 
of a devaluation, whether it is in the 
case of the Government of the United 
Kingdom, or France or the United 
States, wtth whomsoever we have ex
port trade in our staple commodities. 
There are also other kinds of situaticds 
where our export trade might be lan
guishing or suffering because of our 
existing export d\2ties being too high. 
In a case Hke that also, if the Govem- 
nient i$ required to come to this House 
with a Bill to aslc for permission to 
ailter the exfartiag duties, I think that 
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procedure will be certainly to ' the 
detriment of the interests of ttaCn 
country in its export trade. In view of 
these very important considerations, I  
shall again repeat that this House will 
be well advised to approve the Bill 
before it.

5 * flit f*W*T
anuT

^  ^  f ,  

3ft ^  f
^  ^  qrpfir JiTW *TR 3TT arRftr 
^ 1 -  anr a n ^  ^  lip

f tn r r f i
(du ty )

 ̂ ^  ^  f> W  «JT I w
^  WT? 3ft

JJ? W?T ir f s w  ITT^ ^  t  ^
^  (refund)

^rnr sft ^
STTcTT f
%■ 9T̂ r*nr w tvix snw 5  

^  I ^  ^
t  Of arrfir v t  "wt

^  arfw n: f  •
^  *Tff 5rr v c

^  aflr 'hImhih'4 w  ift 
’HIT t  fv  1 5

t . ■ ^  ^  ^  
^  I ^  t  ?

f*F v t i i f  v Riv it

ifPiT ftr ^  ^
^  ^  lu r
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fSFT % ^  sR^r t ' I ^
5ik  f̂ ' r̂Ora' ^  ^  t  ?ft ^  %
^  ?ft ^  =3Tff!f f% % w r  

^  H firlj I ^3  ̂ ^
fe rr  3TT? 3fk W K

^jferrl t  ^  ^  ^  
^  ^  fe^n 1 ^  rs^Ta'H'g ^
^  fir^ I 3HR ftra' ft."JT*nMr<t, 
r^MidHd ^  5n:̂ f; ^  irn ^  w f  f% 3j^ 

^  ^  >raT ^ft ^  *RT, 3TPT ?P ^  

*1^ rft ^  T̂TBt ^  olT

t  I ^  T̂HBt ^  ^  »rWt
3rk  ^  *TRT 'JTRTT I 

*»T a m  arws?T %
«rnr f% arm ^ ^?rr p̂pf ^  ^

a n r r r t ^
T5̂ t?ft (drastic step)

^fT srTcTT t  ^  ^rrfl^ i 5 r  
^ ^ ^ r r r r r t r f t  ^ 3 ^  i t
WTrftt I ^  JT? I T f e r  t  ’  ^
5R fip^ft ^  ^  <R »»n^ ^
n̂STT t  ^  r^MldHd sp^ ?ft

r<Ml'dHd f? y 1 w  lift 5T 51?

^  t  ’ f^^rfira- ?r ^
^  %■ ^  5flT

% v |  fv vnm ^  ? it vr9r
5Tr ^rrft f®RTT f  aftr

aw amr i ^
^  cit arrr ft??: ^?rr ^
Hm rft ^  ^  TtV *̂11

I ^  sr^ff t  ^  ^  fiw w T  
^  ^  ŝrrar t . ^  ^irar t
^  qiF ^ ^ g ^  ^  T̂TcIT t  •

'31  ̂ ^  wra’ ^  ^

^  ^  Hl^H ft> m(rt'4Wd

% 37K I I fnfr spft fft q?rr 
f>rr ^ r f ^  i g w ? : ^  

3TRrr t  |r  w r t
q r  t .  ^  ^  ^
t  q if ^ q g: ^  qrr I  I i r ^

^  ^  t' I 3iT3r 3TWT arnrr 
5 ^  ^  *ip*ia ^ 1 ^  WW
?fr i n ^  'Trfwme
f? 5 1 1  4' 3fk 3Tf^ ^nrr

^TfR  ̂ I  ?ft
f?5 ^  ^ r f^  I f̂r ^  ^
5® * *iHI ^ lf^ +  T̂T

^  ^  ^  rft

I

Shri N. C. Chatterjcc (Hooghly): I t  
is clear that by this Bill, we are legal
ising an illegality’s Under the statute* 
as It was in operation. notifications 
could not be passed after the 1st of 
March. 1952, but we understand levies  
were made, and they have been col
lected. They were not authorised col
lections. For four months, this illegal 
collecticYi has gone on fix)m 1st March.

Look at the way In which this B ill 
has been brought out. On the 12th 
July we find the Minister signing the
Statement of Objects and Reasons.

Mr. Deputy-Speaker: Have any noti
fications been issued after 1st of 
March?

Shri T. T. Krishnanii'ichari: None.
Mr. Deputy-Speaker: No notificatioa 

has been issued after the 1st -of March. 
The original notification only wanted  
to prolong the period.

Shri N. C. Chatterjee: Even then the  
notifications ceased to have effect on 
the 1st day of March, 1952. Therefore, 
the collectio'ns which have been made 
under those notifications are illegal 
collections. There is no doubt about 
it. They are unauthorised.

Mr. Deputy-Speaker: Illegality m ay
be committed in two ways. A new  
notification may be issued after 1st of 
March. The old notifications, though 
they have ceased to be in operation^ 
may still ba kept in operatio^n as if they . 
are valid nnd faxe.i collerterl. I think 
the hon. Member was referring to the 
other one, that even after the 1st of
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March new notifications have been 
issued. That dzes not appear to he co.

Shri N. C. Chatter.iee: Collection
under any notifiaction after the 1st of 
March would be illegal.

Mr. Deputy-Speakcr: That is an
other matter.

Shri N. C. Chatterjce: Under section 
4A. sub-section (1) as it stands now, it 
is clearly an emergency power. You 
are saying here that where it is neces
sary to take immediate action. then 
the Central Govei'nment can issue a 
notification, directing a temporrfry 
amendment to be made. I submit the 
word “temporary*' is very important. 
It preserves the power of Parliament: 
although you are dele.gating power to 
the executive, that delegation is res
tricted, not unregulated. That word 
should be there so that the power of 
the executive should be subject to the 
hicher authority of Parliatnent. And. 
therefore. I am submitting that there 
should be vio change effected there. 
The word “temp'^rary” should be kept. 
Otherwise, it w ill be an uncanalised 
delegation, unregulated delegation to 
the executive. It w<.ll be an improper 
delegation, and that will be really an 
inroad on the powers of Parliament as 
m y friend has stated already.
*11 AJVf.

I am supporting Mr. Bhargava’s sug- 
gestia i that in sub-section (3) of sec
tion 4A. “1952” should be made “1953” 
so that the notifications will continue 
to have effect till the 1st of March,
1953. Government’s position will be 
regularised. They do not suffer, and at 
the same time, this unregulated, un
restricted delegation of authority will 
not be legalised. There is no difficulty 
because u^nder the Constitution there Is 
power to DTomulgate an Ordinance 
under article 123 during the recess of 
Parliament and you can have any legis
lation under that during the period 
when the House is not sitting and six  
weeks therearfter. Thereby, the whole 
position can be regularised, and there 
w ill be no difficulty if you retain the 
word “temporary” in section 4A, sub
section (1).

I 31  ̂ 3R  JT? ^

T?: ^ftr ferr r̂tt

^ ?fV T?
t  ark spfl" sfr»T> ^  ^

i  I fqv?: sFif
5T
% arrar «ff m x  w  ^

^ - f e r r  eft ^JnJTT P p t  

T ?  ?TRft «[)• ^  ^  ^

(b ill )  % 

^  a r k  TRT i

T?
t  I ^  %

arriTT ^  jt ^
^  ^  jp f t ,  %

^  H ^  a j k  ^

^  ferr ’htt i

3TW iTf 3ft wnrr
3iT «*i9i?rr g w  ^
arfii^R % ^  5>rr ark
5R-’ am  5ft arfiT f  %

g ^  r̂̂ sF̂  ’t' «ftTT ?rr srfir- 

?nr?r «rr  ̂ f  i w
%arRTR‘̂ >3r 3ft ??r # f t  ^
Iff ^ T̂Fr®r ^  «T
ftnn, ^irr^ ^  ?ni;

^  3rr  ̂ I w  ^

>ft !Tff ^  srrvr ^

«FnT ^  t  •
m f r  ’f »fiT*rTJTT ^  ^  ^  iif

f  ^  ^  3Tf«mT
r̂rsriT ^  f ^ c r ^ '#

arlT 3it 5T^ f ^ r
^  ^  t  tr
fsF^ arftsFiT % i t
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i \  s»|?r t  Pp w  %
JIf *TR ^  t  I *nr5

? a n R ^
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n̂WrTT f ftr 3n^^ |f% arf̂ -

TTT ?ft ̂ 5^ ̂ iiT ̂  ?̂r arpRTTT
% ^  t '  ^  sffdsifsr r̂rir 
3ft f% r T S r ^  f%JTT W  t  I ^  

'T t t  ^  ^r^ftgrfT % ^ r r  ^srrm 
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^  5 ^  ^  ^  'Srra' I

afh: ^  ?irtT# 
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^ i T f e r r ^ ^ « i » i  ^  
r r r  5 R ^  a n m  rft a m r r f t  ?r 

gsnr ^  »nf^ t  ^  ^  ’f’TW ^  
^  ^  ^  ?r?y r̂ aror ^  ^nft |  
sftr JTf T>f ’Tift sn?r 5Tflf t. ^3^ 
9ft 3TR aftr 3n?F<r % M ,
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srw I v#»TT ftr JT? srfsRfni
•̂TT 31mrĥ> 'ati rTT̂ft’T % HTV

^  fiir wnw I* # ÊffeRT #  t  •

Shrl VelayudliaB (Quilon cum Mffvre-
likkara—Reserved—^ h .  Castes): May 
I make a few observatioils?

Mr. Deputy-Speaker: Evidently the 
hon. Member gathers momentum after 
many other hon Members have 
spoken.

Shri T. T. Krishnamachari: May
express my gratitude for the support' 
from a quarter where support is not 
usually  given, namely the support 
given to me by my hon, friend. 
Dr. Mookerjee. I only wish that in 
extending th a t very generous support, 
he need not have twisted the tail of 
it and wanted me to restrict the scope 
of this measure to a limited period.

One question was asked by my hon. 
friend, Mr. More for which I shall 
give the answer. I think the question 
he asked should be posed in this 
manner. Supposing the House do ndt 
agree to the passing of this measure, 
what will be the loss that Government 
will incur? It will be in the region 
of about one crore and 63 lakhs «f 
rupees.

It has been m entioned th a t there is 
a g reat lax ity  on the  part of Govern
m ent. .

Shri S. S. More: Will the hon. Minis
te r  m ention the particu la r duties from 
which this incani-e has accrued?

Shri T. T. Krishnamachari: I have
soma figures regarding vegetable oils 
and oil-seeds, groundnuts and cloth. 
This represen ts the to tal dues collected 
on them . The same duties could be 
collected ■ irrespective of action taken 
under section 4A and therefore the 
net loss and the am ount th a t would 
have to be refim ded, if th is Bill is i 
not passed would be in the  region of 
Rs. 163 lakhs.

It has been suggested that there has 
been, laxity on the part of the machi
nery of Government. It cannot be 
denied. I am quite willing to accept 
the responsibility; though it does hap
pen that the carrying through of this 
measure happens to fall* within the 
scope of the Ministry of Commerce and 
Industry, the actual administration ,of 
the duties is in another Ministry alto
gether. It is true that this matter has ' 
been missed and it is very difficult to 
say exactly who is responsible. Very 
possibly we the Government are res^ 
ponsible because we accept a provi
sion of the nature that has been put 
in imb-sectlon (3) of section 4A, a 
provision which limited the period of 
the operation of that particular clause.
It hBB no real bearing either to the
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^nancial year or to any other category 
excepting that it is an ad hoc day. 1 
am not disclaiming responsibility. It 
does not matter as to who is responsir 
ble, whether it is my Ministry or the 
Revenue Division of the Finance 
Ministry. It is the responsibility ot 
the Government and I certainly (An 

^  Hon. Member: Collective responsi
bility) accept the responsibility. .J do 
not propose to deny that somebody 
else has not lost sight of it, and 
whether it is a Minister or somebody 
else, the House is not concerned with 
the matter, so long as I accept the 
responsibility.

On the second question, a reference 
was made by my hon. friend» 
Mr. Bansal about something that I had 
said. Mr. Bansal is rather new to the 
House and therefore he has mis
quoted something that I had said. It 
was in relation to levy of protective 
duties by executive order. I should 
like to draw a very important distinc
tion between levying protective duties 
either for revenue purposes or pro
tective purposes without a proper 
examination and levying export duties 
where a consumer in this country is 
not affected, but where it is for the 

 ̂ purpose of correcting an economic 
evil.

Shri Bansal: It is not a question of 
‘without proper investigation’ because 
the import duties are levied after the 
report of the Tariff Commission. I 
am not mis-quoting at all. I was read
ing out from the proceedings and this 
cannot be called mis-quoting. I seek 
the protection of the Chair on that 
matter.

' Secondly, does the hon. Minister 
imply that he cannot be quoted on any 
occasion? It is not necessary that he 
should be speaking on the same sub
ject in the previous year. It was*a 
matter of principle that was being 
discussed on the floor of this House 
and the principle was whether the 
executive can pass...

Mr, Deputy-Speaker: Order, order. 
The hon. Minister is no new Parlia- 

V  mentarian. He is practically as old as 
this House and he knows quite well 
what can be quoted. He had made a 
statement earlier and he is entitled to 
change as any other hon., Member. I 
do not And that any trouble arises 
here.

Siiri 8. S. More: Are we to take .it 
that an old Parliamentarian commits 
no iMstakes?

____  T* T. KrisliBMiaclisrl: I am
*orry my young ttim d  mistook me

when the particular quotation was ia 
regard to a Bill moved by my hon. 
friend on my left, which is for the 
purpose of protective duties and 
therefore it was that I said that the 
quotation was not quite germane. I 
was rather afraid that I might have 
spoken on this particular measure in 
1950. I have a vague recollection that 
I was not very well at that time. But 
I realise that I had taken part in that 
discussion. I think it was a question 
of law which was dealt with by my 
hon. friend, Dr. Ambedkar, I remem
ber having taken part in that parti
cular discussion, but I think I was 
fairly careful not to say anything 
which could be used against me at the 
present moment, but th^t does not 
matter. Supposing I had said that, I 
can change my position. In any case 
I did not cast any reflection on the 
hon. Member but I only said that the 
point is not germane.

The question now hangs on one 
particular thing, namely, why should 
the word ‘temporary* be removed. I am 
not a lawyer. (An Hon. Memtv:r: 
Thank God.) Perhaps one can thank 
God, but it is a different matter 
altogether as one looks at it. I often 
wis* I had been one. (Hear hear) I 
am rather surprised that a jurist of 
the eminence of Mr. Chatterjee should 
intervene for the purpose of making 
clear a particular view which in mv 
opinion does not seem either germane 
or tenable. He says that the word 
‘temporary* is very essential. But I 
cannot see how, because a delegation 
of authority can be made temporarily 
and not permanently. Of course, my 
hon. friend must know all about \aW 
and (he deltcation of powers. Yet, I 
do not see how it is anything but 
temporary. If the executive acts on 
this delegated authority and issues a 
notification imposing an export duty, 
it has to come to Parliament again. 
All the benefit that the executive will 
get will be the collection of duty made 
between the period of notification and 
the period when it comes to Parlia
ment. Parliament can say “No, we 
would not allow you to do that: the 
notification should be rescinded”. In 
my view, therefore, the temporary 
nature of the notification is main
tained. Whether this power is given 
as a permanent part of the statute 
book or not. the action on the part 
of the executive is ver se temporary.
I am surorised, that an eminent 
jurist and lawsrer should have said 
this.

Siiri S. S. More: As in March ld52. 
In these two notiftcations. it is open 
to them to cancel or withdraw the-
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tShri S. S. More]
notification, but until they do so, the 
notifications are automatically in 
force and they go on perpetually,

Shri T .  T .  Krishnamacharl: What 1 
am seeking to maintain is that if 
Parliament does not ratify-the noti
fication, ihen it disappears. So the 
action taken by Government is purely 
a temporary one.

Pandit A . R . Shastri (Azam garh
Distt.—East cum Ballia Distt.—West): 
What harm is there if you keep the 
word ‘temporary’ in the Bill?

Shri T .  T .  Krishnamachari: I  am
coming to that point presently.

The question really is this, namely 
whether the power that is given by 
the Bill should be limited to a period 
only or whether it should be a part 
of the statute-book permaniBntly with 
the limitation that is imposed on it 
by the provisions of sub-section (2), 
which, in my view, is a very effective 
limitation. On every issue. Parliament 
can deny the power asked for by the 
executive. The mischief that would 
be done by the executive will be 
limited to that period only, the period 
between the time the notification ia 
issued, and the time it comes to Parlia
ment. As has been mentioned in sub
section (2), it cannot be of a Ion* 
duration. It is a question for the 
House to decide.

The second point mentioned by my 
hon. friend Mr. Chatterjee is that the 
Government have powers under article 
123, by which they can issue an 
Ordinance. I thought a lawyer and a 
former Judge of the High Court would 
iLbel against the idea of an Ordinance. 
If we find out our mistakes, it is quite 
true that an Ordinance can be issued, 
even without this Bill. It is quite
true that it is not necessary for us to
have these powers at all, if we are 
going to resort to Ordinances. My 
hon. friend will also concede the
point that for any action under 
article 123 of the Constitution, when 
Pari’ament disperses, it has to be pro
rogued, because for the issue of the 
Ordinajice, it has not to be in session. 
This is a suggestion which a Governr 
m ent might, ordinarily adopt, as it
comes from a lawyer of such eminence 
as my hon. friend Mr. Chatterjee. But 
as a person who is not a lawyer if I 
were' on the other side of the House, 
I would not have made that sugges
tion, and I would not even have 
thrown the idea to the Government 
that instead of seeking powers to be 
vested in them by the express sanction 
of Parliament they should resort to 
an Ordinance, and for that purpose 
prorogue Parliament which might be 
in session.

Pandit Th akur Das Bhargava: No
body likes any Ordinances.

Shri T .  T .  Krishnamachari: Such an 
idea would shock my conscience if I  
were a lawyer. B ut it shocks me all 
the more even though I  am not a 
lawyer. It is a different thing al
together. The lawyers see only the 
seamy-side oi life an<J are therefore 
Immune tb these ishocte that laymen 
tike me . ar0 to.

My hon. friend Mr. Tulsidas K ila - 
chand suggested that the date should 
be 1st March 1953. I cannot under
stand what is the particular sanctity 
about that date. If my hon. friend 
says that the times are now such that 
everything is normal and that trade is 
moving normally, that prices have not 
shot up, the world prices are on a par 
with Indian prices, and so there is no 
possibility of levying an export duty, 
I say this power is not necessary at 
all, for ever, it is only necessary for a 
period of six months, because I may 
have in mind the question of levying 
an export duty on one or two articles 
for some other purpose. But the world 
is not like that. I quite understand 
the opposition of my hon. friend 
Mr. Tulsidas Kilachand or of my friend 
Mr. Bansal. Their question is, what 
would happen if these powers are not 
there. The answer is that trade w ill 
make the money. For Instance, I shall 
give you the prices of some commodi
ties that were obtaining here and 
elsewhere, in the last week of June 
1952:

G roundnut— 20/16/-p3r m aund in In d ia .
B i. 48/2/- per ra \u n d  in Singar 

pore.

Linseed—Hi. 580/- por ton in India.
R i. 974 /• per to n  in .the U. K .

Oaetor O il- B 3. 1120/- per to n  in Ind ia .
R 3.216(y/- per to n  in the U  K . 
B 3. 4000/- per ton  in E gyp t.

Linseed b il.—R8. 1360/- p ^ r to n  in  In d ia . 
/ 1835/- p  )r to n  in  th e  9«K*

9105/- per to n  in  Oeylcm.
Eft. 35/r per ton in .
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Hon. Members from the Opposition 
have got such a soft corner for the 
trading community in the country that 
they feel that they should mop up 
this difference of price between what 
i s  ruling in India and what obtains 
<elsewhexe. I think by doing so, they 
are doing damage to the principles 
w hich they hold dear.

Sbri S. S. More: No hon. Member 
from the Opposition suggested that 

th ere  should not be any powers like 
that.

Shri T. T. Krishnamachari: I am
alw ays grateful, Sir, for small mercies, 
^nd I am very grateful to my hon. 
friend Mr. More who has said that the 
power must be given. I am wanting 
not merely an acquiescence in my 
<iemand, but I want support also from 
m y hon. friend Mr. More that they 
“Will not permit, not only upto the end 
■of 1st March 1953, but for ever any 
person in this country mopping up the 
difference between the prices that rule 
in India and those that obtain else
where. I want that kind of support 
•from the Opposition.

Shri S. S. More: Not for ever. The 
•question involved is that of granting 
powers to the executive Government, 
and we are opposed to that.

Shri T. T. Krishnamachari: My hon. 
friend cannot have the cake and eat it 
too If he wants that he must have 
th e  cake, he should not eat it.

For instance, if my hon. friend 
Mr. Tulsidas Kilachand— the hon. 
Member might forgive me if I am 
referring to him, I am . only saying this 
by way of an ex miple—comes to know  
that I am thinking of the levy of an 
export duty on some goods, he will 
probably try to corner them to send to 
jiome other country from India.

Shri Tulsidas: I am sorry that the 
hon. the Minister has quoted some
thing, which it is not well of him to 
have done. I never said that the 
€xooi:t duty should not be levied. I 
onW said that the power to levy it 
should be there only for a temporary 
period, that the executive should not 
have this power for all time to come. 
That is exactly what I said. Why then 
refer to the questi :i of prices rulmg 
here and elsewhere. If the prices here 
Bre low and those elsewhere are 
hipher. then export duty should be 
levied, otherwise you cannot solve the 
problem.

Mr. Deputy-Speaker: The bon.
Minister evidently means that if the 
power is nut granted in an emergency, 
biit is Ihnited only to 1053 oc 1954, 
^ a t  is to happen after that period. .

Emergencies need not be confined onljr 
to two years. '

Shri Tulsidas: The period can be
extended.

Mr. Deputy-Speaker: The hon.
Mmister is quite sight in saying that 
so far as the Government interests are 
concerned, they are interested in see
ing that the difference in prices is 
mopped up and taken over by Govern
ment. It must be'there to cover the 
emergencies. There is no quarrel about 
that. It is equally right on the part 
of the hon. Minister to have said that 
otherwise the difference will only go 
into, the pockets of the industry or 
trade. Hon. Members may refute his 
argument, but they have now lost 
their chances. If the chance arises 
later, let the hon. Members continue 
their arguments.

Shri B. Das (Jajpur-Keonjhar): 
When points of order are being raised* 
hon. Members are only opposing the 
explanation given by the hon. Minis^ 
ter. I wish that you w ill make it clear 
when any Members of m y own party 
or the so-called Opposition here raise 
points of order, they should try to
explain their grounds over the point 
of order.

Dr. S. P. Mookerjee: The hon.
Member is raising a point of advice.

Mr. Deputy-Speaker: Let us not
digress. By whatever name it m ight 
be called, the hon. Member wants to  
clear up some doubt, in this way. L et 
me not be strict in these matters. ;

Shri T. T. Krishnamachari: I do not
want to get side-tracked. I m erely  
stated an example. I know that my 
hon. friend is not interested in oil or 
anything like that. So it is not a 
question of mentioning it at all. The 
point really is this that this limitation  
that is sought to be laid is a meaning
less limitation because the limitation  
is already existing there. If tomorrow  
the Government imposes an export 
duty ,on a particular article and then  
issues a notification for that purpose 
pnd then comes to Parliament and 
Parliament says: “No, we will not
give you the power”, that is the end . 
of it. As I taid. the restriction is only  
for a very short time and whether you  
say that you want to restrict this 
powftr or not, the totality of the power 
until 1953 or 1954 or 1955, the restric
tion can be exercised by Parliament 
at every stage and in every individual * 
instance. As I said.. I can only feel 
that acceptance of this amendment in 
1950 1ii*itin|f it to 1st Mardh 1952 has . 
mereljr brought us into a rather u if  
pleasant predicament of one M uw ry  .
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[Shri T. T. Krishnamachari]
h a v ^  to move it, another Ministry 
having to execute it, and somebody 
in  between losing sight of the thing, 
and legal opinion being given that 
unless the B ill is brought again to 
Parliament and Parliament passes it, 
th e  position cannot be covered. It is 
m erely to avoid a contingency of this 
nature that this step is taken and the 
powers of Parliament are not abridged 
in  any way. Y ou-do not add to the  
power of Parliament by saying that 
i t  w ill only operate until 1953 or 1954. 
In any event, I cannot accept an 
amendment of the nature proposed by 
the hoQ. Mr. Tulsidas Kilachand that 
this should be limited to 1953, In fact, 
experts tell us there is a slump in the 
offing, economic disturbances possibly 
in  the offing and therefore, Govern
m ent feels in these circumstances 
th a t . . .

Mr. Deputy-Speaker: That may be
so with respect to future notifications. 
When future notifications are made, 
they  have to be placed before Parlia
m ent and its approval obtained, 'fhen  
it  Is open to Parliament to modify or 
even to restrict its operation. But 
w ith respect to those two notifications 
the life of which is sought to be pro- 
Icoiged, Parliament, except on this 
occasion, will not have a say so far 
as its operation is concerned. That is 
w hy I think the Opposition is now  
trying to restrict it.

Shri T. T. Krishnamaehari: What
we require now in respect of these 
four commodities is something al
together different. It is not permanent. 
It is only for a lapse on the part of 
the Government which we want 
Parliam ent to condone.

Mr. Deputy-Speaker: But it w ill
have its operation also in future.

Shri T. T. Krishnamachari; It w ill 
continue. As a matter of fact, mere 
condonation of that lapse on the part 
of Government will allow it to 
continue.

The other question—I think some 
•hon. Member raised it—is that of the 
wording of sub-section (3) of section 
4A which appears in clause 2 (b )—why 
this? Why should the Government 
reduce the duty or vary it? As I said, 
the powers are already there under 
section 21 of the General Clauses Act. 
^ e i^  section 23 of the Indian Sea 

9 Customs Act gives power to the 
Government to reduce d u t^  when
ever they like. They can exempt; they 
can reduce: The powers are there
jilready, even in refpect of duties wfaidi

are revenue duties in which the House 
is vitally interested as custodians of 
the interests of the consumers. Here^ 
as I said, people in this country are 
not interested except in business, to  
make a little more money if you do  
not put export duty. The consumer is- 
not affected. What we propose to do 
is to use an economic corrective and 
it w ill be perfectly open to the House 
on the occasion when I come before 
it or my hon. colleague, the Finance 
Minister comes before it, to refuse to 
ratify. Government w ill think tw ice 
before they move further in the matter. 
But there is no question of now as
certaining anybody’s opinion because 
the matter has got to be dealt w ith  
immediately, and that point has been, 
very ably made out by my hon. friend,. 
Dr. Syama Prasad Mookerjee. This is  
a matter in which Government cannot 
hestitate. It has got to be executive  
action; it cannot be any other action^ 
because secrecy is vital in a m atter 
like this and therefore, it cannot be 
helped.

Secondly, the question of temporari
ness. It is temporary. You can reject 
the resolution ratifying the notifica
tion. I can assure the hon. Members 
nf this House that if on occasions the 
House indicates that it does not like  
governmental action, the Government 
will be chary of issuing any notifica
tion of this nature. This will be only 
for a period to cover an emergency. 
Nobody suggested to Government that 
they should reduce the export duty. 
We are losing trade, we are losing  
vital foreign exchange. So we reduced 
it to half and then further. I mean it  
is not a question of anybody suggest
ing to Government that it is lower. 
We lose vital foreign exchange and 
industry will suffer. Government is  
fully conscious of the needs of vary^ 
ing its attitude in a matter like this. 
Therefore, I humbly suggest that th is  
safeguard, as it might seem to lim it 
the operation of section 4A to any 
particular period, is unnecessary, be
cause the safeguard is already pro
vided and any action taken by Govern
ment would only be temporary even  
if the word ‘temporary’ is taken away  
because the powers can only be fo r  
an emergency period used for an 
emergency. It w ill not become a per
manent oart of the statute-book u n le p  
the emergency continues to exist in 
regard to that particular trade, I . 
therefore, humbly submit that m this 
position, we have been—it is a case 
of once bitten twice shy-bitten by 
this rather funny or curioias l im l^  
tion of the application of this partf- 
cular section until the Ut 
and we are now In tWs positten of
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having to apologize to the House for 
condonation of something that we 
have done. Therefore, I do not want 
this thing to be repeated and I can 
assure hon. Members that the interests 
of the people will be safeguarded and 
there is not an iota of the control of 
Parliament that will be taken away. 
Everyti^jie we have to come to you for 
ratification. It has to be approved by 
Parliament which is a sovereign body

• or refused by them. I hope in view 
of the explanations that I have offered 
and in view of the fact that funda
mentally between the attitude of the 
bulk of the Members of this House 
and that of th« Government there can
not be any divergence in regard to the 
necessity of a measure of this nature, 
the House will accept the motion that 
I have moved.

Pandit A. R. Shastri:
excellently explained.

You have

Mr. Deputy*Si»eaker: The question
is:

“That the Bill further to amend
the, Indian Tariff Act, 1934, be
taken into consideration.”

The motion was adopted.
Mr. Deputy-Speaker; There are no 

amendments except the one tabled by 
Shri Tulsidas Kilachand, notice of 
which was received at 9-55 a.m. this 
morning. Now the practice in the 
House is that unless the Minister in 
charge of tne Bill is agreeable to 
accept the amendment...

Shri T. T. Krishnamachari: I have 
indicated that I am not agreeable to 
accept it.

Mr. Deputy-Speaker: Then should
the notice be waived?

Dr. S. P. Mookerjee: Sir, this has
come as a surprise to us. How is it 
possible to give notice without study
ing the Bill?

Mr. Deputy-Speaker: Was it not in
the agenda of yesterday?

Dr. S. P. Mookerjee: No one knew 
until this morning that this was com
ing up today. Yesterday we adjourned 
when the Bill under discussion was 
the Indian Tea Control (Amendment) 
Bill. Today the order of business is 
altered.

Mr. Deputy-Speaker: If this Bil]
was not in the agenda yesterday...

Shri T. T. jR^ishnamachari: May I
makA a humble suggestion to the 
Caialr, that 1 should personally not 
object to the matter being voted upon? 
Only I will not accept the amendment, 
Ur is for tlie Chair to accept it or not

to accept it, subject to the considera
tions that exist and so far as I am v 
concerned, I am not suggestlrtg that 
the Chair should rule it out. -I have 
only indicated that. Government can
not accept it.

Mr. Deputy-Speaker: It cannot be
expected that the Tea Control (Amena- 
ment) Bill would have taken the 
whole day. If this was already on 
the order paper yesterday......

Dr, P. S. Deshmukh (Amravati. 
East): This was introduced only a few 
days ago.

Shri T, T. Krishnamachari: It was -
introduced day before yesterday and 
it was put in the Supplementary L ist' 
and very poSsibly, Sir, the hon. Mem- 
her did not have time to notice it;

Dr. P S. Deshmukh: There could
be no time.

Mr, Deputy-Speaker: I find the Bili 
was introduced only on the 14th. T ha ;. 
IS all. Though sufficient notice ough ,̂ 
to have been given...

Shri Karmarkar: The agenda was
circulated day before yesterday. It- 
does not matter. We have no objec
tion.

Mr. Deputy-Speaker: That is an
other matter. I will waive the notice.
I do not think hon. Members can be 
expected to have tabled their amend
ment earlier.

Clause 2.-^(Amendment of section 4A 
. etc.)

Shri Tulsidas: I beg to move:
In page 1, for lines 8 to 13, sub

stitute:
'(b) in sub-section (3), for the

figures “1952” the figlires “1953”
snail be substituted.''
That means the whole clause goes 

nnd in sub-section (3) instead of 
“1952”, it becomes “1953”.

Mr. Deputy-Speaker: Then I shall
Dlace the amendment before the
House.

Shri T. T. Krishnamachari: Before 
you do so. Sir, I might mention one 
thing. I do not know if it would fit in 
actually in that form.

Shri Tulsidas: I would like to make 
a few observations on this amendment.
My amendment almost retains the 
previous sub-section (8), only **lst daŷ  
of March, 1952” becomes *Ust day of^ 
March, 1953”
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I>r. P. S. Deslimiikli: It almost 
negatives the whole Bill,

Shri Tulsidas: It does not negative 
the whole Bill. My point in putting in 
“1st day of March, 1953’* is this. And 

-here I would like the hon. Minister 
to understand that I am not against 

-any increase in or levying of £xport 
'dutifes. In fact, if I may remind him, 
in the Export Advisory Council m eet
ing in the year 1951 it was I who sug
gested to the Government to impose 
export duties. It took at least six  
months before Government took a

• <iecision to impose export duties. It is 
no use saying that the business conv  
•munity as a whole is not in favour of 
•export duties. I am really surprised 
to see that the remarks which the 
iion. Minister has made have gone 
against the business community. The 
business community has played its 
part; it had given warning a long time 
before that export duties should be 
imposed but the Government had not 
-done so till six months after when the 
lull damage was done. And it is now  
being assumed that the business com
m unity does not want export duties!

There is another aspect also. In 
?ibnormal times there should be export 
duties but when the times return to 
normalcy those export duties should 
b e removed. In normal times the ex
port duties do not come from the 
pockets of the foreign buyer but from 
th e  pockets of our own producer. That 
is a factor which must not be for
gotten. The export duty then comes 
from the pocket of the producer be
cause the price he receives from the 
foreign buyer is so much and not 
anything more and the export duty is 
therefore taken from the producer. I 
can understand the imposition of ex
port duties in abnormal times because 
then they come from the pocket of 
the foreign buyer. I am prepared to 
convince the hon. Minister on this 
point even from the point of view of 
economic theories.

Mr. Deputy-Speaker: Nobody here 
cays that in normal times you must 
have an export duty.

Shri Tulsidas: Therefore, I come to 
the point. In normal times export 
duties have to be removed because 
otherwise the prices of those commodi
ties w ill remain very high. We see 
at present a trend towards normality 
and I hope at some stage we must 
reach normal times. If on the 1st day 
of l^ r c h , 195S the abnormal tim«s 
still remain the bom Minister can 
certain ly' come forward with the sug
gestion that the period should be 
extended for a year or two, I do not 
mind that. The point is we must have

certain ceiling in this matter, «o  
that when normal times do come we 
should not continue the export duties. 
That is a fact which I would like the 
hon. M inister as w eil as the H ouse to 
take note of, because in normal tim es 
the export duty has to come out of 
the pocket of your own producer. 
Before I conclude, I would also lik e  
to repeat that the suggestion that the 
business community has always not 
liked the imposition of export duties 
is not correct.

Mr. Deputy-Speaker: Amendment
moved:

In page 1, for lines 8 to 13, sub* 
stitute:

‘(b) in sub-section (3), for the
figures “1952” the figures “1953”
shall be substituted.’

Shri Karmarkar: The merits of the  
queslion have already been gone into 
by my senior colleague. I would just 
like to add one reason why we want 
this amendment in the present form.
I was unable to appreciate the appr?^  ̂
hension on the other side because 
every notification, either reducing or 
increasing the duty, has to come be
fore Parliament. We nre very parti
cular about that point. My hon. friend. 
Pandit Thakur Das Bbargava knows 
very well how almost impractical a 
time-limit of seven or iourteen days 
would be, and how difficult it would 
be of operation. We are of the view  
that in practice in a sovereign Parlia
ment where Government is responsible 
to Parliament to have any such arti
ficial limitations would be unnecessary  
but we accented that in order to  
satisfy the House. This amendment 
which we have before us now is very  
wc*:i-advised inasmuch as every noti
fication imposing an export duty has to 
come before Parliament and Parlia
ment can by way of resolution either 
confirm or modify every such duty. It 
is hardly necessary to have the limita
tion here. In fact, a limitation here 
would harm the sovereignty of Parlia
ment in a sense. What we are concern
ed here is a statute. (Interruption) My 
hon. friend. Dr. Syama Prasad who is 
far sctiior to me may listen to me for 
a moment. This is a statute which you 
cannot change unless you introduce an 
amending Bill. Even after approval of 
a notification if Parliament feels that 
the notification shpuid have continued 
effect evc î after the date specified in 
+he notification, Parliament cannot in 
the course of a resolution make, an 
amendmenf to the statute. Assuming 
for a m0liient that Parliam ^t doe«̂  
feel that in a particular case it would 
serye the interests of the country to 
ke(^ everyone full informed ittul ikii



Iceep anyone—^neither the producer at 
Jhome nor the buyer abroad—in sus
pense about the need to continue tne 
<iuty r:ay, up to 1st day of March,
1954, Parliame^ut cannot by a resolu
tion achieve its object. It shall have 
to do it cy way ot an amendment to 
the statute in respect of that particular 
4iuty.- Therefore, we have here a 
•double* protecuon.

Dr. S. P. MockerJee: Has Govern
ment ever-announced that a duty will 
l>e imposed from a particular date to 
another date? Has not Government 
the right to change it at any time?

Shri Karmarkar: The point that I 
ivas malting was this. The executive 
here has been given a seemingly wide 
power but there is no generosity 
^bout that power inasmuch as every 
notification has to come before the 
House either for approval or for 
modification. We have been charged 
with frequent changes in our export 
duties: Once you put up an export
"duty, then you lower it, then you again 
increase it—that has been alleged and 
rightly in some respects. There is 
always an advantage in having a 
stfeadiness about these duties, and it 
does not give any advantage to the 
country to say that after all any noti- 
tication issued on the 1st January,
1953 has to expire on the 1st March,
1953. It does not do any good to the 
country at all. Parliament has 
supreme right to make any modifica- 
ticn it chooses whenever any parti- 
<‘ular notification comes into operation. 
I t  can say, “This duty will remain in 
operation for one year, six months, 
or two years or for ever”. Every noti- 
^cation has to come before Parliament 
and in view of that provision I am 
<iuite sure in my mind that this objec
tion to giving Government the general 
power is absolutely unfounded. There-- 
lore, we oppose the amendment.

Mr. Deputy-Speaker: The question
is:

In page 1, for lines 8 to 13, sub
stitute: '

‘(b) in sub-section (3), for the 
figures *̂ 1952” the figures “1953” 
shall be substituted.’

The motion was negatived.

Clause 2 was added to the Bill.
Clause 3 was added to the Bill.
Ciause 1 was added to the Bill.

The Title and the Enacting Formula 
were added to the BilL

3>37 Indian Tariff (Third
Amendment) Bill

16 JULY 1952 Indian Tea Control 
(Amendment) Bill

Shri T. T. KrishMmadiafi: I beg to
move:

-‘That the Bill be passed."
Mr. Deputy-Speaker: The questkm

is:
“That the BiU be passed.” 

The motion was adopted.

INDIAN TEA CONTROL 
(AMENDMENT) BILL

Mr. Deputy-Speaker: Yesterday when 
I was about to put the consideration 
motion, some hon. Member raised ft 
point of order and I gave my ruling.
I shall now put tiie motion.

The question is:
**That the Bill further to amend 

the Indian Tea Control Act, 1938̂  
be taken into consideration.”

The motion was adopted.

Clause 2.—(Amendment of Section 3̂ 
etc.) ,

Shri P. T. Chacko (Meenachil): I  
beg to move:

In page 1, line 8, for “such period 
as may be prescribed” substitute 
period of two years from the date of 
jiomination or election.” •

My object is that instead of leaving 
It to the executive to fix the period* 
we may limit the period by legislation 
itself.

The Minister of Commerce 
Industry (Shri T. T. Krisbnamacharl):
The Act itself will expire in 1955. The 
total period within which the execu
tive can fix the tenure of this Com
mittee is only three years. I have not 
made up my mind whether we should 
extend it by one year or two years. 
I would rather that it is left to (be 
executive to decide. I am unable to 
accept the amendment.

Shri P. T. Chacko: I do not press
my amendment.

Clause 2 was added to the Bill.
Clause 3 was added to the Bill.
Clause 4,^(Sub8titution of new 

section for section 26 etc.)
Shri P. T. Chaeko: I beg to move:
In page 1, line 22, lor “also** sul^» 

stitu te^n irt\
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[Sairi P. T. Chat^o]
The Statement of Objects and 

Beasons says:
•‘Under section 26 of the Act, the 

permission of the Tea Licensing 
Committee is not required for the 
replacing of tea areas by planting 
tea on areas not planted with tea 
to the same extent but not exceed
ing 2 per cent, in each year of 
the total permissible acreage of 
the tea estate as on the 31st day 
of March, 1950. It is now con
sidered necessary for the purpose 
of ensuring strict observance of 
our obligations under the Inter
national Tea Agreement that this 
matter also should be subject to 
the permission of the Tea Licens
ing Committee.”
As per the provisions of the Inter

national Tea Agreement, “it shall be 
permissible to replace areas of land 
forming part of the permissible acre
age by planting with tea of areas to 
the same extent on ground not'planted 
with tea, such replacements to be 
limited to a maximum of five per 
cenV*. So, our obligation is only to 
this extent. We are allowed to replace 
five per cent, of the permissible acre
age of tea by uprooting plants from 
land to the same extent. I cannot 
understand why we should take away 
this authority from the planters and 
vest it in another body. In these times, 
due to pests and droughts, plants die 
away, and in some cases when the 
dead plants are removed and fresh 
ones planted, they would not grow in 
the same land. Therefore, it is neces
sary for the planter to replace the 
tea in fresh area. Of course, now he 
can do so to the extent as is permitted 
under the International Tea Agree
ment. I only want that the existing 
law should continue and this would 
be the effect of my amendment, if it 
is accepted. I request the hon. Minis
ter to consider the matter and if oossi- 
ble accept my amendment.

Shri T. T. Krishnamachari: If the
position be as the hon. Member has 
stated, then I would never liave 
brought my amendment to section 26. 
He says, “You have considered it. But 
you have done it wrongly. Accept 
that you have done it wrongly.” We!l, 
even as it is, the permission of the 
Tea Licensing Board is obtained by 
planters for purposes of replacement 
and the extent of replacement is 
llmlliisd by the Agreement to two per 
cent, every year and a total of ten 
per cent, for a period of five 
frotei March 1»50 to March 1955. Tins 
pTovigjon merely regularises it. Plan
t e r s  have been^ licences
b efo re  and they should obtarlri Uee|i<^

so that the Tea Licensing Board will 
have some check on what is being, 
done. My hon. friend says “No, I do 
not accept that position.” Well, if he* 
does not accept it, I cannot convince 
him. I think this provision is very 
necessary and forms an integral part 
of the Bill. I am unable to accept the 
amendment.

Shri P. T. Ghaeko: May I know 
whether even for replacements to the 
extent of two per cent, mentioned in 
the existing Act the permission of the 
Tea Licensing Board is necessary at 
present?

Shri T. T. Krishnamachari: Actually 
and in practice, it is being asked and. 
is being given, so that the Tea Licens
ing Board may exercise some check a5 
to whether it is only two per cent, 
that is planted or whether more is. 
planted. It is for that purpose that by 
convention prior permission is obtain
ed. If you are going to keep within, 
the four corners of the Agreement, 
that kind of provision is necessary, 
and that is why we have now made 
it a legislative liability.

Shri Nambiar (Mayuram): If this is- 
not brought under the Tea Licensing, 
Board, what harm will be done? He 
referred to some harm.

Shri T. T. Krishnamachari: It I
accept my hon. friend’s language no
harm would be done if anything 
happens.

Shri B. Das (Jajpur-Keonjhar): I
think it is time the Government of 
India examined the International Tea 
Agreement.

Mr. Deputy-Speaker: He said it iŝ  
constantly under review.

Shri P. T. Chacko: I do not oress
my amendment.

Clause 4 was added to the Bill.
Clause 1 was added to the Bill.

The Title and the Enacting Formwla 
were added to the Bill.

Shli T. T. Krishnamachari: I beg tô
move:

“That the Bill be passed.”
Mr. Deputy-Speaker: The questlorv

Is:
••Th^ the Bill be passed.^ 

The motion w^s adopted.
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RUBBER (PRODUCTION AND  
MARKETING) AMENDMENT BILL
The Minister of Commei*ce and 

industry (Shri T. T. Krishnamacliari):
H beg to move:

‘T hat the Bill further to amend 
the Rubber (Production and 
Marketing) Act, 1947, be taken 
into consideration/’

This is a non-controversial measure 
and has been brought in response to a 

:request made by the Government of 
Madras. They now have one represen
tative on the Rubber Board and have 
•asked for augmentation of that re
presentation to two. The request is 
an old one and has been constantly 
under review. Government felt that 
they would have to review the whole 
Act and may incorporate the request 
^ t the time of the revision of the Act. 
At the present time there is no poss î- 
-bility of the Act being reviewed. So 
the amendment has been brought for
ward in order to provide for the re
presentation of the Government of 
Madras on the Board being increased 
to two jTiembers.

Care has also been taken to see— 
as the House will find—that out of 
the two members to be nominated by 
the Government of Madras, one shall 
be an official and the other a non
official. Therefore, the non-officiai 
interest is also being safeguarded.* I 
hope the House will accept this 
measure without much discussion be
cause it does not really involve any 
princip.'e or departure from the 
existing constitution of the Rubber 
Board.

Mr. Deputy-Speaker: Motion moved:
“That the Bill further to amend 

the Rubber (Production and 
Marketing) Act, 1947, be taken 
into consideration.”
Shri Nambiar (Mayuram): I have

one appeal to make to the hon. Minis
ter. He says that he has made pro- 
•vision for the nomination of one nonr 
official. But it has always been the 
case that in such matters labour is 
never consulted, nor any representa
tion given to it. This is my grievance. 
IVhatever be the industry, whether it 
is the rubber industry or tea industry, 
if  it is to improve *and serve the 
interests of the people, labour must 
have a voice in it. Therefore, in an 
industry of such magnitude as 
rubber.......

Shri T. T. Krishnamach^ri: I ml^ht 
Inform the hon. Member that on ffiii 
Board there , are three representatives

of labour to be nominated by tb« 
Central Government.

Mr. Depaty-Speaker: All that this
Bill seeks to do is to amend the section 
in order to enable the Government of 
Madras to nominate two representa
tives, instead of one. Independently  
there is a clause which provides for 
representation of labour to be nomi
nated by the Central Government.

Shri Nambiar; There* comes the 
trouble. If the Central Governm ent...

Mr. Deputy-Speaker: We are goin^
to another point. The B ill does not 
relate to the section dealing with re
presentation for labour. The hon. 
Member should, therefore, confine him
self to the scope of the Bill.

Shri Nambiar: I will not take much
time. * r

Mr. Deputy-Speaker: It is not a
question of his taking much time. I t 
is a question of the proceedings bedng 
relevant.

This amendment seeks to increase 
the representation of Madras to - two.
It is open to the hon. Member to say  
that one of them should go to labour.

Shri Nambiar: If he gives one of the 
two to labour, I shall be grateful.

12 N oon

Shri M. Thomas (Ernakulam): I 
wish to make a few observations on 
this amending Bill. The object of this 
Bill is to strengthen the representation 
of the Madras Government on the 
Indian Rubber Board. Now, when we

• are asked to add to the strength of 
the Rubber Board we are entitled to 
know from Government what exactly 
has been the attitude of Government, 
or the approach that Government has 
made, to the recommend^itions of the 
Rubber Board.

The original measure was enacted 
for the develooment under Central 
control of the rubber industry as 
gards production, marketing and reifu- 
lating of rubber. In Travancot'e-CoGhin 
which has 132,fr04 acres out of a total 
acreage of 162,147 under rubber 
throughout India, an impression has 
gained ground that Government is not 
ouite alive to the interest of the pro
ducers and that the interest of ttie 
manufacturers are more in the e3̂  of 
the Government than the in te r^  of 
the producers.

In answer to a question tshled In 
the course of the present session of 
Parliament, the hon. Minister of Com^ 
merce replied that the prfce of Import
ed rubber per hundred pounds is 
Rs. 304/13/-, while for Indian pro-
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[Shri A. M. Thomas]
duced rubber only Rs. 128 for hundred 
pounds is bein^ paid. This disparity 
in price cannot be understood.

. It is not for lack of representation 
on the Board. As it is, out of 26 
persons on the Board, the Government 
of Travancore-Cochin is given five 
persons: the United Planters’ Associa
tion of South India has three members: 
the Rubber Growers* Association of 
Kottayam has got three persons and 
the Association of Planters in Kotta
yam are given three persons. From 
this it will be found that the pro
ducers’ interests have been more in 
the mind of Parliament when this 
measure was enacted. Even then, my 
complaint is that the producers’ 
interests have not been borne in mind 
by the Government.

The margin of profit for the manu
facturer is much in excess of that for 
the grower. To illustrate my point, the 
price of the quantity of raw rubber 
contained in a motor car tyre...

Mr. Depoty-Speaker: How are these 
points relevant to the discussion.

SOiri A. M. Thomas: As I under
stand it, the object of Government in 
seeking to add to the strength of the 
Board, to give more representation to 
the Madras Government, is to see to 
the interests of the producers, because 
South India is the area where most 
of the rubber in India is produced. 
Therefore, I believe that it is perfectly 
relevant when I discuss the principle 
underlying the constitution of the 
Rubber Board.

Mr. Depnty-Speaker: Of course, the 
bon. Member may say that the Board 
would become unwidely. or that the 
Government of Madras has not played 
its part. But to go into the price of 
rubber, etc., is beyond the scope of the 
BUL

Shri S. 8. More (Sholapur): This is 
a debate on rubber and it ought to be 
more elastic.

Shri A. M. Thomas: My suggestion 
is that it is not enough if proper re
presentation is given on the Board or 
more representation is given to the 
CSovemment of Madras, but that 
Government must also be aware of the 
recommendations of the Board.

Having regard to the history of how 
Government has treated the recom
mendations of the Board, my submis
sion is that Government is nqt alive 
to the interests of the producers. And
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I would urge on the Ministry of Com
merce that even with the present 
strength of the Board the recommenda
tions of the Board have to be givea 
more weight and the interests of the 
producers have to be borr.a more In 
mind. . i ,. J

With these few words I support the 
Bill. ' .

Shri Venkataraman (Tanjore): I did 
not intend to intervene in the debate 
but for a remark - which the hon. 
Minister of Commerce made in the 
course of his speech. He somewhat 
disturbed us. He said that he did not 
propose to review the Indian Rubber 
Control Act. That was his observation. 
I raised a point even yesterd^ay that 
at the time when the Industries 
(Regulation and Development) Bill was 
under discussion his predecessor in 
office gave an undertaking that he 
would bring all the plantation pro
ducts within the framework of the 
Industries (Regulation and Develop
ment) Bill by properly amending the 
specific statutes in respect of them. 
I do not know if the Commerce Minis
ter. by the remark which he has fade,, 
intends to give the go-by to the 
promise made to this House. We are 
very anxious that all The plantation 
products should be brought within the 
ambit of the Industries (Regulation 
and Development. Bill and for that 
purpose we are hopmg that the Com
merce Minister would take into con
sideration all these Acts, namelj the 
Tea Control Act, the Central Tea 
Board Act. The Rubber Board Act. the 
Coffee Board Act etc. and see that as
.soon as possible they are brought in
line with the Industries (Regulation 
and Development) Act.

Shri P. T. Chacko (Meenachil): I
want to make only one observation. In 
1949 when an amending Bill was 
moved in this House to this Act it
was represented that in the Rubber
Board there was no representation of 
the small growers. Then the Minister 
of Commerce and Industry at that 
time gave an assurance on the floor of 
this House that he would make the 
necessary amendments in the Act it
self so as to ensure representation ol 
the small growers. This assurance re
mains unfulfilled. Out of the total 
quantity of rubber produced in India 
I am sure, if not a major portion, a 
very good percentage of it is produced 
by small growers. Now in the Rubber 
Board there is absolutely no represen- 
;tation ,of the small producer. The effect 
Is that whenever the Rubber Board 
makes any representation to the
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Government, it is made to safeguard 
the interests of big planters and not 
the small growers. It may appear that 
the, rubber producers were agitating 
for the last two or three years for 
enhancing the controlled price of 
rubber. But the small producer was 
always feeling that the representatives 
of the planters in the Rubber Board 
were not very sincere in approaching 
the Government. The controlled price 
of rubber was Rs. 90 per 100 lbs. of 
raw rubber, but even big firms which 
are 'running certain rubber industries 
in India were purchasing rubber at 
Kottayam for Rs, 130 to Rs. 148 per 
100 lbs. So much so, if the managing 
director or the managing agent of a 
plantation company wanted to make 
a profit, he could simply sell the rubber 
at Rs. 90 to one of his own puppets 
and see that it is sold in the black 
market at Rs. 147—because in the
company records he need show only 
Rs. 90 per 100 lbs. Thus, the small 
growers were always feeling that this 
Rubber Board was not doing anything 
to ensure the interests of the small 
growers. I only wanted to point out 
this matter to the hon. Minister so 
that he may take the necessary steps 
to ensure representation on this Board 
for the small growers.

Shri B. S, Murthy (Eluru): I Just 
want clarification on one point. I 
want to know why tlie Government 
of Madras wanted one more member 
and which interests this new member 
wi^ represent.

Shri T. T. Krishnamachari: As I said, 
it is an old story. The Government 
of Madras have been saying for nearly 
two years that they want larger re
presentation because they want to have 
an official on the Board as the Madras 
Government’s interests are connected 
with the work of the Board. And 
they would like also to have a non
official representative. That is the main 
reason and that is why it has been 
framed in this manner. I think it 
must satisfy my hon. friend 
Mr. Murthy.

Mr. Deinity-Speaker: The Govern
ment itself wants to have representa
tion.

Shri B. S. Marthy: It is there. It 
lias been stated in the Statement of 
Objects and Reasons that this did not 
adequately meet the needs of the 
Government of Madras. And they 
want one more representative. I want 
to know what are the needs of the 
Government of Madras, how they have 
been able to convince the Central 
Government that they should have one 
more representative, and what interests

and Marketing) Amend- 397^ 
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this new non-official member will 
represent.

Shri T« T. Krishnamachari: It is a
cerebral process which one has ta 
undergo—getting the point of view of 
the Government of Madras and trans
lating it into action by means of a 
Bill—it is rather difficult to explain. 
But the point is that the Government 
of. Madras would like to have two 
representatives, one being a non
official and one an official. They want 
an official because they want to see 
that the interests of the Government 
of Madras are protected. Actually, as- 
my hon. friend Mr. Thomas pointed 
out, the representation of Madras is. 
next to nothing. And very possibly, 
the other representative from Madras 
might be a representative of the- 
small growers, as Mr. Chacko put it.

Kumari Annie Mascarene (Trivan-< 
drum): On a point of order. Sir. May^
I know whether the language “cere
bral order” used by the hon. Minister 
is parliamentary and in order?

Shri T. T. Krishnamachari: I said
cerebral process. Even the question of* 
taking in what the hon. lady Member 
says involves a cerebral process. I  
do not think it means anything.

Kumari Annie Mascarene: I strongly 
object to that remark.

Mr. Deputy-Speaker: What the hon. 
Minister said was “I cannot explain 
the cerebral process”. That is what he- 
said.

Shri T. T. Krishnamachari: Sir, I
said I cannot explain the cerebral . 
process which I have undergone— n̂ot 
which they have undergone—and I am 
sure if any hon. Member wants to- 
take in what I have said there must 
be a certain amount of cerebral pro
cess.

Mr. Deputy-Speaker: Hon. Members 
have no objection to the hon. Minis
ter’s cerebral process.

Shri T. T. Krishnamachari: With re
gard to other matters, which you- 
have very rightly ruled as not being 
relevant, I would say this that merely  ̂
because we have brought in this Bill 
it does not mean that the Government 
are completely unalive to the need’ 
of looking into all these measures, to 
streamline them and, as Mr. Venkata- 
ramnn sufifcjested. to bring them with 
in the scope of the Industries (Regu
lation and Development) Act. I am 
nbt disclosing a secret when I mention 
to the House that I have a file on my 
table reminding me every day of all“ 
the Acts which we are supiposed to
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administer. Because, I do find there 
are some lacunae, the Government is 
not able to exercise its supervision 
properly, and some changes are neces
sary. And I do hope that when I 
come with piecemeal amendments of 
thefee legislation the House will be 
equally tolerant to me and allow those 
pieces of legislation to be passed.-

With regard to the points raised by 
my hon. friends Mr. Thomas ana 
Mr. Chacko, it is not that I am un

. alive to the position of the rubber 
industry in our country. But, they 
must also recognise that there was a 
time prior to 1948 when owing to price 
fixing and the protection that we gave 

- to rubber they were getting higher 
prjces than the or ices in Malaya. The 
price quoted by my hon. friend 
Mr. Thomas in regard to Malayan 
rubber is not what it is today, because 
prices have gone down. Nonetheless, 
I do recognise that what is given to 
our rubber producer is not adequate. 
Though I cannot make any promise— 
there is no point in my making pro
mises galore and not keeping them 
up—I can certainly assure my friends 
that the m atte r is engaging the atten
tion of G overnm ent. There has been 
a reference to the Tariff Commission 
in reg a rd  to the price of rubber and 
we expect a repo rt from  them  before 
long. The m a tte r will be considered 
and the G overnm ent w ill do every
th in g  th a t is possible subject to o ther 
over-rid ing considera t’ons to see th a t 
th e  rubber in terests are provided. I 
do not th ink  there  is any need for me 
to say anyth ing  m ore except to say 
th a t so fa r ar; the BHl is concerned, 
the re  is not m uch to be said.

Mr. Depaty-Speaker: The question
is:

“That the  Bill further to amend 
the R ubber (Production and 
Marketing) Act, 1947, be taken 
into consideration.”

The motion was adopted.
• Clauses 1 and 2 were added to the Bill.
The Title and the Enacting Formula 

were added to the Bill.
Shri T. T. Krishnamachari: I beg

• to move:
“That the Bill be passed^

is:
Mr. Deputy-Speaker: The question

“That the Bill be passed.” 
The motion was adopted.

INDIAN COMPANIES (AMENDMENT) 
BILL

The Minister of Finance (Shri C. D. 
Deshmttkh): I beg to move:

“That the Bill further to amend
the Indian Companies Act, 1913,
be taken into consideration.”
The object of this Bill is to amend 

section 91B of the Indian Companies 
Act. I shall not read out the whole 
of the section; but, in essence, that 
section prohibits a director of a public 
company from voting in any board 
meeting of the company on ̂  any eonr 
cract or arrangement in which he is 
either directly or indirectly concerned 
or interested. The principle underlying 
this Bill is obvious, and that is, to 
avoid any conflict of the personal 
interests of the director with the 
mterests of the company on the board 
of which he is sitting. Although it is 
a salutary principle, its rigid appli
cation is likely to givSe rise to practi
cal difficulties in certain circumstances. 
And these circumstances having arisen, 
we have brought forward this Bill. 
The urgent necessity for introducing 
some flexibility in the working Of this 
provision has been brought about in 
connection with the recent agreements 
which the  Government entered into 
w ith the S tandard  V acuum  Oil Com
pany, The Anglo-Saxon P etro leum  
Com pany Lim ited, and the Burmah 
Oil Com pany Lim ited for the setting 
UD of m odern Oil Refineries in India. 
One of the term s of the agreements 
was th a t these foreign com panies were 
to form  Indian com panies under the 
Ind ian  Cnmonnies Act in which they 
would hold ord inary  shares and Indian 
investors will bs given an ooportunity  
to subscribe a portion of the capital 
in Iho form  of cum ulative preference 
shares. It is an essential feature of the 
arrangement that the said promoting 
com panies should have a predominant 
voice in the management of the sub
sidiary companies to be formed here. 
In the normal course, it may be ex
pected that they will be entering into 
various contracts wyii these subsidiary 
companies. Such ao arrangement, it 
would be rightly seen, would be U n
workable unless section 9 IB is amend
ed because, as it stands at present, it 
will prevent the boards of the Indian 
companies from being really effective. 
The majority of the directors 
be nominees of the Oil companies and 
therefore they will be directly interest
ed in such contracts, that is to sajr, 
contracts with the parent coiripany 
through their connection with those 
companies. Thus, the portion has 
arisen that perhaps the public com



m i indian Companies i6  J t l L V  i9$i (Amendment) §iii

panies under the Indian Companies 
Act which were to be formed under 
the Agreements cannot be formed 
unless the present legal provision is 
relaxed. It is possible ,that similar 
difficulties may be experienced in other 
companie3 also.

It is in view of these circumstances 
•fnd  these possibilities, that the Com
pany Law Committee has suggested a 
solution, and that is, that the pro
posed Central Authority for the 
administration of the Company law 
should have the power to exempt any 
company from the . operation of the 
section if the Government informs 
the Central Authority that such exemp
tion is in the public interest. That 
recommendation is contained towards 
the end of para 98 of the report at the 

^top of page 73. It will take a con
siderable time before we are in a posi
tion to study in the* first place, and 
then implement the recommendations 
of this Committee, and therefore it has 
become necessary to bring forward an 
interim measure to amend section 9 IB 
80 as to vest the Central Govern- 
ment—it must be the Central Govern
ment in this case, not any Authority— 
with .power to grant exemption from 
the operation of the section to public 
icompanies in suitable cases. The House 
will notice that the amendment leaves 
unaltered the substantive provision in 
the law which is based on a salutary 
principle, but only vests the Central 
Government with the power of 
exemption which is to be exercised 
by them only in respect of subsidiary 
companies where the public interest 
justifies such an exemption. So far 
as the particular Agreements with the 
Oil companies are concerned, Govern
ment are convinced, as my esteemed 

Colleague, the Minister of Production 
said the other day, in the course of 
the Budget debate, that the setting 
up of an Oil Refinery industry on the 
Indian soil will be of considerable 
benefit to the Indian public and that 
is why we consider it advisable that 
the legal difficulties of the nature 
noticed should be removed by the 
Bill. I hope therefore that the House 
will accept the motion.

Mr, Deputy-Speaker: Motion moved:
'^That the Bill further to amend 

the Indian Companies Act, 1913, 
be taken into consideration.”
Shri B . Das (Jajpur^Keonjhar): I

toi glad to hear a reference made to 
Jhe Company Law Committee. But,
I was sad to leam that the bon. 
finance Minister is not yet ready to 
bring out a comprehensive amending 
Bill to the Companies Act. I hope 
^ p s  will be taken to tring  before 
•8 9MXU ^

the House at an early date a new 
Companies Act. It need not be called 
an amending Act, but a completely 
new Act unaer the sovereign Govern
ment of India. I have seen many re
ports; but that particular report on 
the future of the Companies Act is an 
excellent document from which I hope 
both the Government of India and 
ourselves will benefit and profit.

I support the Bill introduced by my 
hon. triend; but I would like to raise 
this point. Reference was made to 
three Agreements that we have enter
ed into with the three foreign com
panies. I have not seen the Agree
ments. I shall some day examined the 
Agreements in another place and I 
will then form my own conclusions 
whether India has been hacked by 
these thred foreign companies belong
ing to the United Kingdom and the 
United States of America.

The other day I drew the attention 
of the Production Minister to one 
point, and that is, that in the distant 
past some military official of the 
Defence Ministry of the then Govern
ment of India ruled that all benzol 
manufactured by any process by the 
Government factories and elsewhere 
will be sold to the Burmah Shell Co., 
at a profit of one anna per gallon and 
1 had mentioned on the 18th last 
while I was speaking that if the 
Government of India is wise, we can 
produce our own security petrol. If 
that particular agreement could be 
traced in the Finance Ministry or any
where in the Government of India—*
1 hope, I am able to draw the attention 
of my friend the Finance Minister— 
then that ought to be removed—that 
particular gift which a certain Defence 
officer made to Burmah Shell. I am 
constrained to observe that it is most 
unfortunate that when the Govern
ment of India took over from the 
foreign Government, they never 
analysed the large number of docu
ments and contracts which might go 
against our sovereignty. It has not 
been done.

Of course, I do not want to ask my 
friend the nature of the Agreements, 
but, to sum up, if it is possible for the 
Production Minister, let him briijig 
those three Agreements for discussion. 
We are very chary of the foreigners. 
We are very suspicious of their habits. 
And if the Government of India works 
as a composite whole, they would have 
gone into the question of Burmah 
Shell making money out of India, bag
ging all the benzol manufactured by 
the Indian Companies or by toe 
Government of India in their factories 
at one anna profit and BurxDAb Shell
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making a profit of eight to ten annas 
per gallon. The whole object was 
foreign domination, so that Indian 
firms manufacturing benzol or petro
leum by-prpcluct9 should not get the 
beoefit.

Of course, we have never had a dis
cussion of those three Agreements, 
The point is we have to have these 
Agreements over the Refineries in the 
preseiit circumstances of India, but I 
want to know whether there is any 
clause in those Agreements^ which 
undermines our sovereignty, our
independence, and which gives Burmah 
Shell or- Caltex or the Standard 
Vacuum Oil Co., certain dominating 
authority over the Government of 
India in their economic policy or in 
the matter of defence. This I hooe 
the hon. Finance Minister, and Pro
duction ^Sinister and the others who 
negotiated the Agreements will
examine with all its implications, and 
I wojuld be very glad if my friend will 
assure the House even today that
those Agreements are not contrary tu 
the sovereignty of India, that those 
Agreements will not handicap us in 
time of peace or war, I am alive to 
the situation that if war starts, we 
will have in those Refineries, a certain 
amount of oil—crude oil and petrol.
I am alive to it.

[Mr. Speaker in the Chair]

I do not want to see any foreign 
domination by any contract which the 
sovereign Government of India has 
entered into with any particular com
pany outside India. And I am very 
much upset about the U.K. and the 
U.S. A. The jJ.S.A. is dominating 
every field of economic activity, and 
the dominating activities of the U.S.A. 
are very dangerous to India. We arc 
peace loving. We want to know if 
there is any implication whereby 
these two U.S.A. companies will at 
any time dominate our freedom of 
action. In matters of peace or war.

PRICES OP COARSE AND MEDIUM 
CLOTH

M r. Speaker: We will now take up 
th e  other matter—discussion on poin& 
arising out of answers given on the 
J 7th June, 1952, to Short Notice 
Question No. 64 regarding '‘Prices of 
coarse and medium cloth*'.

Shr) Sinliasiin Sinffh (Gorakhpur 
pistt,—South): I raised a Short Notice 
Question in the House about the rise 
in  tb f  prices of m edium  and  coarse

cloth effected in June last, and the 
reply was that this rise in prices was 
in accordance with the Tariff Board’s 
recommendations. I read the Tariff 
Board’s recommendations and found 
that this rise in prices was just g a in s t 
the very recommendations of the 
Tariff Board. The Tariff Board has 
recommended that the prices can be 
revised every quarter, having dividecv 
the year into four quarters. The first 
quarter was taken from January to 
March, the second from April to June, 
the third from July to September, and 
the fourth from October to December. 
The price can be revised in each 
quarter on tlie basis of the rise of 
price in cotton in the month preceding 
the quarter under review.

Now. in this case, the question arose  ̂
for the second quarter, that is, the 
quarter beginning from April ^ d  
ending with June. In April a review 
was taken, and the reply of the 
Government is that prices were not 
revised as there was some dispute ovct 
the cotton price, but ultimately in 
May the prices of coarse and medium 
cloth were reduced, and these >^ere 
reduced in spite of the representation 
by the mill owners that they had 
purchased cotton at a higher price , 
earlier. The very fact that the prices 
were reduced in May proves that the 
prices that were prevailing in the first 
week of March, 1952 were less, and 
that is also the reply. As time is very 
short, I will not go into all those 
things, but the very fact that these 
were reduced in May proves, and also 
Government admits, that prices, of 
cotton were less, and because of the 
prices of cotton being less, the prices 
of cloth were reduced. I may refer to 
the reply of the hon. Minister also for, ' 
ready reference here:

*‘I accepted the Short Notice 
Question because there was a mis
apprehension in the minds of the 
public that the recent announce
ment of an increase of 0*7 to 2.* 59 
per cent, in the price of cotton 
goods owing to increased manu* 
facturing costs was a*n ad hoc 
increase in the prices of coarse , 
and medium varieties. Actually, „

. that is not the case. In May, 
prices were substantially reduced— 
as I said, from 5 to 24 per cent. 
Therefore, the reduction in the 
prices effected in May was sub
stantial and that was due to the 
reduction in the price of cotton.
In this case, the slight increase 
was due to the taking into account 
of the increased manufacturing 
costs, largely  due to  In m a s e a
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wages and dearness allowance, and 
this Increase happens to be almost
a microscopic increase.”
So, from this reply it is clear that 

the raising of the pricete June was 
not based on the increase in the price 
of cotton, but on the increase of the 
harness allowance and manufacturing 
Tosts.

Then, I refir to the Tariff Board’s 
recommendations. Those facts should 
only be taken into consideration when 
there is a question for revision of exr 
mill prices of cloth. Reasons for in
crease they have divided into two 
terns, viz., cotton price and manu- 

factul-mg costs. The Board says that 
cotton covers 70 per cent, of the cost 
of production of c^oth, and manu
facturing costs 30 per cent. The manu
facturing cost consists of four items: 
wages, power and fuel, stores, over- 
nead and other charges. The wages 
consist of nine per cent, of the total of 
30 per cent., Dower and fuel seven per 
cent., stores seven per cent., and over
head charges seven per cent. So, the 
total is 30 per cent. The Board 
says the prices can be revised only 
when there is an increase of over ten 
per cent, in the wage level of the 
labourers and when there is ov^r 
50 per cent, increase in the power and 
fuel, and similarly 50 per cent, increase 
in stores. In the hon. Minister’s reply 
it was said there was some increase 
in the wage level. We do not knojv̂  
whether there was any increase in the 
month of May or June in labour 
charges. There was none. A question 
was put by a lady Member of the 
House as to what had been the in
crease in the percentage of labour 
charges. The reply given was: “An
inquiry was conducted by the Textile 
Commissioner attached to my Ministry 
and I think he has taken into account 
the inct'ease in wages. Actually I have 
not a^ked hihi to T^rk out these figures 
separately, but assuredly there has 
been a slight increase”. According to 
the Tariff Board’s recommendation 
thei ê ^hotild have been no increase of 
prices in June. Then, thfere' can be 
revi^on only once in a quarter, not 
twice. The prices were revised in May 
according to the Tariff Board’s recom- 
^mendation on the basis of prices that 
Were ^prevailing in the first part of 
March 1952. They could not be revised 
even under the Tariff Board’s recom
mendation for the quarter from April 
to June again. The prices could be 
revised only once but the prices were 
revised twice. Then we find that in the 
month of June, the prices were again 
revised and the prices have been in- 
creslsefd for the third quarter from 
July to September with effect from 
1st July 1952.

We find a news item on the Ist July
1952 as follows, “Cloth price revised”. 
What we find in the quarter from 
April to June is that the prices of 
cloth have been revised three times, 
one in May—reduced—a|id another in 
June—^increased—and the third in
crease again in June to take effect 
from 1st July. In the third quarter the 
prices could be revised on the basis 
of the increase in the cost of cotton 
and cost of manufacture etc. that were 
prevailing in the first week of June 
1952. The hon. Minister in his reply 
on the 17th June said that there had 
been no increase in prices of cotton. I 
ask how could then there be increase 
in prices of cloth for the third quarter 
extending from July to September. 
What we find on 1st July is that there 
is a substantial increase in the price 
of medium, coarse and fine cloth. 
Whatever benefit was given to the 
poorer classes by a reduction of prices 
in May has been taken out of their 
hands by double increases of prices in 
June, and against this we find that a 
reduction has been given to superfine 
cloth. That reduction is also against the 
report of the Tariff Board. The Tariff 
Board on page 3 of its report says: 
“Whc*never there comes a question...”

Mr. Speaker: The hon. Member has 
already taken nearly nine minutes. 
There will be no time for the hon. 
Minister to feply.

Shri Sinhasan Singh: I would like to 
have two minutes more.

When the question of revising the 
prices comes up, between the coarse 
and fine cloth, what should be done?

. The price of coarse and medium cloth 
should not be increased but the price 
of superfine cloth should be increased 
by imposing a levy, so that we can 
make up for the loss and the poorer 
classes may not be adversely affected. 
Unfortunately the result has been 
otherwise. The price of superfine cloth 
has been reduced. It was reduced In 
the first qtiarter and then again re
duced for the third quarter. On the 
other hand the prices of coarse and 
medium clbth were reduced in May 
and increased twice in June against 
the recommendations of the Tariff 
Board. I could prove to the House by 
reference to other documents that 
every step that had been taken had all 
been against the poor people, and in 
spite of the definite provisions of the 
Tariff Board’s report. I would Invite 
the hon. Minister’s attention to the 
report of the Tariff Board in order to 
see for himself if the increase was In 
accordance with the Tariff Board’s 
rerorpmendations. The revision , of 
or ices has been undertaken by the 
Textile Commissioner and I do not
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know whether any independent body 
has been appointed by the Govern
ment for revision of prices. On page 
41. paragraph 14 of the Tariff Board 
report, it is said that “if a periodical 
revision of prices is decided on by 
Government, we feel that such a revi
sion should be entrusted to indepen
dent bodies”. We do not know whether 
there is an independent body or not, 
but the hon. Minister has stated in 
his reply that the prices were revised 
by the Textile Commissioner' on the 
basis of the prices that were prevailing 
in the first part of June. If there was 
any increase in the price on the basis 
of the prices in the 1st week of June, 
my point is that the prices should 
have been raised in July only and not 
in June.

Mr. Speaker: Let the hon. Minister 
now explain the position with regard 
to the points raised. And then I shall 
call upon each hon. Member who wants 
to put a question. That is why I was 
asking the hon. Member not to *make 
a long speech. This is a short discus
sion. So only the salient points need 
be put forward. The hon. Minister may 
briefly state his position. Then there 
are five people to whom I have to give 
time for putting forward their points.

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari)
This is not such a complex matter as 
the hon. Member has sought to make 
out. In fact I do not mind admitting 
that I tried to explain. the position to 
him, but his mind is completely set. 
He has quoted something from the 
Tariff Board report. I have also read 
It, but I cannot come to the same con
clusion as he has come to. He has 
quoted from page 3 of the Board’s re
port. In 1948, the Textile Control Board 
had made certain suggestions before the 
Tariff Board—or as it is now called, 
the Tariff Commission—^which have
no validity t9day as they are old.

Again he has quoted, from page 41 
of the Tariff Board report, their 
recommendations that if there is to be 
nny revision in prices, a Committee 
should be aoDointed, I ai?r^. that this 
is the poslHon. But if the revisions in 
prices are in terms of the recommenda
tions of the Tariff Board by the adop
tion of what is called the realisation 
multiolier, then there I s  no need for 
any Committee.

There is one other mlsapprelienslon 
which my hon, friend seems to be
1«bourln‘T under. The recommendations 
of t^p Tnr f̂lf Board are merely a guide 
ter  G p v e ^ n m e p t. an if n o t  Tn t h e  n a tu r e

of a  law passed by Parliament whlca 
the Government cannot ignore or alter. 
The hon. Member seems to think that 
I have committed the most heinous sin 
to humanity, if I have felt that there 
could be a deviation from the position 
of the Tariff Board in regard to some 
of their recommendations. .

The facts are as follows: I accepted 
the Short Notice Question of the hon. 
Member because as I said there is a 
certain amount of misapprehension, 
and certain newspapers also had 
written leading articles on the matter, 
saying that this Government Is doing 
something which is wholly against the 
interests of the consumer because of a 
revision of prices ranging from 0*7 to 
2*59 per cent, on certain types of cloth. 
It is merely because I thought I could 
dispel these misapprehensions, I accept
ed the Short Notice Question. But 
what seems to have happened is that 
it has added further to the confusion 
in the minds of people rather than 
cleared them. The position was this:

Under the usual procedure, the 
Textile Commissioner must have re
vised prices in terms of the formula 
given by the Tariff Board. At that 
time it was found that the cotton prices 
prevailing in the 1st week of March 
were practically not real, because there 
were really no transactions, and prices 
were dropping and were showing 
Dossibilities of coming down further. 
So in consultation with the industry 
it was felt that the prices should re
main what they were for the quarter 
ending wHh March, and that the fixa
tion could be done sometime later. 
In May, representations were made to
the  T extile Com m issioner by  the 
industry  that they have been purchas
ing cotton at prices h igher th an  thosft 
ru ling  a t th a t tim e, and therefo re If 
the  prices w ere fixed on the  basis o j 
th e  prices ru ling  in the  1st week of 
a previous m onth, the industry  would 
stand to lose. A suggestion WM made 
by  the TextMe Com m issioner with 
approval of G overnm ent that ^ e  
sclieme of w eighted averages could b e  
adopted so that the prices of Mtton 
mav be eauallsed betwem 
and the lower once, so t h ^  the con, 
sumer would not lose 
this suggestion was rejected by tire 
Industry.

The Textile Commissioner had no 
ot>wr option «rcept- V’ the
n«»w prices on the oasis of the Tariff
Board recommendation uslne what Is 
called the 'realisation mult’Dller* for 
the 15 categories mentioned by the
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Tariff Board. And the prices were
announced and it resulted in a sub
stantial reduction in certain varieties 
of cloth. At that time the industry 
rnentioned to the Textile Commissioner 
that wages had gone up, doubled, since 
1948 and therefore, the manufacturing 
costs should be taken into account. 
According to the Tariff Board report, 
there should be a revision in respect 
of wages provided the cost exceeds 
ten per cent. Actually the increase has 
been 17*75 per cent, over the 1948 
basis, and also there should be a re
vision in manufacturing costs if the 
cost of fuel and power had gone up 
by 50 per cent. This had not gone up 
whereas wages had gone up 17*75 per 
cent, over 1948. Therefore, it was 
obligatory on the part of Government 
whose representative the Textile Conv 
missioner was to give that increase of 
0*7 to 2:59 per cent.

The question comes, what should 
we do in July? Well in July the prices 
had to be declared, and we had to pro
ceed on the basis of the prices ruling 
in the week ending 10th June. There 
is no question of a departure. If there 
had been a departure, the industry 
would have clamoured. Actually re
presentations were made to me when 
I visited Bombay that we declare 
prices for the whole half year. But I 
did not feel quite safe. I thought pro
bably the consumer would be affected 
because the prices were hardening even 
during the time of June. As many 
Members in the know of how cloth is 
made are aware, while in the case of 
coarse and medium and even in 
medium of less than 36 counts Indian 
cotton is being used, in fine and super
fine varities and also in the case of 
medium containing more than 36 counts 
a certain element of foreign cotton 
comes and the prices of foreign cotton 
have been fluctuating enormously. 
American cotton, Eg3l>tian cotton. East 
African cotton have all been going up 
and down and that explains that in 
the revision for the July-September 
Q uarter there have been variations. 
While the fine and the superfine have 
gone down, the more essention type of 
goods have gone up simply because of 
the comoonent part in it of foreign 
cotton. That is the position. There is 
no question of hoodwinking anybo<Jy. 
After all there are two things. If the
Textile Commissioner as the agent of 
the Government who works out the 
•realisation multiplier’ is to make anv 
deviation, then the whole Industry will 
he at him and the House will be hear
ing my hon. friend: Mr. ftomani, givlnff 
♦be other sMp of the olcture, how that 
Industry has been neglected and badiv 
treated by Government. And I thought

it would have been much better ^or 
me to answer after Mr. Somani had 
spoken and the House would have 
said: “Here are two conflicting things. 
The Government is trying to do their 
very best”. There has been no depar
ture really from the Tariff Board 
formula. The Tariff Board's formula is 
not like the Laws of Medes of Persians. 
Government have a certain amount of 
latitude in this matter. After all, we 
have to think of the implications of 
the necessities of the time. 1 can assure 
my hon. friend tnat there is neither 
evasion, nor fraud nor attempting to 
cheat the consumer, but it is only the 
consumer’s interest, subject to the 
claims of the industry that we are 
trying to safeguard. Government. I 
hope, on the whole have done very 
well by the consumer in this particular 
regard.

Shri G. D. Somani (Nagaur-Pali): 
Necessarily I have to confine my re
marks to put a few questions arising 
out of the discussion that has taken 
place here. I would first like to ask 
the hon. Minister whether or not it is 
a fact that the mills were issued quotas 
of cotton at the commencem^t of the 
season and pressure was put upon the 
mills to purchase that cotton at the 
ceiling or at about the ceiling prices. 
It is all right that the Tariff Board 
formula was applied from 1st May, 
that the cotton prices as ruling in the 
first week of April were taken into 
consideration in fixing the prices from 
1st May. But in view of the fact that 
the mills were virtually compelled to 
purchase their requirements of cotton 
at ceiling prices, obviously there was a 
departure from the Tariff Board 
formula which allows the mills to use 
their own discretion in making pur
chases of cotton. Because if the mills 
are allowed discretion they might bene
fit or they might not benefit and they 
might be right or wrong. But here 
when they were virtually compelled to 
purchase their cotton requirements at 
ceiling prices, then this Tariff Board 
formula should not have been applied.

I would also like to ask tne bon. 
Minister another question. There is a 
Cotton Textile Control Advisory Com
mittee under the chairmanship of
Shri Morarji Desai, Chief Minister of 
Bombay, which consists not only of 
the representatives of the Industry but 
of other Interests as well. I would like 
to know whether that Committee made
any recommendation about this ques
tion of cotton prices and whether 
Government Imolemented that recom
mendation which was made as a result 
of a declfjlpn taken by that Cotton
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Advisory Comniittee, I think, at Its 
sitting on 27th May at Ahmedabad.

The next question 1 want to ask is 
this. Whatever slight increase was 
given to the industry from 1st June, 
was it long delayed or not? So far as 
I am aware the Tariff Board formula 
lays down, as the hon. Minister him
self pointed out, that if the increase in 
manufacturing charges goes beyond a 
oertain limit, that formula should auto
matically be applied by the Textile 
Commissioner in fixing the revision of 
prices for the quarter, but here it was 
done long after this rise in the manu
facturing cost due to enormous in
crease in wages, dearness allowance, 
stores, fuel and so many other items— 
it was done after several months had 
passed and after several representa
tions were made to the Government 
and even then it was not to the fullest 
exteht of the increase that had taken 
place in the manufacturing cost. It 
only neutralised partially the increase 
in the manufacturing cost. So I would 
like the hon. Minister to enlighten the 
House on whether this increase was 
given long after the industry became 
entitled to it and whether in giving 
this increase certain other items like 
fuel, stores etc. were omitted due to 
some technical reason or ihe other.

Shri S. N. Das (Darbhanga Central): 
While we are not conversant with the 
Tariff Board formula and the way in 
which prices are fixed, we are con
cerned at the rising prices. We see 
that the poor oeoole, especially the 
labour class, who have lost their purr 
chasing power to a great extent find 
it very hard to Durchase cloth. We also 
find that the labourers want hj^fher 
wages, the mill-owners want higher 
profits, and the Government has to 
balance between the various interests 
concerned. Today the consumers and a 
very large section of the ooor mawes 
su ffer  to a very great extent. Durin-J 
our e le c tio n  tours We were confronted 
with all kinds of auesf/(7/25. In every 
village we vlsHed we were to ld  that 
every now and then pi ices of coarse 
and medium cloth are be^ne increased 
and the peoole were going without 
cloth. Therefore. wHbout going iMo 
the formula, I would just request the 
hon. Minister to find out ways and 
means whereby the large masses of 
people Inhabiting India, especially the 
poor villagers, may be able to obtain 
coarse and medium cloth at a cheaoer 
rate. If that is not possible, I would 
suggest to thA Government that thev 
should subsidise coarse and medium 
cloth in the case of labourers, 
eppeciaUy landless labourers.

TliUft V lf (ftWT NfVIT— 
irppftar aft iT 3TR w inr 3i> 
V1TW fe n  ^  ^  ^

^  TT fajT ^3?^  
^  ft? (Tariff

Board % M
^  t  • ^

5ft r̂liFT 5 3TH ^  %
(represent) ^

(consumers) 
^  STFT ^  ^ I
^  ^  «lld % (̂ <4 SPTT STFT
^  ^  SFTT ^  ^

3p»3T I

3T*ft #
^  t  5PT1̂  ^  ^  ^  afk

?fr ̂  srr ^  ^ \
fTT? % ^  vhTfl' «ll<qR
'3n% ^  ^  ^ f

f  5ft ^  ^  3r<»>
^  filVblf a l i  ^  JTFT# % M  TTSJT 
^  I 11 ^
^  5PTm ^  t
3it ^  3rm«n!?rr i  m  ^  ^  

^  ^  ^  > 

flf)* ^  tPc-
artf 51^ eft 3rrr ^  ^  ?rr5 % 

Jft W t  Vr
arw ^  arfTOT ^ ftr STTT 

^  fW t toBlfW ^  qr OTRT
^  ’TT *T *Tf aiTT ^  

T̂TT F̂T
•T  ̂ t  I ^  ^
^  f w  *rar ^  ̂  #  #■ r̂RTT
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^  |j I anft
’Trf ^  % ?nnT ^  ^t?t aftr
3THT am  % ? rm  w r  t  •
4 '^ 3 n tr % m » T ! T « r 5 ^ T ^  ’s r r ^  
^ ft? arrr snrar ^  diNWi'd w t ^  
*1^ ^  T v  4^5<H ^  4>mi ^  ^  3TT*T
^  ^  Pĉ ff
^  ♦^H'l %' f̂ RT ’T^
I  I JT? arrr % 1%  ̂arssr t̂̂ iT
^  ^  ^  T^Jinir 5> tt

artr 3praT ^  ??r
5ft '>i*i<ii ^  3T̂ I» % ^'TT^ §3TT 

75551 = f T R | 3 r r t , 3)^?nT
wjft T i f w ^  # ffr r ft  ^  f j f t
^  5*, ifh: srrar |  i

% arrr ^  ^  ^
^  5TTPTT I ( ^  ?PTJT

^  ^ )  ^  ?> f ’T îT 3Tk 5ŷ >rr I

Mr. Speaker: There will be no time 
left for the horv, Minister to reply.

«ft Twaft : A' anft SRrlT
f  I *p ft ^  Jiff,

fTextile Commissioner) 
^  ^  5?y>Tcr WPft ^  r̂ SlfT 

^  5 I ^  % aiTT 5HT t̂r>fi(>TI
?ft 5ft Tf55Icft i  ^  ^
i m m  ^  ^  J R t ^ r T  aftT 5??ft t  I 

<TT? ^  5ft aro^T aR’ ?t*T 
f?*rr I T 9 'If TT
^  i  I w f ^  JT| 3ft 33PTr 
» m  t  4' ?p(nraT f  ft? irrvfhr f̂’ ft 
W  <IT ftRT ^  iftr artr jw r ir r
^  f  W 7 T  ST?T c R f ^  !ftT « P ^  I

Shri Gadffil (Poona Central): I only 
want to ask one question, with your 
permission.

Mr.
notice.

Speaker: He had not given

Shri GadgU: My question is most
vital.

Mr. Speaker: Maybe, but he had 
not given notice.

Shri Gadgil: The question was
whether...

Mr. Speaker: Order, order. *

Shri T. T. Krishnamachari: With
regard to the points raised by my hon. 
friend there and by Mr. S. N. Das, I 
must say that the Government is as 
keen as they are in regard to this> 
matter. The trouble is that we have to 
give a floor price for cotton and manu
facturing costs and labour charges 
have to be taken into account. Ulti
mately, we find we have to fix a price 
which in all conscience is very high, 
and I would like to reduce it. But 
there is one misapprehension which 1 
must remove. What we call coarse in 
our language does not happen to go 
to poor people, because often they use 
medium varieties and fine varieties are 
also in demand by them. I can assure 
my hon. friends that this is the con
cern of Government and we are trying 
to do our best, but we are tied by 
circumstances over which we have 
really no control.

With regard to the points raised by 
my hon. friend Shri Somani, I can 
say that there is no compulsion so far 
as the Textile Commissioner is con
cerned in making purchases of cotton. 
Allocations were made and the con
cerned people were told, “Allocations 
have been made. You may take 
delivery”. After all, the Textile Com
missioner did not know at that time 
that the prices were going to drop in 
the matter of jarilla from Rs. 820 to 
610. They were taking trading risks 
and you cannot ask the Government 
to cushion those risks.

With regard to the question of pro
viding for increased prices and the 
demand of the Textile Control Com
mittee, as I have said before, the 
scheme of quotas was offered to them, 
but they said they would not take it. 
Later on, they said they wianted it and 
at that time we found that the con
sumers’ interests did not warrant the 
Grovernment accepting that proposi
tion. We are here torn between our 
desire to keep cloth cheap and also 
provide reasonable return for the 
various interests and I feel that we 
are doing our very best.

The House then adjourned tttl a 
Quarter Past Eight of the Clock on 
Thursday, the 17th July, 1952.
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